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Addresses and Speeches

PRESIDING OFFICERS’ CONFERENCE
Chairman'’s Address

{The Thirty-third Conference of the Presiding Officers of Legislative Bodies in ludia waa hed

gs

i

FRIENDS,

1 welcome you to this t coafe-
rence which, as you know, bas ﬁn called
to discuss the functions and powers of the
Presiding Officers of Legidatures in  the
light of recent events in West Bengal and
the Punjab. At the outset, 1 would like to
urge upon you to approach the task before
us in an entircly constructive manner. In-
formed opinion all over the country is to-
day genuinely exercised over the develop
ing danger to demohaatic imtilut:)’m from
the very persons who are expected to up-
hold the rights and privileges of the | r’:
latures. We owe it to out people to allay
these apprechensions and to  asure  them
that whatever others might do, we, the
Presiding Officers of the islatures, shall
unwaveringly adhere to the solemn pledge
that binds us “10 bear true faith and allegi
ance to the Constitution™ and to discharge
faithfully the duties which the Constitu.
tion. both in letter and spirit, enjoins on
I-ll;ﬂl.ll:.ll we hl:nll under no circumstances do
anything that may imperil the future of

Friends, the country expects a itive
lead from us in regard to the vital maticrs
that we have sct n for discuwion in
this Conference. Let us not lose time in
fault-finding or academic discussions, thus
diverting ourselves from our paramount
objective. namely, of l’mdini‘ practical
ways and means of cnsuring the smooth
working of the Constitution.

LIBODASLES—8(s)

New Delhi on the 6th and 7th April, 1968. This emergent Conference was alled 10 discus
functions and powers of the Presiding Oficers of Legislatures in India in view of the
in West Bengal and the Punjab. Reproduced below is the text of the Insaugural
ress delivered by Dr, N, Sanjiva Reddy, Chairmmn of the Conference.—Edijor.]’

I may now recall briefly the main de.
velopments in the States of West Bengal
and Punjab which have given rise, among
other things, o the current controversy
about the functions and ers of the
Presiding Officers of atures.

Developments in West Bengal

In West Bengal, a United Front Ministry
under the leadership of Shri Ajoy Mukher-
jec was sworn in on March 2, 1967, On
November 2, 1967, the State Food Minister,
Dr. P. C. Ghosh, with scvenieen other
mcmbers of the State Assembly, rn?nal
from the ruling United Front and inform-
od the Govemnor, in writing. of this fact.
As there was a doubt whether the Ministry
enjoyed the conlidence of the majority, the
Governor desired the Chiel Minister 1o call
a sewion of the Asmembly a5 carly as

mible to weh a vote of confidence. The
‘hicf Minister advised the Governor that
the Asscmbly might be called to meet on
December 18, The Governor's advice to
the Chicef Minister was to advance the date
of convening of the Assembly, but the latter
cxpremed his inability 10 do . On Novemn-
ber 21, 1967, the Governor dismised the
Ajov Mukherjee Ministry. Simulianeously,
the Governen 2 nted Dr. P. C.
as the Chief Minister.

Summoned on the advice of the new
Chief Minister, the Amembly met on
November 29, 1967. Immeodiately sfter the
Amembly mect, the Spesker a sate
ment ivo motu and adjourned the House
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sine die on the triple ground tha, the dis
solution of the United Front Minifry, the
appointment of Dr. P. C. Ghosh as Chief
Minister and the summoning of the House
on Dr. Ghosh's advice were “unconstitu-
tional and invalid”. Thereafter, the Gover-
nor prorogued the Assembly.

On Janvary 29, 1968, the Governor sum-
the Wesnt 1 ture to
meet on the 14th February, 1968. By a

udgment delivered on February 6, the
!’.‘A.Iculu High Court upheld the validity
of the West Bengal Governor's action in
:rpoimi Dr. P. C. Ghosh as the Chief
inister. Meanwhile some Meamnbers of the
Legislative Assembly defected from the
Congress Party. :

When the Legislature met on the 14th
February, as scheduled, the Governor
amidst great pandemonium read out only
» portion of his address 1o the members of
both the Houses of the islature. There-
alter the ative A ly met at about
4.30 p.m., the time for the House to meet,
and the Speaker immediately adjourned
the Asembly sine die.

This was followed on the 20th February,
1968 by a Procdlumation under Article 356
of the Constitution, intraducing President’s
tule in West Bengal and  dissolving  the
West Bengal Amembly and also nu?end-
ing the operation of various Constitutional
provisions relating to the Speaker, such as
the sccond proviso 1o Article 179.

Punjad Evenls

In the Punjab, the United Front Minis

. headed by Shri Gurnam Singh. tender
S i r tion 10 the Governor on No
vember 2¥, 19687, lullowing the defection
from lgemUnhal Front « i'i:!i hl..uhrman
Singb who along with other Front
Members, formed the new Punjab  Jenta
Party. A new Coalition Ministry  with
Shri Lachman Singh Gill as the new Ghief
Minister was sworn in on November 27,
1967, The Chief Minister himmelf had
been swom in on November 25,

On the 6th December, 1967, the Speaker
of the Punjab Legislative Assembly reject-
ed an Opposition plea that the Gill is-
try was neither constitutional nor legal. “if
it is felt that the Governor had misused his
discretionary powers, the remedy lies with
the President and not with the Speaker”,
the Speaker ruled.

On March 6, 1968, in a dramatic develop-
ment in the Punjab Assembly two motions
of no-confidence were admitted against the
Speaker. 1 may briefly narrate the sequence

cvents leading to this development. The
House was onu:iat day debating a censure
motion against a Deputy Minister in the
Gill Government, which led to unprece-
dented unruly scenes. At the height of the
pandemonium, the Speaker named an
(ﬂ;p:-ition member of the United Front
and ordered the Sergeant-at-arms to remove
him from the House. Subsequcntly, how-
ever, on an asurance of good conduct
from the dcputy leader the United
Front, the Speaker agreed 1o drop the
matter. The pandemonium, however, con-

tinued and the Speaker adjourned the
House for 15 minutes.

As the Houwse re-assembled, a Congress
member asked the Speaker o consider the
mwotions of noconBidence against  the
Speaker which had been drafted in  the
meanwhile. The Speaker read out the two
identical motions. The motions ex
lack of conbidence in the Speaker his
failure (1) to maintain the dignity and
decorum of the House and (2) 10 bave his
orders duly implemented in the House.
Amang the orders refcrred 10 was obwioualy
the one relating w the « sion of a
United Front member, which the Speaker
had later decuded not 10 enforoe. Both the
mations were admitted and the  Speaker
ohserved that he would fix a date for the
diwcusion on the motions and inform the
leader of the House about it.

When the House met on (he 7th March,
1968, pointy of order were raised and the
Speaker in a vuling wid that the nocon-
fiderwe motions againt him, admitted on
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the peavious day, were “violative of Artide
179(c) of the (!Jnln'mtion and should be
decemed to have not been moved at all”.
Explaining the Constitutional position, he
observed that there could be no motion of
noconfidence against the Speaker; there
could only be a resolution his removal
from the ofice. But such a resolution could
not be moved unlcss at least 14 days’ noticc
had been given of the intention to move
it. The Speaker's rutm;r a some
members including the Treasury benches.
There was pandemonium in the House
and the Speaker adjourned it for fifteen
minutes. However, when the situation
worsened after the break, the Speaker said,
“The Houledis ext c ygimdcr!y a:g
members are dis a;l rayed tempers a
so the House i sngdjoumed or two
months with effect from today”.

The Speaker’s decision to adjourn the
Housc for two months hcs::df a Mm’ .
crisis in Punjab as the or the year
196869 was yet to be pased by the As-
scmbly. Subsequently, certain  measures
were taken by the Punjab Governor with
a view o remedy the siiuation created
the § ‘s decision which had block
the ‘ng of the in time. Thus,
on the 1ith March, | the Governor
ordered the prorogation of the Statc As
sembly. T'wo days later, he promulgated
an Ordinance laying down that the sitting
of neither House of the State Legislature
would be adj without consent of the
concerned until completion of the
financial business. Then, on March 4, the
Governor summoned the Punjab Asscmbly
to meet on March 18, 1964,

The Punjab Amembly met on March 18
AMier about three hours' discussion on a
pposition, the Speaker held  thay, the

tion, the § o t

Governor's Order summoning the

10 meet on the 18th March was “illegal, an-
wostitutional and void”, and that the
Ordinance of the 13th March was alswo “null
and void™. He then reaffrmed his carlier
decision announced on March 7, adjourn.
ing the House fnr two monthy and lefi the

House. ° House continued its sitting,
the Depuily Speaker took the Chair and the
Assembly transacted its bminen.:]

Role of Governors and Speakers

Now, it appears to me that the crises both
in West BtnTl and the Punjab were not
unavoidable. It is at least ble that the
West Bengal Governor not have pre-
cipitated matters by insisting on the Chiel
Minister 10 convene the Assembly carlier
than the scheduled date when the interval
between the two datey was only a few days.
It can abso be said tha it is not the Gover-
nor who should decide from day to day
whether or not a party or a coalition of
parties has a majority in  the Asembly,
particularly when defections are unhappily
the oider of the day. The proper place to
decide the issue is the loor ume House.
At the same time, 1 feel that despite this
the Speaker of West Bengal should have
avoided entering the controversy. Further,
by adjourning the House sine di¢, he
rendered the very House which could take
a detision in the matter incfective. It is
the first duty of the Speaker o emable the
House to function and not to shut it out.

‘The constittivnal provision which makes
the Ministry collectively responsible o the
Lower House constitutes the very core of
parliamentary democracy, It mesns  that
the Ministry is anvwerable 10 the Houw
and must cmy its confidence if it iy 10
continue in office. If a controversy arises as
to whether a Ministry is ‘legal’ or not the
rcoper forum (10 settle the matier js the
ourt. But the House is not helples; for,
cven if the Court upholds the appointment
of the Chicf Minister and « other
Ministers. the House can vote them out of
ofice if it wanw. The Speaker does
come into the picture at all, and if he takes

himself o pronounce on the bity
ﬂ the Ministry and preciudes du-lE-m
from ex its views in the matter, he
is arvogating (o himwelf the functions of the
Howse and the Courts. Not only that, if the
Speaker just does nov allow the Howse 1o
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function, he is, in effect, relcasing the
Ministry from its obligations and responsi-
bility to the House.

As regards the Punjab, the Speaker's
action fr?:-evising his ruling rtganE;; the
removal of a member led to the subsequent
developments. However, the Speaker was
within his rights to change his order in
the cha circumstances. We have also
to remember that the office of the Speaker
is an august onc. He iy the one who should
be shown all respect by every section of the
House. In fact, he cannot discharge his
onerous responsibilitics effectively if he is
denied such respect. It follows that motions
or resolutions for the removal of the Speaker
should not be t forward in a light-
hearted manner. e are constitutional
provisions, rules and conventions in  this
a'-;galrd whith should be followed scrupu-
usy.

I am constrained to say that the manner
in which the noconfidence motion against
the Punjab Speaker was brought forward
was most unfortuna‘c. ‘The Speaker reacted
by adjourning the House for two months
on the ground that the House was extre
mely disorderly and members were display
ing fraved tempers, But let me quote the
relevant rules of the Punjab Asscmbly deal-
ing with adjournment. Rule 16 provides:

“Subject to the provisions of the
Constitution and these Rules the As
sembly mayv be adjourned from time
to time by its own order:

Provided that a motion for the ad-
journment of the Assembly o a day
or sine die ahall not be made except in
consultation with the Speaker:

Provided further that the § cr
may, if it is represented to him by the
Ministers that the Ascmbly should
meet at any carlier time during the ad-
joarrnment and if he is mati that
the public interest dors w0 require.
Rive natie that he is an satisied and
call o meeting of the Awembly before

the day to which it has been adjourn-
ed or any time after it has been ad.
journed sine die.”

Rule 105 reads:

“In the case of grave disorder ari
in the Assembly, the Speaker may,
be thinks it necessary to do so adjourn
the Asembly or suspersd any sitting
for a time to be named by him.”

The crucial question we have to consi.
der is whether thcrigczkcn have an un-
limited and unfettered right to adjourn the
House and prevent it from functioning, for
whatever period they like, and on whatever
grounds I.K:y may deem fit in the exercise
of their discretion. The question of the
Speaker’s powers, 1 submit, is not a ques
tion of politics. It is basically a question
whether the Speaker is the guardian of the
privileges and the rights of the House and
its spokesman or whether he has any rights
independent of the House. The answer to
this question lies in a correct understand-
ing of the precisc role-and functions of the
-I'i-rtaler and his relationship with the

ouse in a parliamentary democracy—the
type of democracy that we have in this
country under our Constitution.

Constitutional Provisions

The Constitution itself contains but a
few Emuuom dealing with the office of the
Speaker and other Presiding Officers of
legislative bodies. Briefly, the Constitution
provides that 3 new Lok Sabha or State As
sembly. as the case mayv be, shall, as soon as
may be. choose two members of the House
to be re ivelv  Speaker and Deputy
Speaker thereof. The Speaker or the Deputy
Speaker may be removed from his ofice by
a rosolution of the House passed by "2
majority of all the then membens of the
House”, but no resolution for this purpose
shall be moved unless at least fourteen
days' notice has been given of the inten
tion to move the resolution. The Coastitu-
tion ahw lavs down that the Speaker (or

as the case mav he the ty Speaker)
shall not preside oves lhcnml':r at  anv
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sitting while any resolution for his remo-
val is under consideration,

’The Constitution also prescribes certain
¢ Speaker's duties: he is empowered
0 adjourn the House or to n:pmd its
sitting in the event of absence of quorum,
and he is authorised in his discretion, to
permit any member, who is unahl:e to ex-
press himself in the | ar languages
ibed for use inmﬂcmlqidnm. to
address the House in his

prescri
-
In addition, under the Constitution, It is

the Speaker of the Lok Sabha or the State
Amembly who determines what matters are
‘money’ matters as these fall within the
exclusive purview of the Lower House.

It is interesting to note that the Consti.
tution does not atiempt a comprehensive
definition of the ers and functions of
the Speaker. These are detailed in  the
Rules of Procedure and Conduct of Busi:
ness which each House has been empower:
od to make under Article 118 or Article 208
with, of cburse, the condition that such
rules shall be “subject to the s of
the Constitution”. The question arises why
the framers of the Constitution did not
spell out the functions and powers of the
Speaker in the Constitution itself, but lefi
these to be determined hy the House by
Rules which are liable to change. The
obvious answer is that. broadly speaking.
they considered the Speaker to be an Officer,
albeit an honoured officer, of the Housc,
who derived the bulk of his from
the House. In fact. having outlined the
broad features of the parliamentary system
in the Constitution, hoth at the Centre and
in the States, our Founding Fathers pre-
swmed that the office of the Speaker in our
country would automatically develop on
the right lines, on the baxis of rules, prac.
tices and conventions. Unles such conven.
tiona arc established in this conntry, it is
not beyond the realm of possibility that
anvone even {rom among the pane of
Chairmen might make the functioning of
the House impossible and prevent the
Lagisiatory from exercising their normal

ights in the i ol their
atia f? 0 U B

Essential Features of Speakership

Let us then consider the camsential fea-
tures of Speakership as known to us since
parliamentary institutions began to func-
tion in this country.

The outstanding qualities of a Speaker
arc his detachment from any y affilia-
tion, independence and impartiality. Once
a Speaker is appointed, he divests himsell
of his party character both within and with-
out the House. It is well-known that withia
the walls of the House the Speaker's autho-
rity is supreme. But, it is equally well 1o

¥remember that this authority is Llﬂ‘.l on
his absolutc and unvarying i iality.
His primary duty t:tﬁil;lnydamt l’unc:ioﬂ

is to pren:] ¢ im over the st

of the House %0 f:m enable it 10 funﬂm

smoothly.

As regards adjournment, let me first deal
with the position in Britain. The present
practice in the House of Commons is that
except on occasions when a quorum of the
House is not present, or when the Speaker,

journed to a day beyond the next sitting
dav, a motion Is made, by a member of the
Government, that the House do “now”, or
at its rising, or at the risl 0!:’ a future
day, adjourn until the speci ay. How.
cv:r. in the event of grave disorder arising
in the House, the Speaker may ad

the House without question put he
thinks it necestary to do so, or he may
wlrd the sitting for a time to be named
by him

.ﬂml:r mmmm
in the rules Legislative Amembly
the Punjab.

1 now briefly describe the tion
lnt:l:dw'u dlbepzidoun‘
in the Lok Sabha. Under the Rules of the
House, unless the Speaker otherwise directs,
sitting of the House on any dsy ordinarily
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ancludes at 6 pm. Normally, whenever
any change is lnpbe made in the hour of
ad{ourmm it is done by the Speaker with
the consent of the House. The § T
determines whether a sitting of the House
is to be adjourncd sine die or to a parti-
cular day, or 10 2 later hour on the same
day. ‘The Speaker may also, if he thinks fit,
call a sitting of the House before the date
or hour to which it has been adjourned or
at any time after the Howse has been ad-
journed sine die. In the Lok Sabha, the
Speaker is not required to put the question
every time when the House is adjourned,
as is the practice in the U.K. It was thought
that such a practice would tend 1o be
routine and monotonous. The question was
left 10 the good sense of the er and
for healthy conventions to develop, and 1
mnay suy that there are irm conventions
which have worked well.

For want of time I shall not attempt to
enumerate the numerous ers and func.
tions of the Speakers and other Presiding
Offcers in our country. Suffice it 10 say, that
the principal function of the Speaker is to
over the deliberations of the House,
regulate its business and ensure that the
rctedifqp arc conducted undisturbed. As
have already indicated, under our Rules
the Speaker has considerable diacretion in
regard (o adjourning the House, but this
discretion has to cxercised within
reasonable limita snd in 2 manaer so as
not to ohstruct the working of the House.
perticularly if it has been susmamoned to
transact @ particular business. No Presiding
Officer can ignore that it is the privilege
of the House and the House alone to de
cide how long it should sit and what busi.
ness it should transact.

Reaction in Prews and Parlioment

Friends, as you are aware there has been
ficrce reaction in Parliament and in the
Prems to the actions of the Speakens of
West Bengal and Punjab. There laa .
ing demand that the of the ! e,
particolarly in regard to such vital matters
a adjeurnment, should be stricily defined
so that theve is no sope left for abuse

8

these powers to the detriment of our cherish-
ed democratic institutions. S have
been made as to how best this objective
can be achieved. Some feel that amend
ments 10 the Constitution may be neces-
sary; oihers advocate adoption by Parlia-
ment and various State Legislatures of new
thosc who urge that the development of
ose who urge that the dev t
healthy conventions may provide a better
and more cffective solution. To my mind,
there is no serious lacuna in the Constitu-
_lIi%n or llt:‘;u 'htiid‘ has liud ég these events.
¢ ma is deeper; it flows from the
poison of thectiom which bas virulently
affccted many political rties, thus
weakening Governments, which are unable
to hold their own in the State Legislatures.
The situation has further been vated
by the unnatural coalition of es differ-
ing in ideologies, methods of approach and
ammes, solely with a view to form
‘ernments which have to be
uite unstable, thus weakening the whole
abric of administration and parliamentary
system of functioning. Unfortunately in
is political turmoil some of the Speakers
have been caught in the whirlwind of
struggle for power by the contending poli-
tical parties. To say the lesst, the S ers
have been accused of losing their Eam
and lending support indirectly to minority
opinions at the cost of smooth functioning
of the House. In the tragic events which
have taken place, every one—the Gover-
nors, the Governments and the Speakers
have all, if 1 may say so, had a hand in
usurping the powers of the Asemblies
which alone could pronounce judgments
on the various issuey which have arisen. If
permanent solutions have to be found, they
should be made st political level and by
adoption of sound conventions rather than
:\'l::lmdmg the Constitution and the
u

Need for Heslthy Cosventions

“Personally. 1 would rather er

on the u:llelllllyl.',r ‘m‘mn
ventions. No Constitution or Rules can
provide a ready answer to every sirustion.
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On the other hand, if they are too elabo-
rate they might even hamper the smooth
working of tic institutions by in-
troducing undue rigidity. Now, so far as
the office of the Speaker is concerned, we
know what are the conventions that have
developed over the last half a century in
making a success of this institution. Let me
repeat that the most essentinl features of
Speakership arc i impartiality and inde-
e. Secondly, the first and foremost

uty of the Speaker is to enable the Houw
to function au all umes. All the ey
vested in him are intended to enable him
to discharge this duty. Under the Consti-
tution, the House is the master of its proce-
dure and busines. The House is pam
mount, not the Speaker who, it may be
added, can claim no inherent right o over
ride or bypass the House or to a tc to
himsclt ‘ers and funciions which pro-
rly belong o the House. To inspire con
dence in his impartiality it is not enough
that the Speaker should formally renounce
membership of the party o which he be
longed. He should alvwo u:ru‘mloml; relvain
from entering into political controversics
or giving an impression that he is belping
onc section of the House, even th it
mav be a minority section, in their sruggle

7] prm'ﬂ)

In this connection, perinit me to strike a
peisonal note. As vou know, immediately
after my clection as the Speaker of the Lok
Sabha, I resigned my membership of the
Congress 1o which | had the honour 10 be.
long ton 34 vears. T thought this was a neces
sary corollary 10 my commitment to  the
House not only 10 be impartial amd judi.
cial in the conduct of my work but aho to
appear 1w0. | am glad 10 say that | have been
amply rewarded for this act of faith in the
form of willing cooperation from all sec:
tions of the House in the discharge of my

duties.

&'r. mn India, are ing our own
iamentary procedure and 1 have no

doubt that our firm commitment to parlia

mentary democracy will help s to
the right type of com'cmlt:s l!m

L/l N o Las—2

s those that have happened in West Ben-
gal and Punjab may occur in a formative
period. Just because two Speakery have
acted in a certain manner, it would not be
proper to infer that there in something
wrong with the institution of !:Entmhip
itsclf. We should not forget t there
were other Speakers who kept up the radi-
tions of their office in the midst of chang:
ing political scenes and pressures. 1 refer
o the Speakers of Madhya Pradesh, U.P.
:;d' kllih;;: v hala:i':'re de::huembliet. The
Speaker a Pra slative As-
sembly was bold’cnoqh to'mine 0 ad-
c;u:}r the Hnmetdwhcn the then Chief
inister uested, even pressed him, 1o
do so. 'I'h:'egputer of U.P. Legislutive As-
sembly was prowpt in informing the new
Chicf Minister that he was red to
vacate his office consequent on the change
in the Government when the Congrem
Ministry lost ity majority last year. We
know oo well the events in Bihar where
three Ministries have changed during the
lant one year, ‘The Speuker has o conduct-
od himsell that he has earned the esteem
and confidence of the Awembly in all the
changing patterns. We uic proud of them
that in the midst of rapidly changing situa-
tions they have kept their balance,
judginent and acted impartiatly, Therefore,
1t is not truc 1o say that there Is a general
detetiotation in the sandard expected of
a Spealﬁg
But, cettainly we have 10 consider as 10
how best parliumentary institutions can be
nutturet! and developed by building up
sound comventions. ‘This Conference may
b able to present cut and dried solu-
tions to the problems posed by the events
in West Bengal and the Punjab. This Con-
fevemme has no  legal or  constitutions)
ro\--eu to enforee its decisions on anyone.
t docs not cven pass any resolutions of a
binding character. It functions on a volun.

tary basis and is 3  self ati Roxly.
Neverthelese it has a nam .?me h:l
46 veann which is & perid (o1 sny
organisation to survive, It has thus scquis.

od prestige and a binding forre a the
Presding Offcenn of :l?‘ ll'u: Legisative



Journal of Parliamenlary Informalion

Bodies in India. What it discusses has a
tremendous influence on its members and
is regarded as u guiding factor in the con-
duct and work of all Presiding Officers.
What it says has a tremendous moral effect
much more than any Rules of Procedure
could enjoy. Our deliberations here will
exert influence on all concerned, viz., the
various political parties, Governments and
Mcmbers. 1 do hope, thercfore, that we
shall be able to arrive at a broad consensus
as to the conventions and  practices  that
need 1o be developed to ensure harmonious
relations between the Speaker, the House
and other constitutional functionaries  in
the interest of the smooth working  of
parliamentary institutions.

Specific issues and their solution

In conclusion, T should like to raise the
following specihc issucs for your considera.
tion and deliberation:

(1) Whether a Governor should insist
that a Chief Minister should sum-
mon the Assembly on a date other
than the one recommended by the
Chict Minister?

(2) Whether a Governor should dis-
miss & Ministry on the sole ground
that it has lost its majority with-
out awaiting the verdict of the
Assembly?

(3) Whether a Speaker should . take
upon himself to pronounce by a
ruling in the House whether a
particular Government  has been
legally dismissed or constituted?

(1) Whether a Speaker should, with-
out any point being raised in the
House, take up such issues on his
own and decide them without giv-
ing an opportunity to members to
express themselves on them?

(%) Whether there are any limits on
the power of the Speaker to ad-
journ the Assembly and if so, what
they are or should ber

(6) Whether it is Eroper for Members,
particularly those of the Ruling
Pary, to table Motions of mno-
confidence in or removal of the
Speaker on flimsy grounds?

There may be other issues which  this
Conference mayv-like o raise.

From the analysis ol the situations which
[Rave described in the  preceding  para-
graphs, my preliminary reactions to these
are simmmed up below: —

(1) The Constitution gives a right to a
Chief Minister 1o recommend Lo the
Governor the date on which the House
should be summoned. This right of the
Chief Minister or the Cabinet is absolute.
I understand that in some States, as in Lok
Sabha, the Chief Minister fixes the date
after consulting the Speaker. I should like
this convention to be cxtended to  other
States where it does not exist at present.

The Governor may suggest an alterna-
tive date but it should Le lelt to the Chiel
Minister or the Cabinet to revise their deci-
sion or not, It mav  be argued  that  a
Ministry which has lost its majority in the
Assembly may trv to avoid the .summuni:g
of the Assembly for the maximum peri
of six months allowed to it under the Con
stitution and both the Gouvernor and the
Assembly may find themselves powerless o
intervene in the matter, ‘l'o overcome such
4 contingency, as arose in West Bengal, |
feel that a convention should be adopted
that in case a majority of Members make
a request in owriting that  the  Assembly
should be summoned on a particular date,
the Chief Minister shall advise the Gover
nor accordingly. Such a procedure will deter
a Ministry from recommending  proroga-
tion of an Assembly if it recommends such
a course in anticipation of or fearing the
lToss of its majority in the Assembly. If it
becomes absolutely necessary, the  Consti
tution may he amended switably, T am,
however, clear that a situation in which
the Governor is allowed to override the
advice of the Chief Minister in this respect
should be avoided.
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(2) The questinon whether a Chief Minis
ter has lost majority in the Assembly or not
should at all times bhe decided by the As
sembly. In no circumstances it should be
left to the Goveraor to determine whether
a Chief Minister continues to  enjoy the
support of the majority of Members or not.
even if the Members make their opinion
known to the Governor in writing. It is the
prerogative of the Assembly to decide this
issue. The Governor can dismiss a Ministry
if the Assembly has passed a vote of no-
confidence in the Ministry and the Minis-
try does not immediately tender its resigna-
tion. A no-confidence in 2 Ministry is pass-
cd only after the matter is discussed and
the grounds on which such confidence is
withdrawn are fully stated during the de-
bate. A Ministry which has.lost its majority
in the Assembly after the session is over,
may continue in office. until another ses.
sion is summoned. and if it fails to sum-
mon a House within a reasonable period.
the remedy which T have suggested in the
preceding para will apply; that is to say
that the majority of Members mav force
the Chicf Minister to summon the Assembly
on a date suggested by them,

(8) The Speaker does not give rulings
on legal issues. His function is to decide
points of order which relate to the inter-
pretation of rules of procedure and articles
of the Constitution relating to procedure.
In all other cases, he leaves the matters ta
be decided by the House,

(4) The Speaker does not himself raise
any policv or legal issues. Tt is for the mem.
bers to raise them on points of order if they
fall within the cognizance of the Speaker
or by any other appropriate proccedings if
they fall within the sphere of responsibili-
ties of the Council of Ministers. The
Speaker before giving his ruling on a point
of order may hear other members includ.
ing the views of the Ministers and in com-
plex and important matters those of the
Advocate-General or Attorney-General.

(5) The power of the Speaker to adjourn
the Assembly is circumscribed by well-

established conventions and precedents. As
regards the normal daily adjournments, if
the rules of the House do not provide for
adjournment by the House itself. the
Speaker has to adjourn the House at the
fixed hour of termination of a sitting. In
case the House has to be adjourned cither
before or after the fixed hour, it must be
done with the consent of the House either
by a formal motion or by taking the sense
of the House. Adjournment of the House
sine die or for a period is always done on
the proposal of the Leader of the Housc.
In a grave disorder, a sitting may be sus-
pended or adjourned by the Speaker in
his discrction for a part of the day or at
the most for a day at a time. Orders of ad-
journments which take place otherwise
than on the principles mentioned above
can be re arcrccl as null and void by the
House and it will be perfectly in order if
the House decides to continue to sit and
transact its business with the Deputy
Speaker or other member competent to

reside, in the Chair. If the order of ad-
journment is deemed null and void by the
Assembly and it continues to function, it
is the duty of the Secretary and the stafl of
the House to discharge the duties and func-
tions under the orders of the House be-
cause ultimately the House is the master
of the secretarial staff. Should the Confe-
rence agree with these conclusions, it may
decide to recormmend to all Legislatures to
incorporate these conventions in the rules
in order to put thc matter bheyond anv
doubt or dispute. Y

(6) The office of Speaker is invested with
great dignity, authority, and position. A
great responsibility devolves on all mem.
bers and in particular on members of the
Ruling Party to uphold the authority of
the Speaker. Tabling of motion of censure
or no-confidence or removal from office are
acts which are fraught with grave conse-
quences. If such notices have to be given
they should be submitted after due delibe-
ration and with care and not on the
slightest provocation or with a  view to
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threaten the Speaker or (0 cxpress anger
at or diualidacﬂ?n with his rulil:%;o‘:s:r
in a particular case. Such notices their
impact il they arc given on flimsy grounds.
The occasion for tabling a motion of this
pature must be real and serious and the
grounds should be adequate. And then I
woulld say that in such cirdumstances it
would be honourable for the Speaker to
quit his office even before the House at the
initiative of the Ruling Party has debated
or adopted such a motion.

Friends, these are my thoughts which I
have shared with you, I have stated them to
stimulate discussion and other thoughts
and reactions, Qur discussions are free and
frank. We should not hesitate to indulge
in self-introspection. We 'should endeavour
to arrive at decisions which will help us in
our difficult task ahead and in strengthen-
ing further the democratic institutions in
this country.

Thank you)

We must remember that it is not the completencss of an code ,
vl Constitutions that will make for the best orP:br most firm:kntic‘:vf:ruuf
ment of & country; but it is the spirit and outloak of the men who work the
Constitution that will largely take us to the desired goal.,

=G. V. Mavarasgag,



EMPEROR OF ETHIOPIA’S ADDRESS TO
MEMBERS OF PARLIAMENT

His Imperial Majesty Haile Selassie I,
Emperor of Ethiopia, arrived in New Delhi
on April 28, 1968, on a thrceday State
visit, On April 30, he visited the Parlia.
ment House and addressed members of
both Houses of Parliament assembled to
gether in the Central Hall,

The Ethiopian Emperor, in his address
affirmed the close relations between India
and Ethiopia which were not only based on
their nership in the Afro-Asian  and
non-al community of States but also,
vividly manifested in their ical bila
teral tion in various . He out-
lined Ethiopia’s policy 10 live in and
harmony with her neighbours and with all
countries, near and distant. He called for
redraint when misunderstandings and
difierences developed among states and also
emphasized that they should refrain from
undertaking hasty measures and follow a
rolit_v of comsultation and direct coatact
or resolving difference

Earlier, welcoming the Em . the
Chairman, Rajya Sabha, Shri V. V. Giri,
wid that the people of India had watched
with admiration and interest how the Con.
stitution, the Fmperor gave to his e,
had during the past 37 years sha p;‘:ﬂo
pia's political character. Shri Giri alwo
noted Pthiopia's friendly relations with
:non of the"g:mn'lu of the world and its
mportant in ing the idea of
African unity. The Spukerngl‘ Lok Sabha.
Dr. N. Sanjiva Reddv, while ing the
vote of thanks paid a glowing tribute 1o

the sagacity statesmanship of the
Emperor.
Reproduced below are important  ex-

cerpts from the texts of the welcome addrens
by Shri V. V. Giri, the Address delivered

by the Ethiopian Em and the speech
of Dr. N. S‘:ﬁh-n IW

WerLcour ADDRESS BY CHARMAN, Rafva
SABHA

Your Majesty: On behalf of the two
Houses of m-mt I have great
ﬂumte in extending to your lmperial

ajesty 3 warm and affectionate welcome.
Your Majesty is no stra to us, for you
visited us in 1936 and we recall with
immepse delight that happy occasion.

Yours is an amcient country dating back
o the wise King Solomon and the Ethio-
pian me have a history which is more
than 3,000 years old. Your Majesty's thitty.
cight years of reign has seen evolution
of modern Ethiopia. Your Majesty has
been the unifying force that has brought
considerable ity and progrem to the

country.

It was under Your Majesty’s aegis that
the Ethiopian Constitution of 1981 was firet
introduced. It is a fact of history that this
Constitution was given by Your Majesty
‘unasked for’ and of your ‘own free will'.
Truly have you decreed in the Constitu.
tion to safequard such prosperity as based
on the laws and "that the Canitymion will
he a source of well for Ethiopia, that
it will contribute to maintenance of
your Government and to the happines and

ity of vour well.-beloved penple and
that v will give satisfartion 10 all.” Thw
was crested the counury’'s firmt Parliament
and the Senxte. Again, in 1955 further
Viied Comiation. wm | promulgmied: by

was

Your M on the 2la Anniver.
ary of Your Majety's Coronation. Rightly
has the preamble to the Conutitution et

n
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forth the purpose to be served as “being
desirous of consolidating the progress
achieved and of laying a solid basis for the

happiness and prosperity of the present and
aame gencrat Fa( our (Fthiopian)
people.”

It was through these vital . instruments
that the modern political  cvolution  of
Ethiopia has taken shape. Like many others,
we in this country have watched with ad-
miration and interest how during the past
thirty-seven years this  Constitution  has
under your leadership shaped the country’s
political character and has  become the
shect-anchor of the material conditions of
the Ethiopian people. Ethiopia today. aparnt
from being a closer wmit cconomically,
scially and politically, is also a respected
member of the world community of na.
tions. Your Majesty’s regime has provided
an extended horizon for Ethiopian na-
tionals to rise from stage to stage on the
ladder of culture and enlightenment.

Fthlopia has been maintaining friendly
relations with most of the countries of the
world and has been playing a particularly
important role in ing the idea of
African Unity. Your Majesty has heen one
of the prime movers in the establishment
of the Organisation of African Unity in
Mav 196%. 1 am confident that under the

% jeadership and guidance of eminent per
AONARC Irke Your Majosty we will nat only
be able 10 salve succewfully the Rhodesian
jsie but also the innes relating 1o West
Asia and Vietnam. .. .

Like you, we in India, alw base our faith
in nonalignment and ceasclesly follow an
independent and unbiased 2 h
international problems. By tradition and
temperament we in this country have very
close affinitics with the es of Alrican
nations. The well-being and prosperity of
the emerging Alrican nationmt is as much
dear to us as it i to their . We have
in our own humblc wav tried to asiu in
the furtherance of that cause and we are
happy that there is an awarencs and recog:
nition of this fact among the Alrican na-
tions, The people of Eihiopia and the
people af our country have constant wources

of useful contact, culturally and economi-
cally. We have growing trade relations o
our mutual benefit, and I am glad that
Your Majesty envisages a wider area of co-
operation through trade, educational con-
tacts and technical know-how. I am sure
with the visit of Your Majesty the ties of
friendship and How of trade will become

sirengthened to the advantage of both the
nations......

AnprEss ny THE EMPEROR aF ErHioria

Mr.  Chairman. Mr.  Speaker, the

Honourable Prime Minister and Mcmbers
of Parliamemt:

We are happy 10 he again in this friendly
and sister country, the Republic of India.
During our first visit 1o this great country
and people twelve years ago, we were high-
Iv privileged and honoured to be reccived
by our close collcagues and contemporaries,
the latc President Rajendra Prazad  and
the late Prime Minister Jawaharlal Nehru,
It is with profound grief that today we fecl
the ahsence of these rwo leaders and of the
late Primne Minister. Lal Bahadur Shastri.
with whom also we have had the T)od
fortune to be acquainted at the non-align-
ed Conference held in Cairo in 1964.

Although it was the will of the Almighty
that these great statesmen should depart
from us, they will alwavs be remembered
for their valuable contribution 10 the
world. They have for ever left behind them
a glorious example of outstanding mates
manship for others 10 emulate. As they had
ably led India along the noble path set
forth by their predecessor, Mahatma
Gandhi. so have they been worthily succeed-
ol by a generation of able Indian leaders
and watesmen. Being their colleagues in the
Afro Asian and the Nonaligned world, we
can pay thew great men of owr time ao
hetter tribute than rededicating ourselves
1o the noble task of pursning, and bring.
ing to full realisation the fdeals and
wvrinciples laid down at the Bandung Con.
ference and reinforced by the succeeding
confevences of the Afro-Asian and Non.
aligned States,
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Indo-Ethiopian Relations

We feel highly clated and honowred to
day to take this rare opportunity given 1o
us to address the Members of Indian
Parliament. We are confident that this event
and our visit to this country will further
strengthen the dose ties already existing
between our two countries  and e
‘The relations between Iudia and Ethiopia
are not based only on our partnership in
the Afro-Asian and the Non-aligned com-
munity of States. ‘They are vividly mani.
fested in oar practical bilateral <oopera
tion in various ficlds. Educators from India
have reinforced the teaching staff of ow
«chools and are contributing a great deal
to the progress of education which has been
receiving our full attention during our
reign. The Military Academy in Harar is
functioning with the assistance of military
officers from India. Indian businessmen
have invested in Ethiopia and their parti-
cipation in the economic activitics our
conn' vy has added impetus 1o the ceonomi
development of our Nation. Yet another
link between mir two countriey in recent
times is the air link between our capitals.
All these are good reasons justiflyving our
belicf that the relationship between  our
conmntries has a good foundation amd i
therefore, bound to grow ever stronger.. . .

Adhevence to Fundamental Princifles

We are aware that in this August As
sembly rl'(‘ll. inciples of national  and
international import have been enundiat
od and resolutions to give them effect have
heen  adopted. Foremosmt among  thee

are: —
(i) The principles of inter Mate rela
tions, wi known in this pant
as “Panch Shilla™:

(i) The policy of nonalignment and
Afro Asian solidarity:

(1)) Principles relating o the congepls
of nnif: in div:l-:ln and mm
standing among nations, irrespec.
tive of the system of government

wm'

{iv) The will and dedication (o strug:
gle for the complete cmancipation

ol the subjugated peoples of the
workd; nnd'

{v) Dedication 10 the maintename of
world peace in the interest of all
nations, big and saall, the haves
and ll:a\c-uuu. u\:".tﬂ should 'I\'(l:i

cther, Cir resources at
msﬁmp:’;f available scientific

rius and techs al advance
or the well-being of man,

Frhiopin subsnbes and adheres to these
fundamental principles.

Neighbouvly Relations

Ethiopia's policy is to live in peace and
harmony with her ncighbours and with all
countries, near and distant. Misunderstand
ingy and differences may occasionally arise
in the process of developing active relations
among Staten. Ethiopia is uo exception w
this. Under mach circumstances, the busic
policy of States should be 10 relrain (rom
underiaking hasty mcasures. On the con:
trary, they must excrtise restraint so that
during the time gained an amicable solu:
tion stisfactony 10 all sides could be found.
in ﬂu'.(r«nuil of such an approach. Ethio
pia_and her neighbours have adopted  a
pelicy of conmultation and direct contact o
the beut eans of rosolving diffcrences and
of promating  close  conperation  among
themselves, Joint Comultative Committoes
at ministerial level have heen cvablished
tn Ethiopia and Kenyn, and the bl
of the Sudan and Fx in and  Fihiopia
ured the Republic of Somalia. Judgod (rom
the work of these three orgam, the experi.
ment of Joini Comsullative Committes has
proved ncful in removieg  certain  mis
underdandings and misapprebhemions and,
at the same time, in Turther strengthening
the relations existing hetween Ethiopia and
these neighbouring States,

Howevmr u.-buc‘:‘::! wweful these com
mitters mav be, crt fnporiant ety
have 1o be brune in mind in ovder to srrive
at a2 broader understanding among Satis
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Each independent state in the world has
adopted a certain system of government.
ideology and cconomic structure in  the
lght of its culture, tradition, history of
nationhood and basic requirements of poli-
tical stability and needs of social and eto-
nomic advancement of its people. Whether
such system of govermnent, ideology and
cconomic structure prevailing in a given
indcpendent state are right or wrong can
be judged and appreciated substantially in
termie of the interest of the le whom
they are established 10 serve, ith whart-
ever pride and estecn a given state looks
upon its system of government, it should
not interfere in the inteimal affairs of an
ather indepemient state. On the other hand.,
it should, if posible promote understand.

ing amd cooperation.
Unily in Dioersity

Diversity in cthnic composition, 1eligion
and language within a state should not be
exploited to get pretexts for interference
from outsitle.  hese diversities are charvac
teristics of not only large but small states
us well, Unity snust be forged in this diver
bity.

kthiopia on her pait s prowd to e a
united gmmry in sl;w of diversities. Al
scutions of her population have played their
part in the making of the history of Ethio
pla. Al are cqual and these is o question
o a wajority group dominating a mino
rity. “Phey derive their unity from the fact
that they are one people. from centuries
ol partacrship m the state, from compmon
sacritwe of hruml in the defenee of theis
commnm interest and {rom the doep ronted
conscioisnem that the country belongs to
them all. The exiseme of such diversitics
within a sate should not, therefore, give
ground for confhict and diword.  On the
contrary, thes divenitiey should be bridg
ed 0 promnte cloese conperation and under
standing with the peoples and govermnents
of mibrr mates. Discovery of simitatities in
diversity by one smate with anothey would
heip the state concerned to  anabhe  the
ssues in a better perspective and would

also contribute to the strengthening of re-
lations among states.

Affront to Humanity

It is an afiront to bumanity that mil-
lions of our brethren in Africa still languish
under the yoke of colonial rule and
apartheid while the rest of the states in
the world enjoy the fruits of liberty.

African liberation movements in Angola,
Mozambique, Portuguese Guinea, Rhode-
sia, South-West Africa and South Africa,
had sought to attain their  independence
through an orderly process of negotiation
without resort to violence. But ortugal
and the radist regimes in Rhodesia  and
South Africa answered by imprisoning and
excouting African nationalist leaders and
freedom-fighters and unleashing a scries of
urprcaivc measures.  Finding no  other
altermative, Africans have now taken to
Eipiit

The struggle which is now going on in
the southern part of Africa is not essentially
a struggle between  races-blacks fighting
whites. 1t is a struggle for human freedom.,
The aim of this struggle is not the destruc.
tion of the white sctilers who are in con
trol of the archaic power structure of colo
nial rule but the achievement of human
dignity, equality and justice by African

people under majority rule,
The stiuggle of these e is oot the
sile responsibilin: of  the independent

Muican Statea. It is the responsibility of
all freedom-loving  people throughout " the
world. The African freedom siruggle  in
irreversible, However sinall their resources
may be, independent African  States  are
commitied 1o liberaie their continent from
‘rﬂhdd and all traces of colonialism. This
hberation suruggle can develop o a
threat o international peace and security.
Therclore. the world has 10 rise and live
up o its obligations and  responsibilitics
and act sonmn, it be ton late.

Pracr Prspects tn the Warld

AR wates 1n the world,

and small
alike. have a common cause

peace. The
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developing nations scek peace in order o

devote their energy and resources to pro-
mo.c the well-bein d(hdrpeopla.l.?t:-
wise, the deve countries do not wish
a total war to shatter the high sl.amjanl uzl'
living they bave achieved. There is this
tommon cause but that Inslum brig-hlcmuld.
the ts of achicving lasting peace in
the m

Enormous amouats of moncy and qther
resources are being spent by nations, parti-
cularly the Great Powers, on  armapents.
Humanity is lofn{ing for the day w_l[:l‘l
these resvurces will be direcied towards im-

rcmmn of the living standards of mil-
fons of suffering pcoge thus narrowi
the frightening gap between the haves a
the have-nows

As far as the Great Powers are concern-
ed, it is apparenily futile for them to rely
so much on their capability to invent wea-
pons of more destructive power and on the
defence svsiems they keep on  pedfecting
every day. The same sientific geniums that
they possess can  alswo uce  wWeapois
mpnl.‘?oi penetrating through the defence
svitems that have been belicved 1o be im-

reguable. Thercfore, rather than end up
in a salemate of codless srmament race.
with no prospect of an evensual vicion, the
Great Powens will do well to cease compet
ing in armaments with cach other, work
out formulae 1o ensure lasting peace in the
world, and bring to a halt the creation of
inicrnational tensions aimed at drawing
theerest of the world to their  respective
camps and spher~ of influence.

W see some 13y of hope that the «on
flict in Vietnam may move in the dircct on
of sertlement through negotiations, Let i
hope that no ob-racle will thwart the plan
ned talks Letween the parties directlv con
ceined.

Vorr or Tuasas wy Serassn, Lok Summs

Your Imperial Majoss, Mr. Chairman
and Friends: e

Your Impevial Majesty  has  cxpresud
friendly and warm lrr‘-ﬁngs for oy country

and our pcople. I thank you for the same
and asmure you that that friendship and
warmth is reciprocated by all of us.

Your Majesty is no srranger to us. We
hold you in high regard as the architect of
modern Euflio;.n'a. a ;dmdl'ut :':;ppnrur of
the cause of justice and peace in every
of the worid, a devout individual anﬁn:
sagacious ruler dedicated to the welfare of
your people.

Friendship between Ethiopia and India
dates back to (he hoary past. Since India
became free, this bos ;n been reinforced
by the community ‘of interests and ideals
between the two countries. In mat-
ters coming within t‘:.eufurview of
policy and international relationship, we
10ld commqn views. Our countries are firm-
Jy commitied to the ideals of world
and coexistence. In international forums
owr countries have consistently expressed
support for general and complete disarma.
ment under effective international control
as vital to the peace and of the
porld. Qur countries have also united
i their adherence to the principle of non-
alignment. in promoting Afro-Asian soli-
darity and oppoing racialism and colonia.
lisn. We alswo share the conviction that re-
ligion is oo sacred a thing o be made a
handmaid of politics, whether at the ma
tional or intevnational level. I may recall
in this connection that in the Joint com:
munique isucd at the end  of  Previdemt
Radhakrishnan's visit 10 Fihiopia in Octo.
ber 1965, Your Majesty and the Presidemt
of India were pleased to devlave “that reli-
glon should not be allowed 1o influence
policies anvuhere in the world.”

Maodern Fthiopia and lodia  hold  the
ideals of world prace, cooxistence and the
bintherhood of man dear, because  these
ideals are deeph rooted in the jong histary
of our peapdes andl their wav of life. Since
the dawn of hivory oy two countries have
been the mecting point and the home of
many races and religinne and Janguages. In
their wisdom our ancients recognised and
agroed that all thowe diverse have in
live wiogxther in harmmony, Tolcrance and
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respect for the religlons and cultures of Majesty’s liberal policies and the hospita-
qthl::: ¢ame natmﬁ;' to them, and there lity’of}the Ethioptan e that ouro'g:-
was no atlempt to securc wniformity by patriots living in Ethi have come to
imposing the way of life or religion of the regard your country as a second homeland.
dominant qmup on the smaller or weaker I hope our Ethiopian brethren who ha
groups. This is how the two countries have n to come to India also feel the same 1n
come to be a veritable mosaic of races, wr country. . :
tribes and Hnguistic groups. We, in India, are deeply interested in
the allround progress'of. Ethiopia. The
Your Majesty’s first visit to our country suability and ﬂmperit-y which E'x'iopia has
ided" a powcrful stimulus 10 the tradi attained in the postwar are el
| frigndship between our two coun- quent witnesses to the ability of the Ethio-
tries. As a result of ibat visit, over the years rhn people and the foresight and en-
there has been Increasing cooperation be- ightenment of Your Majesty’'s leadership.
tween the two countries in various fields of During Your Majesty's rule, Ethiopia has

activity, Today. there is a sizeahle Indian emerged, as it were, from the e ages
community in Ethiopia consisting of busi- to the atomic era. This transformation has
nessmen, teachers, technical experts  and becen all the more remarkable in that it was

others. It is, indeed. 2 wibute 10 Your frec fram strife and upheavyals

I¥hat the world needs today is mot a juxtaposiion of competing Statrs,
but (riendiy pariners working for the one supreme cause of making the
world a happy home for humanity. We should look upon ourseloes not as
vivals, but ay fricnds with & common purpow in view,

-8, RADRARBISHN W

v



SPEAKER MAVALANKAR:

the States or at the Centre. Hemduﬂet»
sonification of quiet dignity, coming Into
any cirde with all smiles and innate self-
confidence. He looked the part in every

L1 is interesting vo recall bow he came to
t

be chosen as Speaker of the then
Central Assembly. British Govern.
ment knew how upright, a
Spcaker he was in the wl:ny Anembly

but they did not want the Congres to win
in that key-election; lly soon after
the cpochal 1942 Quu-India Movement.
They also knew their advantages in the
Central Amembly with Jinnah's League
Party thirsting for the blood of the Cong.
ress and with their nominated members
also. So they backed Jinnah's candidate.
But Sardar Patel did not like to give up
the fight. He came (o Delhi 10 use his
good offices and wanted us 1o risk the
chance. Sarar Bosc was our Leader. We
escaped defeat by the skin of our teeth.
We owed our success 1o the support given
by the Maharaj Kumar of Vinanagaram
and to the brave neutrality adopted by

Himmat Singjee of Navanagar. From the

AN APPRECIATION
—N. G. Ranca

Shri Mavalankar took his Speakership
of the Provisional mﬁl::lhﬂw umemhely a
Parliamentary mi and was
building healthy conventions to ax
the privatc Members, control and chasten
the all.toocasy pronenes of the Ministry
to assume 0o much power and custodian
ship of public interest and dnm
Ministry to state their case Y. y
and effectively. He was bent upon making
Parliament an efficient and ve critic
of the Government, a custodian of public
interests and a and dbarmic
wiclder of Parliamentary authority over
ministers and the minisries.

He knew the weaknesses of the twenticth
century British House of Commons and
wanted to help our Parliament to avoid
those weaknesses. It was a heroic fight for
him—but he loved it—to chasten members
on one side and coax and control
Mini on the other. It was because of
this influrnce that he succeeded in estad-
lishing the powerful Estimates Committee
with its non-official chairman. The
Accounts Commitiee has also come 10 bave
a non-official chairman and the convention

4

:
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He used to tell us quite often how essen-
tial it is in the national democratic inte-
rests, for Parliament to learn to place an
minister, however great he may be, in h

r place, properly chastened. decent-
y honotred but fully conscious of his sub-
ordination to Parliament. He was so dis
crect and decent that he never gave any in-
dication of a private smile of satisfaction
when he scored a triumph over any in-
transigent minister, for, he knew the
wriumoph was thar of the Parliament, Afier
he became the Speaker of Lok Sabha, 1
could hear about his great and numerous
triumphs only from other members and
through the 1 was, however, privi-
leged to have many talks with-him, while
we were together on the Indian Parlia-
mentary Delegation to the Commonwealth
Parliamentary Conference at Ottawa in
1952. He used to say that Parliamem
should become a businemlike and disci-
lined inwtitntion: that membens should
earn to study more assiduously and to aid,
guide and control ministers and look upon
their Parliamentary work as one of the
most essential national responsibilities.

On reeing how the Parliamentary Cham.
hers of every state in the US.A. and
Chanda were decorated  with  pictures,
ralminp. and frescoes of glorious events
n their respective history, Speaker Mava.
lankar wanted our Partiament too to be
similarly devorated. And he did quite a
lot in this direction on his return. We
found many conveniences and  facilities
prowvided to members of Parliamemt in
US.A. and Camade, such as adequate sala
ries, doity allowances, officerooms, wa
tionery, free pamage and secretarial amiu-
ance and even pemvions.  Shri Mavalankar
was keen to provide similar facilities to
our M.P too, consistent of course with cur
comparatively poorer conditions. Tt might
be of interest to know that he was never
happy over the high British-scale of salary
allowed to our Speaker and comsidered
the sataries of the Secretariat bosses as too
high and sted the manner in which
the riches of our industrial and commer.
cial magnates were being squandered. He
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much wanted M.Ps to studeublic

lems diligently, and use all the privj-
eges and eTs d on them, quite
scrupulously in’ order to promoie public
interest and to strengthen the masses in
their attempt to gain the ear of the Ad-
ministration. For this purpose he desired
that M.Ps, who were the best public ser-
vants, should be given the minimum faci-
lities to discharge their duties.

Shri Mavalankar's affection for Mem-
bers of Parliament was ial. He had
a soft corner in his heart for me. When I
failed to get elected to the First Lok Sabha,
1 sent in resignation from
the membz-uhip of tl’n? Provisional Parlia.
ment, even though I could continue as a
member unt# the new Lok Sabha assem-
bled. Many such Members who had simi-
larly lost the elections continued to atiend
the Provisional Parliament. Shri Mavalan-
kar wrote an affectionate letter 10 me in
which he deprecated my ‘unnecessary re-
signation and assured me of the Parlia.
ment's regard for my presence and services.
And 10 show his affection and sense of re-
cognition of my parliamentary services, he
chose me for the parliamentary delegation
in 1952 although I was then in the Oppo-
sition and in the Rajva Sabha. What is
more, he further asked me to I-ad India‘s
delegation on the most important discus.
sion at Ottawa on “Foreign Affairs”. This
showed the catholicity his conceprion
ol patriotism and its votaries, whether
they belonged to the party in power or
the opposition, 1 felt certainly very grate-
ful to him. because such a displav of
Gandhian affection has not vet become a
general feature of our public life, as it
ought l'::d We realised later that his
choice proved to be wise, for
when the head of the Amrmn delega-
tion accused India as having been ind fer-
ent to ithon ies like several other

countries, 1 was able ro spring
a surprise on him by saving that our verv
nce in the Indian delegation cruntered

is accusation. When later | .
India’s case for ‘Non Invalvement’ in inter.
national policies, coming as it did from a
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leader of the Indian Parliamentary
sition, it carried weight with the con-
ference. Such was Mavalankar's faith in

me, though I belonged to the ition,
thatluascbo-enforthniﬂ?;:: .
ant role and he was happy that it yielded
good dividends for India.

(lt is not so generally known what a
great impression he used to create on in-
ternational conferences. A piquant  situa-
tion arose at the Otawa Conference, when
the representatives of Pakistan interposed,
contrary to all rules of decency and deco-
rum, their conwroversy over Kashmir and
the Punjab Waterdispute, while we were
discussing the South African Malan Re-
ime. Skri Mavalanlar rose to intervene
in that debate and raised the level of out-
look of :he conference so high and dealt
with Pakistan’s and Commonwealth’s res
ibilities so magnanimously that the
whole confercnce regretied Pakistan's un-
called for intervention. My interpretation
of India’s foreign policy as one of “Non:
Involvement™ as between the two greal
rival blocs came in for ated un-
friendly comments from different delega-

tions, but Mavalankar stood by me like a
rock and with his determined but smiling
lupm‘( made others realise the seriousness
of India's decmn.)

. Mavalankar's public activities were not
confined to Parliament alone. He st an
example to ordinary M.Ps. too by his scru-
pulous devotion to extra-parliamentary
duties. His coniribution to the Kasiurba
Fin e N e

u i uc, \n at
Gandhian auention to democratic decn’

sions, scrupulous use of every to the
best purpose and the choice of the most
accepiab.e public workers as their agends,

Hc died of a heart-autack during his wur
of the Andhra undertaken in connection
with collection of these funds. 11 may be of
cansiderable interest to note thar while
Parliament chose him as the Speaker,

chose him for ithe Kasturba Fund
and Sardar Patel for the Gandhi Fund, for
he was such a trusted colleague of both
Bapu and Sardar. As for his rela-
tions with the late Prime Minister Nehru,

Panditji's cloquent tribute is on the re-
cords of Lokugabh.

1 know mot houw e represeniative assembly can more ussfully
itself than in talk, when the subject of lalk is the great pubisc interests of
the country, and every sentence of il sepresents mma:m of
imporiant body of in the nation, or of an induwi
body have reposed their confidence.



WORKING OF COMMITTEES IN
THE U. P. VIDHAN SABHA

has
the

;ﬂhu
iament-
and field

The committec sysem
come an integral part of
ary mechanism th its scope
of operation may differ from one democra-
tie country to another. It is ly ac-

that discussion of detils is not
ible at a large unweildy meet of a
ature where only matters broad
principles can be debated. The careful
and detailed inquiry, the examination and
we ins of evi are functions which
the ature has neither the capacity nor
the inclination to perform. Thus in order
to have the matter better dealt with by a
smaller group of members, the device of
parliamentary committees has been udog:
ed in all democratic legislatures. With t
rwth of parliamentary business in Legis.
atures both at the Centre and in the
States in recent years, the utility and
number of commitiees appointed has also
increased.

In the Uttar Pradesh Vidhan Sabha, the
tment, constitution or election of

t Commitices is by the

Rules of Procedure and Conduct of Busi
nem of the House. Among other thing,
these rules provide that at the commence-
ment of the first session after cach general
election and thereafier before the com:
mencement of each financial year or from
time to time when the occasion otherwise
arises, difierent Committees for ific or
'MI_':.L pu h:t;:ll cither be ed or
coasti 1 ouse or nominated by
the Speaker. '

M:l:::th Commitiee consiss of such
members as is specifically
Wmlnthel:h;mmp':
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—D. N. MitrAL

officc of members of these Committees is
one financial year, but a Committee con-
tinues in office till such time as a new
Committee is constituted in its place.
Casual vacancies in a Committee are
filled by tlection or nomination, as
the case may be, and any member eclecled
:ﬁ no?inmf\‘: to fill vacancies .:"hculds':hc
cc for the wune ion
term for which thcﬁ:dbermwhon il:oc
he is elected or nominated would have
held office. Proceedings of a committec are,
however, not held up on the ground that
casual vacancies have not been filled. Bur-
ring the Chairman of the Public Accounts
Committee, the Chairmen of all other -
liamentary commit(ees are appointed by

the Speaker from amo the members of
respective Committees, Deputy Speak
cr:pi[ he is 2 member of a C‘amm‘np ttee, be

comes the ex-officio Chairman of that Com-
mittee. The Public Accounts Committee
clects its own Chairman from amongst its
members.®

All quesiions at any meeting of these
Committces are detcrmined by majority of
vowrs of members present voting. In
case of an equality of votes on any marter,
the Chairman of the Committee may ex
ercise a ot a casting vote. Under the
rules, these Commitices may appoint one
or more sub-committees, cach having the
powens of the undivided Comminee, (0 ex
amine any matter referred to them. The
reports of such subcommittees are laer
considered by the whole Commitiee and
they are deemed 0 be the report of the
whole Committee when approved by it.

*1a Lok flabla, it is the Bpeahar who nominstes the Chalrmen of the F.4.C. ahe.
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Mectings of these Committees are ordi-
oarily held at the Vidhan Bhawan, Luck-
now, on such days and at such hours as the
respective Chairmen of the Commitices
decide, but if at any time it becomes
necessary to ch the venue of the meet-
ings outside Vidhan Bhawan, the matter
is referred to the Speaker whose decision in
this regard is final.

The Committees have the power to take

evidence or call for papers, records or do-
cuments. It is in the discretion of a Com-

mittee to treat any cvidence tendered be
fore it as scaet or confidential. A docu-
ment once submitted to 2 Commitiee can-
not be withdrawn or altered without the
knowledge and a val of the Committee.
The Commitiee have the to take
::):idencc on mu:l: and o ricqu:;c .:tcl:ndmt'c

persons or uciion papers
or records whichp:i considered necessary
for the di of their duties. The Gov-
ernment may, ever, decline to produce
a document on the ground that its dis-
dosure would be prejudicial to the in
terest and safety of State. In su h cascs
a certificate from the Minister cobcerned
to that effect has to be produced before the
Committee.

These being the salient features of the
working of iamentary committecs in
the State lIﬂ'uhmm. details regurdjux the
working achievements of some of the
i tant Commitiees of the Third U.P.
Vidban Sabha are given below:

Business Advisory Committee

The islative programme of the
Vidhan Sabha is generally overcrowded and
it becomes necessary to plan the entire
business in such a manner that it is trans
acted within the time available to the
House. The Business Advisory Commit ec
was first constituted in U.P. in September,
1954. The Committee recommends the
time that should be allocated for discussion
of the or sages of such Government
Bills or Government busines, as the
, in consulistion with the Leader
the House, may direct for being relerred

to the Committee. It consists of not more
nd the Deputy Speaker and iy nommated
c ty er and is nom
the Speaker who is also the ex-officio
irman of the Committec. It generall
meets at the beginning of each session a
as often thercafter as may be necessary.
During the life of the Third Vidhan Sabha,
the Committee held 39 meetings and recom-
mended definite timc table in rd to
Bills or groups of Bills and other businew
referred to it.
FixanNCIAL ComMMrTTRRS
In a democratic set-up, finandial control
is one of the most efiective means by which
Legislature exercises control over the Ex.
ecutlve. The Executive cannot incur any
cxpenditure withour obtaining the sanc-
tion of the Legislature. Before the com-
rm.-m:ne.l ment ;:.f a llle‘:’ financial year, the
I.cii ature u to vote the budget
wl;:end a_uthotw‘qu.lhe Gonrnh ment Tu;‘ incur
ex iture during that year.
l.:eulamn ;:l‘ei 3 Iflllin:i Zl' the fﬂ‘g:lll,
and its fina ng by the Legis
lam?:tbcing always e l!lor'l. the legis
lature is always lef( m insufficient time
for examining the b estimates in de.
tail and can only lay n broad policies
for the Executive to out. But merely
paming the budget and Zavln‘ the execu-
tion 1t to the Executive without any
mﬂ by lheof islature js not conducive
Lo rit cmocracy. A system of
Financial Committees has, therefore, been
evolved to have an effective financial con.
trol over the Executive. Two such Com-
mittees, viz. the Public Accounts Commit.
tee and the Estimates Commitice are con-
wituted cvery year for this purpose.

Commitiee on Public Accounts

g ity e il sl
("ino;:lmm Accounts, Heyc:::l:?‘ JI:
:nblemlf that gn:;:(:a&, hn':';pplkd o
and that amounts have been spémt accord:
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ing to law and the treasury regulations.
he submits his reports, the accounts
certifed by him as cotrect subject to
reservations as he may choose to
make. His comments cover technical mat-
ters of accounting or finandial iples
which might have been violatuf. transac-
tions involving heaz losses, expenditures
on new services and departures from settled
cedents and ures. He thus offers
is comsments not only on defective budget-
ing and financial irregularities but also on
wasteful and nugatory expenditure and in-
efficiency. These are caused to be
laid before the Legislature under asticle
151(2) of the Constitution of India.

The increasing bulk of ' thase reports,
the complex and technical nature of
Governmeng accounts, and the rndty
of time make it dificult for the Le-
gislature to examine these accounts
in & thorough and detailed manner and in
thelr r pe tive on the floor of
the . It is for this purpose that the
Statc Vidhan Sabha has sct up the Public
Accounts Committee, as ai the Centre. The
Commitice examines in detail the reporus of
the &Trnllet and Auditor-Genceral on
behall of the Legisiature,

imary function of the Public Ac-
y itlee is to scrutinize the re-
the Comptroller and Auditor-
neral relating to the annual Appropria
tion Accounts, the annual inancial accuunts
of such other accounts or financial mat-
tets of the Swate as are referred 1o the Com
mitiee or which it deems necessary 10 wru-
tinize. While scrutinizing the Applmm'a-
tion Actounts and the reports the
Comptroller and Auditor-General the Pub-
lic ‘J:mmmu Committee has 10 saisfy
itaelf :

The
counts
s of

(IJM“”MHNMI&

having bren disbursed were loguily  avail-
sbie ;nd hbh‘:.ﬁ;.:mnw
::'F" ‘ theey applied

&-mrhnm
muw p'-ult:ad.h

i m-.pproprh:ionhahem
ng%mw:mmmuu

be ibed the competent
ko, PR
It is also the duty of the Committee:

() v examine the statement of sccounts
showing the income and expenduure of
State  Corporations, trading and manu-
facturing schemes and together
with the balunce-sheet and uatewments of
profit and loss accounts which the Gov-
ernor may have required to be
under the istons of the statutory
tules regulating the finances of a parti-
cular cu‘:]dmrl:hmn. lndoilnslhemt.‘.ocm r:lu'

!Djﬁl a € m -
l’a and Auditor ml thereon; Pt

(i) o examinc the statement of accounts
showing the income and expenditure of
autonomous and scmi-sutonomous bodies,
the audit of which may be conducted by
the Comptroller and Auditor General of
Indla either under the directions of the
Governor or by a Statue ; and

tin) to consider the of the Comptrol-
ler and  Auditor cral in case where
the Governor may have required him o
conduct an audit of any receips or to
examine the accounts of stores and stock.

To enable the Commitice to discharge
ity functions cfiectively, it has been given
adequate powers whereby it can require
the amndaWuﬁm of the

ruments oneern mdto_&m;rm the
O 5 Inore ducclly Tesponsi exa-
mination, whenever necessary.

The Public Accounts Committee was
firn constituted in U.P. in 1921 in accord-
ance with rule 33 of U.P. Legaative
Council Rules. With the progress of cons
t.tutional changes in the counuv, the
Committee has not ml{upimd in import-
ance and stature but also developed
into a powerful forum and mouthpicce of
the Sitawe Legislature. On the Government
of India Act, 1935 coming into force and
following the instaliation of
ministry in the State, a convent:on was
laid down that the Leader or the Deputy
Leader of the Opposition wouid be un-
animously elecied as the Chairman of the
Cowmittee. J:'i' convention, although
adopied in pre-Independence era, i
being followed in this State to this day.



Working of Committees in the U.P. Vidhan Sabha

Till 1958 the Committee used to elect
one of ity members as the Secretary of the
Commitiee and the secretarial assistance
used to be rendered by the Finance De-

nt. But with the coming into force
of the revised Rules of Procedure ard
Conduct of Business of the U.P. Vidhan
Sabha in 1958, the secretarial work of the
Committee was taken over by the Vidhan
Sabha Secretariat on May 20, 1959 and
since then the Secretary to the House has
been functioning as the ex-officio Secre-
tary of the Committee.

Under Ru'e 229 of the Rules of Proce.

dure of the U.P. Vidhan Sabha, the Com-
mittee on Public Accounts consists of not
more than 21 members elected the
House from amongm its members.
1961, the Committee in addition to hav-
ing 2] elected members of the Vidhan
Sabha has aho 5 members of the Vidhan
Parishad, elected from amongst its mem-
bers, to work on the Committee as amociate
members. The term of the Committee is
one financial year.

The report of the Committee s presen:-
cd to the House by fts Cha‘rman. The
Committee I-.e‘rﬁ: a watch on the imph
mentation of the recommendation by the
Administration through the Vidhan a
Secretariat, which prepares a statement of
action taken thereupon for being placed
before the Committee from time to time.

Dur'ng the life of the Third V'dhan
Sabha, four Committ-es omn Public Ac-
conints were constituted for (i) 196263 and
196364 (i) 1954.65: (i) 1 ; and (iv)
1966-67. The Commirttee considered the
Appropriation Accounts and the Aundt
Renorts thereon for  the vears  1960-61.
1961.6", l!!i?&“. 1963 64 and 196465 and
presented its reports on the accounts for
all thse yesrs.

Same imbortant Recommendetions

The Public Aceounts Committee at it
meeting he'd on Tune 11, 1960 ded ‘od t
take 'n the exam'nation of the Financ-
Amm‘m of the State for the faw tisae and
accord some points relevant 1o the

Finance Accounts 195859 were raised
by the Chairman of the Committee. Ex-
ations on these points were submitted
ﬂmbeputmm.“mm Gln‘?t:eh. restrict
d mit .
ed its scope to only a few points and made
recommendations on the following im-
portant points:

(1) Audit of the sources of revenue;
(1) Clamification of Heads of Accowst;

(] sq:‘mlnnd balances of the Comell:
dated Pund and the Public Accounts:

() Limits on borrowings snd giving guaraa-
tees; and

(5) Commitments and Liabilitien.

Addreuing the Conference of Chairmen
of Public Accounts Committees at New
Delhi on March 15, 1959, late Prime Minis-
ter Nehru had observed that although
audit was essential to see that moncy was
spent according to rules, yet it fails to see
to what extent the money bas pro-
duced results. In other words, he o:?ul-_
ed that there should also be an aud t of
achievements. Acting on the » i, the
Conlerence 2 that the tic Ac-
counts Committees shou'd devise ways and
.ﬂ':‘eu;:’ ‘I:?c velo af ) whereunder it

ou possi or them to report to
their respective legislatures from t me to
time about the manner in which these
achjevements are being recorded ‘n the
process of making an audiy of achievement,

The need for examining the accomplith.
ments of cach project was also by
the then Speaker of the U.P. Vidhan
Sabha, Shri A. G. Kher, at a2 mecting of
the Public Accounts Committee for 1960.61,
In pursuance of the Speaker's direction.
the Committee decided to undertake work.
audit of selected ftems and out of
thosr mentioned in the Approp-iation
Accounts 158 50 and Audit Report 1060
In consul'ation with the Arcountant Gene
ral. the Mata Tila Dam Projrct on which

;ﬂ::ﬂiﬂumh;‘dm :ltudv“m
niedd out in the rllqnn.l. s
sclected for & brosder examinstion from

the point of view of work-Audis.
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The first work-audit
in the House on April 4,
mittee later undertook some more im-

t items from the Audit 3

time to time, and conducted their
work-audits. So far, it has submitted seven
such reports and has thus done fruitful
work towards the safeguard of public
money.

The Committee has noted with concern
that large amounts of grants remaining
unutilised for long periods has become a
regular feature. For the last several yeam,
the Committee has been suggesting suit-
able steps for proper and timely utiliza-
tions of these grants but there is no satis-

factory. improvement in the Swuate of
affairs,

On the basis of an audit objection re-
ferred to in the Audit Report 1964, re-
garding  an  infructuous expenditure
amounting to about Rs. 5 lakhs in the pur-

chase of Ajanta Hindi Typ-writers, the
Committee. in its based on that
Audit Re

port, condemned in stronges
possible terms the action of all thowe who
were concerned with that doubtful d=al
and recommended that the strictest pomible
action against all those. whoever they mght
be, should he taken and the Ines that ac-
crued to the State on account of the deal

should be realised from the persons con-
cemed,

The Government appointed a one-man
commission to investigate into the entire
case, Althoutgh the Commission has recom.
mended that the matter need nat be pur
sued further in the public interew, yet the
Commitiee is still of the view 1hat the

matter {s 2 serious onc and should be dis
vumed in the Housc.

Commitiee on Esthmstes

The Fatimates Committee came into
being in Uttar Pradesh in September 1982
on the pattern of ita counter-part in Lok
Sabha it was firm set up in 1950. I
consists of nox more than 28 members who

mw
96]. The Com-

are elected by the Vidhan Sabha from
amongx its members to the
principle of proportio tation by

of ional
means of single tumieragl: vote. The
term of office of the members of the Com-
mittee is one year. The Chairman of the
Committee is appointed by the Speaker

from amongst its members.

The functions of the Committee are:

i) to report what economies, improvements

® in organisation, or administrs.
tive reforms consistent with the
underlying the estimates may be

(H) o = alternative policles in order o
brin? about eficiency and economy in the
administration;

(lli) to examine whether the is well
laid out within the limits of policy
implied in the estimates; and

iv) to suggest the form in which the esti-
()rmmllhmuﬂ»lhﬁm
y.

The Committee examines such of the esti-
mates as it may deem fit or as are lApeciﬁ—
cally referred to it by the House. At the
beginning of each financial year the Com-
mittee selects a few departments whose
cstimates are taken up for exam’nation
during the year under review. The Com-
mittee transacts its business mostly through
sub-committees appointed for the purpos:.

In the life time of the Third Vidhan
Sabha, four Commitiees on Est‘mates were
appointed which  functioned dvring
196264, 196485, 196566 and 196667,
Thes« Commitiees held in all 534 meetin
incdduding the meetings of wvarious s
committees and made on the spot study
tours and submitied tweniy-three reports
to the Yidhan 8abha during this period.

Committee on Government Assurances

The Committee on Government Avamr-
ances is nominared by the Speaker. Its
funct'ons are to scrutiniae the asurances,
promiscs, undertakings e'c, givwn by
Ministers from time 0 time on the
flcor of the Houre and 10 repont oa the
cxtenr to which such asusrances, promises,
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undertakings etc. have been implemented
and whet;c‘r‘ such implementation, if any,
has taken within the minimum time
negessary for the purpose.

In the Vidhan Sabha this Commitice
was first set up in 1955 and has since been
functioning . The Commiuee
consists of not more than 15 members who
are wominated by the Speaker. The term
of office of the members of the Commitiee
is one year. The Commitice meets from
time to time and scrutinizes the reposts
reccived from Government (1
about implementation of the awmurances,
etc. The dedsions of the Committce are in-
cluded in its reports which are prescated
to the House by its Chairnman.

The hirs Committee on Assurances of
the Third Vidhan Sabha appointed for the
vear 196243 held 40 mcetings and present-
od four reports o the House. The sccond
Conmittice appointed for the vear 1963-64
held 41 meetings and presenred seven re
s 'lihr third Committee hcl(’l'}:-lrm;;
1 and nied hve repors. The foun
(Sl ik funcicosd tring b
vear 196566 mecti al t-
od lour reports. The llflht;?mmillcr held
13 mectings  and submitied two reports.

Canmittoe o  Petitiom

The Commitice on Petiions is  onc of
the importany Committees of the Hous
and fumctions as a link betwoen the
public iu general and ithe Governmcnt

Ihe Rules provide that peiitions may be
precmed or submitied with 1he consent

ol the Speaker an ;

th A M whikh has bren published o
whith has brent Wuradaod o e Fow:

) Amy meatiet onbociod with the  besirm
pending before the Houw: and

16 A mmasiey of ol publ
prren wdind that i E el o

sy whinh falh withon iy ¢ rar of
8 comst of law hatimg thon o
amy port of lndie or & nmn of
quiry cx 8 waimtory inhosal o
sathoriny or 8 quad pedicial bedy o
R ORI

Intevrd

LBNALS e

(b) which can be raised on a substantive

' motion o1 rewolution: or

() tor whith remaedy is available under
the law, i rules, tions,
ne-lams  made the Union or
Sate-Government o an authority w
whom power o make wnh rules, re-
guiations, ctr., b dJdelegated.

Every ition after i proscitation,
stands referred 10 the G ttce for ex:
amination. The Committce may, after ex-
amining cvery such petition, recommend
o the Speaker the rejection .of the peti-
tion if it iy not in u:ellm-mhg with llin
rules and in that case t aker rejects it,
It may direar circulation ﬂxthe tition in
exichso of in a swomary form. After ¢reu-
lation and after evidence, if any, the
Chairman  of  the Committee ur  any
member of the Committee reports to the
Howse the spedific complaint contuined in
the petition and its suggestions for reme-
dial measwres for the particular case or w0
prevent such cases in luture,

The Committee on  Petitions iy consti-
twed evenn vear and it comsists of not
more than 15 members who are nominated
by the Speaker.

During the life time of the Third
Vidhan Sabha five Comnmitices on Petitions
were comlituted, These Commitices held
three meetings in 1962, two in 1968, thir
tcen iu 1964, cighe in 1965 and six in 1966,
During this period, the Comnittee pre-
setiied ten reports to the House.

Commitce on Delcguied Legisiation

The rule-maki er under ific
Acts v cither del:;:lr::‘h the I.qir:uu-
inelf or is conferred, in  certain mattery,
I the Consitution upon the Exccutive.
Thetc is oo doubt thay arbitrary exercise
or abue of rulemaking powers by the
Executive may constitiie a threat o the
libern of the citimn. To obviaie the
alleged danger and wewre uale

hamonmtary comrnl of  dedoga lqr::
tion, Committess on ted Leyghdation
have been consitmed both at the Comn
as well av in the States. Thewe Conmnitiees
wrutiniae and repont to their respeciive



Joumnal of Parliamentary Information

Houses whether the powers 1o make rules,
regulations, sub-rules, bye-laws, etc., con-
ferred by the Constitution or delegated by
the Parliament or the State Legistature
concerned are being  properly exercised
within such delegation,

In U.P., the Dclegated Legislation Com-
mittee was first constitu on May 22,
1956, It has since been funciioning regu-
larly each year.

The Commitiee consisis of not more
than 15 members nominated by the
Speaker. Since 1960, the Commitiee has,
in addition to the members of the Vidhan
Sabha, alw associated 4 members of the
Vidhan Parishad who are nominated by
the Chairman of that House to work on
the Committee. No Minister is  appointed
an a member of the Commitice and if any
wember of the Committec is appointed a
Miniser, he ceases to be a member of the
Committee from the date of such appoint-
ment. The teraus of reference of the Com.
wittee, as laid down in the rules are o
consider :

() whether  the  delogated  legislation s in
wiontanee with the gencral objeots of the
Constitntion o the Mot pusuant o which
it s made;

(1) whether it omtainy matier which n tw
opinken of the Commitiee should  more
Im th e dealt with in an Act of

bature,

(it whether i contaim  impostion of  am
lay;

() whother 3t diravtly m indivectly ban ihe
ptindution of the Comt,

) whether ot gives  relrosprotive offecl o
any of the proviskoms in toapest of which
the Constitntion or the At does el ox-
premby give any mxh powen

tvi) whether It involvey expeadiniee fom the
Consrlidated Fund of the Mate or the
Public Revenues:

(vii) whether it appean o make wwe wn.
wulal i wn evpriiad ww of the
ronlrrred Be e Crodtilotion of  Ach
purnoant te whith o is mude:

feilh) wihwether thae ™10 hine been wh
petiliable deley 0 e pubbcatmn or ey
g W befoer e Lam te, and

(v wivther hor aov femsan. s form or par-
poet vafh lor any stechintion,

If the Comunittee is of opinion that any
such legislation should be annulled wholly
or in part, or should be amended in any
respect, it . reporus that opinion and the
grounds thereof to the House. If the Com-
mittee is of opinion that any other matter
relating w any rule, regulation, etc,
should be brought to the notice of the
House, it may report that opinion and
matter to the House,

In the life time of the Thrd Vidhau
Sabha, five Comimitiees on Delegaied Le-
gislation were constituted. The rittee
held 28 meetings in 1962-63, 23 mcetings
in 196364, 71 meetings in 1964-65, 52
mectings in 196566 and 25 meetings in
1966-67, During this period it presented
seven reports.

The Commitice has made many useful
recommendations which owe their  origin
to considerations of the public good and
the legitimate bounds ..P i inare le-
gislation, Through this Committee, Parlia-
mentary control over delegated legislation
has been cffective.

It will not be out of place 10 mention
here one or two of the more importam 1e.
commendations that the Conunittee had
made in its reports. In their first Report,
they had recommmended that the amend
ment in the rules should be drafoed in such
a manner that the draft may contain the
cexisting rule as well as the amended rule
side by side so 2y to have no ambiguin amd
facilitate the understanding of the eflect
of the proposed amendment. The Govern
ment had acoeped  this pro 1 of ithe
Committee and the sune is being strivily
followed by the deparoments,

In their Third Report, the Committee
had obeerved that the clamification of
services as envimaged in Rule 14 of the
Civil Services (Clasification, Contrel and
Appeal) Rules is not consistent with the
dificrest provisions of the Constivution amd
cven the nonctwilanne of swome of the

Mate wrvnes i o in heeping with the
wpivic of the Conmstitution, s be.
sckes those mentioned in Arti

2% w
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form “Judicial Service” creaied by means
of rules made under Civil Services (Classi-
fication, Control and Appeal) Rules or any
other visions of the Constitution par-
ticularly Article 309, do not, in the opinion
of the Commitice, scem to he consistent
with the visions of the Constitution
and scem to be ultra vires thereol,

Rules Comminee

Under Article w:ﬁe) of the Constita.
tion, cach House of State Legislature
?al been given the power to frame rules
or regulating its ure and conduct
of its business, peeed

The.Rules Committee of the U.P. Vidhan
Sabha consists of not more than 15 mem-
hers including the Speaker and the Deputy
Speaker. The members of the O!mmrm
are nominated by the Speaker who is also

he re-officio Chairman of the Committee,

The functions of the Committee are to
consider matters of procedure and conduct
of business in the House and to recom.
mend any amendment or additions consi-
dered to these rules. The Com.
mittre is appointed for ome year, but It
continues tn hold ofice until a new Com-
mittee is appointed.

The recommendations of the Committee
arc laid on the Table of the House. Anv
member may give notice of any amendment
o such recommendations within a periad
of 14 days.® Upon such notice, the amend-
ments stand  referred 10 the Committes
which afier considering them, may make
sich cha in their recommendations as
are necessary. The final report
Is again laid on the Table of the House.
Thereafter, on 3 motion made by 2 member
of the Commitice. the House adopts the
report and then the amendment as 3
proved by the Howse. is § od ,:
the Rubes. When no notice of amendment
to the recommendations of the Rules Com-
mittee are given, the recommendations are

"Provionsty the etpiry paried wes euly 7 days.

deemed to have been approved by the
House and such recommendations ave in-
¢ ted in the Rules after the ¢

of 14 days.t The amended rules come into
force as soon as adopted by the House.

In the life of the Third Vidhan Sabha,
the Rules Committee held 67 meetings, It
presented three reports recommending in

te 189 amendments 1o the Ruley of
ure and Conduct of Business of the
Uttar Pradesh Vidhan Sabha.

Committee on Privileges
At present under Article 194(3) of the

Constitution, the powers, pri and
immmunitics of each House J' Sl‘:::ﬁrilla-
tures and of the members and Committees
thereof are the same as those of the British
House of Commons. Disregard of these
rights and immunitics constitutes a hreach
« ivilege which is punishable by the
Legislature. Such a breach of priviw of
the Legislature Is referred hy each House
to in Committee on Privileges for a
thorough examination of all the issues in-
volved, to delermine whether there has
been any breach in the case and o report
to the House with its recommendation for
action.

Under the Rules a question of breach of
privilege may be referred 10 the Com.
mittee on Privileges cither by the Speaker
himsell when he holds that a complaint

in of a breach of pri is in
order or upon a motion adopted by the
House, .

The Commitiee on Privileges of the

bers, inchading the Deputs Speaker, who
Ty, i ng t ty § W
are  nominated MD:E' Speaker. The
Deputy Speaker s the Chairman of  the
Commitice. The quorum to constitute a
meeting of the Commitiee is five.

On 2 relerence being made to the Com-
mitice, a notice along with a copy of the

*Provioudy, the nsiiee pariod lor meh amanduents wue ouly 7 dops,
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complaint is issued to the person com-
plairl:led against to appear hefore the Com-
mitiee on a specified date and time. 1f
the said person admits his guile or 1enders
an apology, the Commitiee makes a
forthwith with such recommendat

as it may deem ht.

The Commitice cxamincs the question
referred 1o it in the light of the evidence
and the circumstances leading to it and
makes its recommendations,

During the life of the third Vidhan
Sabha, the Commitiee on Privileges held
75 meetings and presented 21 reports to
the House.

The report of the Commitiee on Privi-
leges on the famous Keshav Singh’s case

1964 and the evenrs tha followed the

ntation of this report aroused a wide
interest and proved to be of “great cons
titutional importance and far-uachi:ﬂ
implications as regards the powers a

ivileges of Parliament and Srate Legis-
atures.”*

;1'510 detalleregarding this case, se Journal of Pariiameatary Information, Vol.X1, (1965), pp. 6—18 and
PP N1 —40,

Parhiamentary conivol is not the stop switch, it is the tuning, the tone

and the amplifiers of a system of communioation which tells

menls

what the eieciorate want (nfhlfy'm urongly) and whet they anll stand jor

(rightly or wrongly), and te

Is the elcctorate what is

possible within the

resources availah a.(hmraw much opinions will vary on what is possible).

—Bexxanp Cricx.



SPECIALIST SELECT COMMITTEES OF
THE HOUSE OF COMMONS (U.K.)*

{There kas revemtly been a domard from the Lesders of the Oppesation partics i the
Indian Parllament 10 st up Paclansontary Standing  Commitices  pancinied  alier  the
Miniunes Depanients of the Goncrnment, with requisite statutory powers to cxamine the
working ol comerned Minisrios Depaatments. They had suggemied that to begin with swch
Commitices might he ot up for the fowr major sperading Minkiries—Defence, Commesce, In-
duurial Devclopment and Worki, Howsing and Supply. It war armgued that the Commiuecs,
wompowd of mevabers of various partics would tomd somewhat (0 ool down party apirit, pro-
muie 3 stong corporsic sense and help cousideration of governmental adtivitios on their meriia
sbjdtively, rather than on party liney. They would also tend 10 promoie an clement of specia-
lisation among members. It was, therefore, contonded that wuch Commitiess could  wsefully
cxamine how the Ministrie</Departments had shown theit performmamne within the resourcos
available w them.

In the rontext of the present eontroversy of siting up ach Parliawenieey Siaehing
Commons on the 23d Novemher, 1967, The present article revicws the work dome Iy thew
“nited Kingdom st up twr sprcisline Select Committres in Decrember Pl one on Ui
Department of Agriculture and the other on the subject of Sciemee and  Tochnolagy. A
similar Select Commitiee on Scienoe and Technology wae again appointed by the Howme
Commone o the 23cd November, 1987, The proswent artiche teviews the werk doie In these
spreialia Sclert Comenitiees of the Howse of Commons, —Fditar)

As 3 measure towards efiective Parlia- od by the House of Commons on the 2%vd
mentary control of the Executive through November, 1967 on a mwotion adopted

the commitice system and alw with a in that behalf,

view (0 experiment dl; giving t:o :bc Iuct

bench Members a re in the invest : . .

tion of adminiuration and even Ee th;“m‘h‘ of“:::‘. («omm::; ';';m‘:t

policies of the Government, the Homc 14
of Commons (U'K) introduced 2 new m!.':.fn'@.if“'a"a';'.‘..l"f..ﬁ T«‘h

procedure when it, on motion' adopted ven
on the 14ith December, 1966 in that be r::‘;e:‘c?‘ 'm'::‘t:‘h‘

half, appainted two specialist  Seleet

Commitices—one on the Department of

Agriculiure and the other on the subject Terms of Oficr=The term of ofice

d'k:muemd'!‘cdmolq\ of each of the Selert Committees® ap
A similar Sclect Committer on Science pointed in 1966 was for the duration of

udl‘dnuhp‘haaplnhunw :he!lnuon 196667 and that of the

e e —_ i T v N ————

-hws;c—u-m:um umm
'L C. Deb., 14121088, oo. 479-812,
* Totes and Prossedings of the Benms of Comunas (UK. ), deted the Sird Nevamber. 1007, Tiem No. 19,
[ ]

w azmm-mnmm Fipesial Roport of the feless
4 Vaten and Procesdings of 1he Rawae of Commons (U.K.). doled the 2204 Kuvosber, 1087, Hom Xo. 19,
S 8.C. Db, 14-12- 1900, ve. 81)-18.
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Select Committee on Science and Tech-
nology' appointed on the 2%rd  Novem.
ber, 1967, 1 for the duwration of the Sew
sidn - 1967468, .

Quorum-~The quorum -to  constitule
a sitting of cach of these Select Commit-
teey’ was fixed to be four. The quorum
for cach of the SubCommittees' appoint.
od by the Sclect Committees on Science amnd
Technnlogy wis fixed to be three,

Appointment of SubCommitices-—"The
Select Committees on Science and Terh-
nology for 1966867 and 1967468 were
empowered® 1o appoint  Sub-Committees
and to refer to such Sub-Committees any
of the matters referred by, the House 1o
the main Committees.  Accondingly, the
Select Committee on Science wnd Tech
nology  (1966-67), appointed  the  follow:
ing three Sub-Commitices: —

(1 Sab-Committee on  Coasal  Poltution'

conisting of i mencherss oot of whe b
theee were nominmad by the House

(2} Mub-Commiter ‘A" ta visit e
States of Americat'o-consivting ol
memben.

% Sub-Commitoe R 1o vbsit Farope' o
siding ol e membeis,

Likewise, the Select Commitiee on

Science and  Technology (197 68, hine
appointed a Sub-Committce on Coastal

e

Uininsl
theee

B

¢ Pirst Rpecial Report of the Select Commhtor on Neionos and Tochaology (1967.84),

Pollution™ and it consists of six members
out of which three have 10 be nominated
by the House of Comnons.

Yenue of. .u’u:‘pgs—The Select Com-
mittces' were to sit notwithstanding any
adjournment of the House and they
could adjourn from place to place,

Visits abroad—The Selea Commiuee
on Agriculture (1966-67) s.erc authorised
to hold their sittings in Brussels'. Like
wite Sub-Committec ‘A’ and  SubCom-
mittce ‘'B° of the Select Committee on
Science and  Technology  (1966-67) were
aunthorised to hold their sittings in the
United States of America and in Europe,
respectively',

Powers of the CGCommittees**—These
Scleat Comuittees were given  powers Lo
sl for persons, papers and records and
tw admit strangers during the exanina-
tion of witnesses nkess  they  otherwise
ordered'’. Besides the official and  non
official witnesses, Minisery also apponed
betore the Select Committer on Agri-
cultire and the  Scleet Committee  on
Science and Technology' (1966-67).

The Select Committees on Scicnce and
Technology for 196667 and 196768
were given powers to veport from time
to time the Minutes of the Evidence

\ !%.0.11:05., 14.12-1000, v, 811.12; Voles aid Proseedings of she Homs of (iummons (UK.}, 23-11.1967, item
o, I8,

* Pith
" INd.

Hpesial of Yee R. O, on Nolanes and Technalogy (1984.67); Voim sad I'mu-ﬂnp. the 1.
of Commona (U.K.), dt. 23.11-1087, ltem No. 18, d ' o e

* Finth Special Repors of the 8. 0. on Seienss sad Teshnology (1906-87),
W Sizth Spaial Repoes of the 8. C. an Seionse and Technslogy (1008-67).

" P ial Report of the & (. on

Terknobogy (1808671 votex and Praceedings of the

Roiegte and
Hewee of Commons (1. K.}, datest T%11. 1987, Ttem Nov. In.
1 Rgonial Roport of the 8, C. an Beienee and Toshnolagy. (1967-00).

L] :lO;hbl 14-12. 1088, (" (", 813-12; Voies and Prossedings of the Howss of Cummens (U.K.), 35111087,
e Ko, 18,
% Taport of the Balost Coommittos o Agricsliom (1900.67). Vel. 1, para 39,

% Righth and Ninth Sposial Roparts of the Selert Commition on Solones aasl Techuobogy (1008-87).
RO DA 118 Y008, G0 611 1] vl and Praceediage of the Housr of Cammans (LK), $3-1.81, frem 18
L]

of the of the RC. o
page zivin Bpoaial
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Specialist Select Commitices bo the House of Gommons

taken before Sub-Commitces and tepont-
cd by them to the main Commitiee, and
Tu with technkal or
!c:cnl knowledge for the purpose of
rticular inquirics, cither 1o supply in-
ormation whih was not veadily ava:l-
able or o clucidate marters of complexity
within the Commitices’ order of refur

ciHe .,

Subpects  Selected  for  InquireThe
termy of reflerence of the Select Commit-
tee on iculturc ‘were to examine the
activities 1 l'fnﬁ:.md and Wales of the
Ministrv of Agricalune,  Fishpries  amd
Food and to weport thereon™, The Com
mittce. however, vhime  the  Tollow nyg
subject™ for their inguin,

Chhe swope el sdoguey of  the pspsnac
made In the Minestry o Agrionlime, Fidwihee
and Pl concernimg  the offieis of  possiblie

oty iate the Esmtopean Erooomse Conmunn
o Bataw's agiwahay, dicries aml foad

Under the toenms of icferemee of e
Sclear Committee o Science amd Tedh:
nology for 196667, the Commitice wore
o comsider the subjecis of Science
Todinology ™. The Committer, however,
dovded 10 examine fum the nnclen re-
attost |nug|.nﬂmr and all  the  attemlant
wucy”, [ then fuime main line of  in
quin. allu the present investigation of
the maulear reactan programme wasy am
duded. the Gommitee llu wed 10 hold

su carly inquiry into ddwce research
cstablishments, with particular referenee
to the cmplovinent by thase  extablish-
mr;’t.s ‘o quafified scientific und technical
sla

Besides these subdevts, the House, on
a motivn adopted on  April 10, 1967,
reforied w0 the Select Commiitee on
Science and Technology  (1966467)"  the

question of future weasures against the
pulluum of shores in the light «f the ex-
Fermur gained from the wreck of the

orrey Ganyon,

The samc toie of reference were given
to the Scleet Committer on Scienee and
Techinology appointed for the year 1967
GR™,

Repnts  Presented - The  Select Com:
mittee on Agricnlture  (196867) presemt.
«l one special Repont™  and  one  main
Repesrt™ 10 the House,

The Slect Committer on Scicr aml
Technology  (1969647)  presented  ten
Special Reports™ and one main Repont™
to the Hous,

The Scleat Compittee on Seience wad

Techuodogy  (196768)  prosented © thede
Firw \ruhl Report 10 the Homse om
Novemlsr 30, {67

" l‘inhﬂpnrhlllnv(‘uﬂnfﬂnﬂ t“ o Neiunce sl Tochaokty (1980.67); Voles sl Pruovedings of ihll--s

K.)% 23-11-1987, Jiren No. I8,

., Ik, 1412 1068, - 810,

# Ropart of the 8. (. an Agriewlare (1996-67), pars 3.

., Db, 14-12-1988, 0. 012,

& facrmnd Hpevial Report of the 8. C. aa Science and Technokgy (1906.47).

X sth fSporial Repurt of the 8. C. on Rpiogrw snd Torknulogy (1906 87).

* Vourth Npecial Ropors of the K. C. on Neioncy savl Toshnology (1996-47),

® Volew sid Procemtings of the Howss of Crmmens (17,K.1, 23-H 1987, Fown Xo. 18,
t Piset Hgocis) Report pressuted o the Lith Fubewary, 1967,

= Propitiod o0 the 25th Jaly, 1987,

(™ b a-lmm.-nmm
'Mu ﬂﬁﬂ-—lr“* wld m

- M-mmuun.m.
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f—Spiact COMMITTEE ON  AGRICULIURL

(1966-67)

Main Counclusions/Obervations
Conclusions  ye:
Subject o Inquiry

Royal Commissions and some
Departental  Committees, it
might be useful 1o advertise in
the press that anyone wishing
to gwve cvidence should get in
touch with thc Clerk to the

(1) Despite active and repedted Comuittee™.
?;r X (:’mlmﬁ:‘l ‘::“P?x:r::“ Future Work of the Gammillee

adequate cvidewe from the con-
sumers’ viewpoint, In the Com-
mittee’s opinion, the inidequacy
of machinery  for  ascertainin
consumiers’ views is not confine
to this iwuc bw iv g problum
facing the Minisry ag a whole™.

¢

The Committee pointed out that
under their present  terms  of
reference they had 1o complete
their wotk during a Pailiamen-
tary Session which might cause
more dificults in a future Ses-
son if the <ommittee  under-

) tooh a longer inquiry. Some ol

(2) Apart from a short White Papa the subjects which the Conmit-
on the legal  implications ol tee felt’ should be invest gated
membedship of the  Ewopean were:  the Irice Review siwem:
Eomomic Community (EEC) o

Britain  (Connnand, S0, the
asmossent by tw  Ministiy  of
Agriculture, Fisheries and  Food
in the only o w0 have  been
procated 1o Parliamenmt amd it
appeared it as a memotandnm
wibmitted 10 the

the impott saving polian in re-
lation to agrtouttne; Govern-
ment agricuitural  advosmy  sere
vices; the use of  chemicals  in
agriculture and feod  and  the
representation of  consumer  in
tctests an the  Ministy, A

! Commitiee these  subjocts mght aoyuise
Thus, tull information on th more time o complete and abo
rmnl;lc cilect of  joining  the the extemion ol the  Commit-

EC on Britain's agricubime,

tec’s terms of

tefleremwe 0 in-
fisheries and food has  been as clude the stivities of  the De
swmbled wWd,  moreover.  pubs parment  of  Agriculinie fo
lished, unbike  that  on  ether Scotlal. With  thi posaible
aspects of  the  ecomomy,  The alicration.  the Commitlee  con.
Committee consider thae i sidered that o siep should  be
perhaps  doubttul whether  this taken  towardy  establishing  the
would have happenad, if  they Scledt Commiter on Agriculinre
had non bween "l'l"’i'““’"- T 4 UMAC PeelinainTi hasis '!I\'
follow.ng the cxample of  the

(h) Observations -l:‘;-;h“" Procedural Public Accounts nmflIl Estimates

Committees of the House and
Issue o) Press Communigue comstituting  the Commitice Iy

(%) With a view 10 being the inquiry Mauding_ Order™.
of the Selet (hmh:ltm ‘::l the Stafhng of the Comm.tice

native of the public at the ouset, (3) The Comwritee  1cvommcmicd
the  Comnitre recommendad that two Clerks with ﬂwﬂng
that folkwing the oample of sall should bLe alkmated 10 the
e e vt < i - ot A . oo T g
“hé_"‘h Holewt Unaviniiios o “Agriseiio (10007 R TPREXVI (T00eT), pase .
-
oy oy

4.
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Specialist Select Commilices of the House of Commons

future similar Select Committce.
Select Committee was
mau withxhemimofgg'
one senior mawm virtually
uowr:oniag )
Rcamﬁnf formation .
) In future, power should be given
to the Committee to dispense
ﬁuntil\ewdmewiththem
ui a complete shorth
&m taken of the evidence

before the Select Committee
with a view to it a confi-
dential aside. witness, sub-
ject to the coment of the Com-
mittee, be itted to speak
off the r and the Comnmit-
tee be itted to experiment

with mechanical methods of re-
cording the cvidence, iec., on a

) The refusal by thewl"ortign
w0 uce before the
mCoomituc &md official ocorics

taken to deal with their request
for these documents were, in
3. Coml_nimc‘a vm:‘.. cvidcu;'
unwillingness on the
the Forcign Office to ml::“tbc
Committec in their work®'.
Visit to Brussels

(8) The Committee drew attention

to apparent nervousness about

di the Foreign . office
w‘?ﬁgdlwmnm marked extent

the Committee
whilp taki objections
to. and unjusified dclays in
dealing . the Committee’s

request to visit Bruwmels™.

Procedure relating lo  the wmoving  of
motion in the House

(9 The Comnittec ,qw‘:‘m ot“l;c

procedure uiri t
the o at ooulx
move it in the Howse. The
Caabe qi‘me ;;J!_ that wg:tk‘mwuu
[} ' s A Cat to
mutr\c. procedural mutions and
the inconvenicnce was consider-
able. Moreover, Mcmbers of the
Government were not liable to
its restrictions for the reasona
that the Government acted as a
united bodv. The Commitiee
cousidered §t a littde hard that
theve should be onc  rule m‘:r
rather the absoice of & )
for roughly nincty Members of
the house ;nd hamother “ﬁ: the
mmh&: ve hundred forty,
who had in any case many
dificulties not  shared by the
comparstively  privileged  ninety
in moving motions in the Howse.
The Commiitee  revumended
that the Seleat Committee  on
Procedure d;oqld oaamine  the
procedure relating to moving of

motions in the l‘gnm". *
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Visits Abroad

(10) The Committee also questioncd
the whole procedure of requir-
ing the leave of the House to be
given each time a Committee
wished to make a visit abroad.
The Committee desired that the

Commistee of Chairmen
of t Comunittess be entrust-
ed with the task of devising a
sysem of arranging for and
authorising a Committee to make
visits abroad during an inquiry.
The Committce felt that some im-
provement could and should be
made in the present laborious
prooediire  without  jeopardizing
the legitimate right of the Exc-
cutive to safeguard public funds®.

(¢) Departmental  Observations on  the
Report from the Select Commitiee
on Agriculture (Session 1966 67)

The observatioon by the Departments
concerned stating their position on the
observations and recommendations con-
tained in the Re of the Sclect Com-
mittee on Agriculture (1966-67) weie pre
sented to Parliament by the Secretary of
State for Foreign Affairs and the Minister
of Agriculture, Fisheries and Foud in
November, 1967,

11 SrLxcr Commrriie oN  SciENck  aap
Trennowocy  (1966-67)

The main Report of the Seleat Com
mittee on Science and  Technology  was
wesented o the House on  the 2ith

ober, 1967 and ordered 10 be printed

® Jbid., Pures 27-38,
8 Comnd. 3479,

N I P ——

by the House of Commons on the 27th
October, 1967%. ' '

(a) Subject selected for enguiry

The Committee selected the subject of
the nuclear reactor prograume for their
first investigation, hecause it was of prime
national importance and involved large
sums of public money. Moreover, it was
widely accepted that changes in public
policy were required to accommodate
technical and organisational evolution®’.

(b) dittings in Public

The House had cmpowered the Com-
mitiee to hold hearings in public at
their discretion. In the course of their
enquiry the Committee held 13 public
sittings at Westminster at which evidence
of several authorities, including the
Minister of Power and the Minister of
Technology, was taken. The large num.
ber of strangers who regularly occupied
the public seats at these hearings on-
firmed the opinion of the Committee that
the House must benefit from the activities
of Select Committees whose inquiries are
relatively unrestricted both as to subject-
matter and freedom of movement“.
While one sub-Comnnitiee of this Select
Committee was allowed to hold sittings
in the United States of America, another
was allowed to hold similar sittings in
Europe.

() Observations; Recommendations of the
Committee

The Committee made a2 number of
obscrvations /recommnendations regarding

® ‘The et of peeparing for publiestion the shorthand Minstes of Evidence taken balore the Commaitter wag

£04%-14a. 0d,

The sost of priating and publishing thie valnme (the Report) is cotimated by Ser Majosty’s Statisnery Ofies ot

* Rogart frvm the Salvet Commitios on Noiense amtl Techamlogy (1906-87) H. C. 391-XV11 (1906-67), Pare. 1.

“ foid., Parma 3 and 9.
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the re-organization of the nudear in-
dnﬂzin!nglandandthcuruclmof
the Atomic Energy Authority, The Com-
mittee, interalia, observed:

all mpects of energy and provided
with adequate ﬂ:pmpd for the pur-
penets,

(d) Sub-Committee on Coaslal Pollution

The Select Committee on Science and
Tech (1966-67) “i’n their l.;enth
i presented 1o the House
m Zﬁtr&iobcr. 1967, reported that
their Sub-Commitice on Coastal Pollu-
tion had not been able to conclude their
enquiry. Such a Sub-Comunittee was, there-
fore, rea ted the Sclect Conunit.
tee on and Technology for the
Sestion 196768,

Corrigendum 1o Vol. X111 No. 2 (October, ‘67 issue) of the Journal
The following two articles included in Vol. X1l No. 2 (October, ‘67

issue) of this Journal were originally delivered as lectures dun

the Purlia-

men Course for Universily Students comducted by the

Branch

the Commonwesith Periiemeniary Asocistion in September,

1966 and July, 1967, respectively:
(1) Parliementary Etiquctte and Conventions by Shri K. K. Rangole.
(@) Commiliee System in Parliament by Shri R. K. Khedilhkar,



JUDICIAL CONTROL AND THE
PARLIAMENTARY PROCESS

Minster's Responsibilities in Relation to Decisions which Parliament
has Delegated by Statute—Case of Hagr & Another vs.
Secretary of State for the Home Department®.

[In the United ‘Kingdom, there is a wholesome tradition, which bas been quictly comsoli-
dated sinee the onBlicts of jurisdiction in the ecighteenth century, that Parliament and
courts respect one another’s special functions and need a very strong case to be presented
bufore they will interfere with one another's proceedings. There was however such an inter-
ferenie in 1934 when in 'Harper and Another vs. Secretary of Saate for the Home
ment', the High Court granted an interim injunction vesraining the Home Secretary from
submitting Owderi approved by both Houses 10 the Queen in Council for assent. The episodes
which folkmed this action provoked a disuwion in unusually dramatic terms of the relation
of the courty w the administrative and parliamentary proces. A detailed study of this in-

teresting vase in which ultimately the Court of Appeal set aside the injunction granted in
the lower «tunt appears in the prewent article—Editor. )

1. BackGRotvsD 10 THE Case the report and draft Orders in Council
giving effect to the recommendations con-
Pursuant to Section 2(1) of the House  tained therein'.

of Commons (Redistribution  of  Seats) )
Act, 1949, the Boundary Commission for In two cases, the validity of the Com-
England submitted 10 the Sccretary  of mission's recommendations was challeng:
State for the Home Department  their ed in the courts by voters in the comsti-
first periodical report. dated November 10, tuencies affected.
1954, showing the conatituencies intw
which they recommended that England On December 14, 1954, the day before
should be divided in order to give cffect the House of Commons was due to debate
to the rules set out in Schedule 2 to the the Boundary Commimion's reports and
Act of 1949, On November 18, 1954, the the draft Orders, the Borough Councils
Secretary of State laid before Parliament of Hammersmith and Fulham sought

*Frepared by Library. Relurenss apd Information Serviee (Refrenee Wing) of the Lok Sabha Sessstariat.
' Mowse of Commnan (Redissribution of Beats) Ast, 1968, Sestien N5) rends:

Atsanarmwbiatera B Consspiesion have submitied & o the of ate wnder this
Mhﬂmﬁmm-num s ne h-::zasunn-u-



" from the High Court a mandaton in-
juncti F of Commom had a

Judicial Contro! and the Parliamentary Procress

On December 17, 1954, after the House
the draft

| junction st Boundary Commiv-
=dnmwbmoﬁduqniuthmuoin— Order relating to Manchester, the Lord

T

Mayor of Manchester had one of his

i form the Home Secretary that their pro-
o City Councillors sought an injanction to

posals for Hammersmith and Fulham .
were based on a consideration not in ac prevent the Home Secretary from submit-
cordance with the provisions laid down ting the Order to the Queen for approval
in the House of Commnons (Redistribution on the ground that report  upon
of Seats) Act, 1949. The plaintifis con-  which it was based did not cunfoim with
tended that the Commission had dis- the Statutory Rules; the gricvances were
regarded the rule pioviding that the the same as in  the previous cose—ihe
electoral quota shoufd be based on the Commission’s changes of eleciral quota
electorate of Great Britain, not of aud their violation of llurmﬁh bounda-
England, and that they had violated the rics. As the Attorney-General explained
rule that Boroughs should. as far as prac-  that he had not been bricled to oppose,
ticable, not be divided between two Mr. Justice Roxburgb. after hcaring an
constituencies. ex parte siatement by the plaintiffs
ml(ncl. rul:cl xt theie :;; a prims
. ’ . * cuse that report not ve
mlnndﬂammemuh Borough Council vs. cffect 10 the rules set out i the Adt. ﬂ“
undary Commision for England. Mr.  jearned Judge said that it was quite plain
Jllﬁkt arman l!‘l.lﬂd l.he apﬂiﬂlu‘!‘l. ‘hal ll‘e Cmmum m nol a $.
on the ground that, even if the Commis- dmmammumuﬂm
sioner had disobeyed the rules, redrese in the rules but the Nnes they had
lay in Parliament where the orders could sated. He reached ‘ﬁ
be debated and could be acce or 't clusion that the report was not made in
jected: the matter was “entirely unsuited order to give effect to the rules, and was
o Judicial intervention™ The  learned ot one which could properly be laid be-

Judge
ingly, he granted an interim injunction’,
sl o eriere of 1 ik oy B o s
any gcd pur . _
would be served seck do w. | do In his judgment, Mr. Justice Roxburgh
muqunu::-pd::m':m;-u o!»ervedthnhmsldl!:awodd

| shall assume that mmﬁmw“)’m“"’ Boundary
s . an »no 1o Commission did lay the 1eport belore
the proceedings of the Boundary Commisénn, i . it wa
; ) Parliament and that it was approved
without going beyond the funciions of "','; resolution. 1f, thevefore, it was a &z
erisin the tes

SRR I
s the Act of 1940 ik was the
SRy room makes i for the
z"'""" Secretary of State under the At b
g, (ieene dlcher st Rls or st sy other ik w0 Her Majesty, and i he did and
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if she made an order in terms of the draft,
it could not be called in question in any
legal proceedings whatever.

The Jjudge derived certain general
conclusions from that; one was that it
was contemplated that that cedure
would be subject to the jurisdiction of
the Courts until Her Majesty had made
an Order in Council. Nobody doubted
that Parliament wax supreme and that
Parliament could repeal or enact any law,
but it could only that by ornuing en-
actments. This was a species of delegated
legislation, and he thought it appeared
from the form of the Act that it was in-
tended that the Courts should intervene
in a proper case up to the time when Her
Majesty made an Order in  Coundil.
Secondly, it appeared to him that the
Secretary of State, if and when he sub-
mitted a draft Order to Her Majesty in
Council, was not doing so in his general
capacity as Secretary of State but as a
person to whom the duty of so doing
was expressly delegated by the provisions
of the Act which contained the machinerv
which was 1o be used, and he did not, as ut
present advised, think that the Crown Pro-
ceedings Act had any bearing on the pre-
sent case. If he were wrong in that con-
clusion he hoped 10 be excused.

It seemed 10 the Judge that the Secre.
tary of State was not entitled to do any-
thing unless and until the Boundary
Commision had submitted a repoet

the Act and he did not think that

A e

¢ ¢ Fimes (Landen), Dosamber 10, 1004,
¢ Rales for redistribution of ssain,

tary of State from laying the report be-
fm‘; -Paﬂ;?'?hmt’ but fon yna:tclyntbm was
a e and justice Roxburgh
did l:‘dt think f;: he \:ru in of
running into conflict with Parliamentary
procedure. If he arrived at the conclusion
that the r was not made in com-
pliance with the Act, it would not be a

per_draft for the Secretary of State to
ay before Her Majesty, and it would not

be affected by the resolutions of the two
Houses'.

As it was inconvenient to pone
the submission of the draft ()rder to Her
Majcn{irw(:mmcil to a day later than
Decem 21, 1954, the defendant ap
plied to the Court of Appeal to discharge
the Order of Mr. Justice rmtbutgh, grant-
ing the injunction.

Three days later sl')ﬂ.emhcr 20, 1954).
the Court of A reversed Mr. Rox-
burgh’s decision. Finding himself in agree-
ment with the view that had obvioudy
commended itself to Mr. Justice Harman,
Sir Raymond Evershed, M. R. (with whose
judgment Jenkins and Hondwn, L.JJ.
concurred) inter alia held:

My reading these rules* and of the whole Act’
is that it wess quite dearly intended that in
50 far as the matter is not within the diswretion

* The Rowes of Commons (Redistribution of Senta) Ast, 1000,
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If that is the t view, then, == [ think
ammeuuﬁifnmummm
indeed conceded that woless one could say that
the was vitiated by widirection of
Ikmhllﬂmm\ﬂsmawhh
effect no at all, then hiv cause of ation
way in limume dotroyed. | Gnd it unnecomary
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than mention that caution on this point, for, in

my judgment. the amw:r (o this cawe v that
lhi'pluntﬂshwmtmlﬂhbdl

prima jovie
case to my satisflection that the which
was ted and which hes & the bah
of all that y happened was other.

wisc than in with Ibl:.rnuru vested
in the Boundary Commivion; more partd.
cularly that the reolutions which the Howe of
Parliament pased and under which the Sooe
mdmmmwhgnwin&wm
conlained in them, w 10 wpoak, am infortion
of imrmr. Therefore, | think th:: |M~ur:
r on t not o have
i anp:ﬂl mﬂlm the appeal againe

I1. MgAns or REDARSS: AN APPRAIsAL

Normally, there are three means of te

diess againm the recommendations of the
Boundary Commimion, namely—

(1) Redrem from the courts:

(?) redres from the Hom: Searc
tary; and

(3) redress from Parlisment,

As rds the firt means of tedres,
the mmu h\’li declared. mﬂ o8 in
compeilent 10 interfere  however much
the Commissioners might have deparied
from their satutory instructions, As
e Counes o e B e Mo appeal to
the courts i 1 o
minioners.

. Even when an interim injunction was
mudhyaJudnofthe Court in
the matter of the vires of the teports
iwued by the Boundary Commission, the
Government did not accept the view

that this was a  justifiable
not for Parliament itselfe,. VT and

* The Orown Procsedings Aet, 1047, Sention $1(2) readn

The ovart dhall Aol in dvu--z::w "'-"'-'ﬂ""" againgt oa ofiesr of the
the - the ender be to
Crewn If the oflent i JI-(.- r

whieh sould ast have

o 'nqﬂnﬂ-h

’ wdm-.mamanuhmnmlnl.l.m—nm
® M.C. Dob., 35181064, 0. 3041; and 21.183-34, ¢. 2097,
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Under the 1949 Act, the Home Secre-
tary is required to lay recommendations
of the Boundary Commissions before
Parliament in the form of draft Orders
“with or without modification”. The
Home Secretary, in theory, provides 2
court of a ; but in practice, however,
objectionable, the proposals may be, it
would be still more objectionable, accord-
ing to David Butler, if the Home Secre-
tary or the Cabinet actually tried to vary
the decisions of the Boundary
sions, as such a course would give rise to
suspicion of partisanship. In the opinion
of Butler, only in the trivial rase of mis
prints or in the inconccivable case of
gross malfeasance by the Commissioners,
would it be tolerable for the Home
Secretary to modify their proposals’.

When the draft Ovders were being dis-
cusscd in the House of Commons, the
Home Secretary himself madc the follow.
ing observations: —

It is obvioudy open [ur the House 10 make
what_rules it likes, and the rules under which
the Commibamion s working are all rules pres
cribed by the Hoane. It b not the fault of the

m that ity reenmmendations were de-
parted from. Onc of (he things 1hat | would
deploee would be vast chanps in the recom.
merdationn made by an independent budy. The
rales the Commision worked under were thoee
mwic by this Howe, and il they are not satls
factiny 10 the House then It s for the House
to change them. No one (an challenge the fact
that the Commission pricecded  according o
the rules laid down by this Hous under
statute’?,

Parliament is, in law, a sovercign body
with complete liberty to act as it pleases,

e L i 5. A . = . o v 8 i b o1

in any matter laid before it. However, it
is, hardly an institution suited to acting
in a judicial capacity, particolarly on
matters affecting the fortunes of political
arties and individual members. To quote

utler again, the difficulties were plainly
demonstrated when Parliament came to
debate the draft Orders giving effect to
the 1954 Recommendations of the Boun-
dary (hmmi:;ionm: every n‘i:rflglc Order
was a ‘ed, irrespective anythi
said ill: m course q:'efc the dcbale.y‘ t:g
Government having put on the whips®
It has been said that the debates on the
reports of the Commission and on the
individual Orders, which ok place in
the House of Commons, wmmffered from
one handicap. The criticism was not
frank because members felt embarrassed
due to the fact that the Speaker had
served as the Chairman of the Boundary
Commission. They ran the risk of being
out of order. The Speaker also ruled:

“So far = mv own part in the Comminion
is concerned. 1 must remind the House of the
ancient and salmtary rule. that anv criticism
implied or expresed, of the Chair should be

put down in the form of a motion, !¢
The Speaker later olserved that  his
in the Commission was a small onc®,
in this connection a member had made
some pertinent observations: —

"W, in future, legislation i introduced to
deal with this problem of the wort of the Boun-

dary Commimion, | T for  considerstion
that it might be lew ward if nominal Chair.
man is someone other than m-.r.rr. because
we all know his heavy duties it tuposdbie
fou hml to ghe detailed comiderstion to these
questions. 1.

W Publie Adminisration, (U.K.) Spring 1905, page 138.

" H.C. Dob., Vol. 333, ¢. 178488, 13-12-1984.

* The Oppasition divided the Hemes on 16 of 1he Ordars. I & fow instansen the Conssrvative Mambors divestly

alfgsted by e Ordors voted aguingt them
anY eingly Order,
» K. C, Dob,, 15151084, o. 1926,

HH.CoDeb,. 3131004, ¢. 2443,
» B.C.Deb, 16151054, o. 3110,

or ahtained, But the aumber of robels did ot axseed twe or thess on
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According to Mr. Butler, the fudlity of
the debates on the diaft Orders lay in
the procedural dificulty that would have
been involved in making any amcend-

cumbersome

m;uuderthen:sludlhegom,n
Order can be ar

focted. The Heome Secretary vould have
withdrawn individual orders and’ could

have resubmitted themn in an amended

form but the procedure might have béen
and involved sume delay”.

1 Pablic Administrasion, op oit, pages 16345,
1 For instance, soe H. C. Deb,, 15-13-1934, o, 183333,

as 4 d.fferent constituencies in 10

years and gave touching and cunvi
dexcripuio !:f“the personal - dislocation,
the ion ‘of gradually dhablished

loyalties which were invalved in every
bounglery o

nge*,

The essential aspects of democracy ave the freedom af the individusl,

within the framework of laws passed by

Parliament, to order his life as he

pleases, and the uniform enforcrment of tribunels independent of (he

eculme.

41
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Short Notes -

——

(). PARLIAMENTARY EVENTS AND
" ACTIVITIES ° |

Parflamentary Delegations from Abroad

Visit of the President of the House o
R$mt¢lﬁ.m'of Cyprus and Party Ic
Indi L

H.E. Mr. Glaftkos Clerides, President
of the House of the Representatives of
Cyprus, his wife and daughter vaiud
India in December 1967—January 198.
Besides Delhi, they were taken 10 some

places of cultural aund industrial im-

portance in the country like Juipum, Nag-

m Bhilai, Hydcrabad, MJHN Banga-
and Bombay.

The Party watched the proceedings of
Lok Sabha and Rajya Sabha on Decom
ber 20, 1967. A dinner by the Speaker.
Lok Sabha was also ananged
of the party,

L ILHIT

Fisit of Laos Pavliamentury Delegation to
India

A three member Laos Parhiauwentary
Delegation led by H.E. . Tiao Sing
kham, Member of Padiament, Vice Presi.
demt of the King's Council visited India
in April. May 1968, Resides Delhi, the
delegutes were taken to swome places of
cultural and industial  importance in
the countnn like Agra, Bhakia Nangal,
Chandigarh.  Bhopal,  Samchi,  Bombay,
Calcnta amed Gana,

The delegat'om watched the provecd
ings of Lok Sabha on Aprd 22, fwim. A
dinner by the Speaker. Lok Sabhia was
alo arranged in honour of  the delega
ton.

s e [

g

*Pur bext of the Chairmian s adltew, wx uder “Lhlrnaws and Spowdon' . pp. | 16

‘-""E:I W‘ml of Presiding Officers
of Le tive Bodies in India, New
Dethi, 1968 | A

The Thiry-third Conference of Presid-
ing Officers of Legislative Bodics in
India was held in New Delhi on the Gih
and 7th April, 1968. This Fmeigent Con-
feremce was called (o0 discuss “the func-
tions and powers of Miesiding Officers ot
Legislative Bodies in India i the light
of recent cvents in West Bengal and the
Punjab’. Dr. N. Sanjva Reddvy, Speaker
of Lok Sabha  prevded.  Besides  the
Deputy Chairman of Rajpva Sabha and
the Deputy Speaker of Lok Sabha, 38
Presiding Ofhcers 1. Speakers,  Chaire
men, Deputy Speakers and Deputy Chair-
men of State Legishauies attended  the
Confercnce,

In his opening Address 10
ference, the Chairman. In.
Reddy. outlined the devel nts in the
States of West Bengal and the Puniab
and stated that in the tragic cvents which
had taken place, cverv one, the Gover
nors, the Governmenis and
included, had 2 hand in
powers of the Asemblics, which  alone
L} (“Ild "Il'“lll i il““mf‘ﬂll ™ lht"
varous isues which  had  arisen.  He.
therefure. urged 1hat il permanent  wlu
o had 10 be found, thone should be
at political level snd v adopuon of
ward convent’ons rather than by awmend.
ing the Constitution and 1the Rales *

the Con
Sanj.va

the Speakers
warping  the

2
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At the end of its deliberations on the

Text of the Resolulion

Twuis ConrFsrince oF Presiine Orri-
cezs held at New Delhi on the 6th and
7th April 1968,

Revizwing the recent  political  de

in the Statcs of West Bengal
and the Punjab leading to constitutional
deadlock which made it impomible for
the Legislatures 1o funclion;

Nonng that the situnation that arose in
the aforesaid States iv of an all-India
character and may arise in future in any
other part of the country;

Frxuxc that these devela ts could
nt be considered in  isolat divorced
from the itical conditions that emery:
ed after the Fourth General Election amd
which still continue;

Ossorvine that the executive authorin
was exercised in a manner that was not
always in keeping with the comstitutional
propricty so as W inspire confidence in
the people;

Conupgaine that the natwe of
tical wsr ¢ for power and its impat on
the iding Oficens could not aliogether
be ignored:

I or oFmNION—

(a) that it is imperative 1o view the

in the integrated man-

ner ndu re'l: wover the wpolc

as en .

T, S
the

the Constitution, between

conduct is evolved 1o govern the

] between the Exe
cutive thel.l::::tm»'u
10 ensure the i ndence of

the Presiding Officers;

g A By e
[ +] . . 11 ] '
Sabha and Cl{nimun o’l the Conference,

who took prompt initiative in calling an
emergent mninnpln{ the Conference and

gwwukd guidelines in his opening Ad-
ress; :

with the

Acsees  gencrally approach
the Chair-

envisaged in the Addrem of
man;

Consioens that it is the duty of the
Presiding Officers (o allow l.he"lome- w
function in spite of any obstruction and
further that the Rules of Pracedute of the
Houses of Legidatures may be 0 smend-
ed as w0 provide that a Resolution for
the removal of a Presiding Olficer from
his office shall be brought before the
House, notwithstanding an mder of ad-
journmuent made by a Presiding Offces
contrary (o the rules;

Arrears w0 all Members of Legislatues
;nd more particularly to all the Political
arties -

(3) 10 1ake ellertive seps to wop de-
a8 a

fections which aie used

weapon (o topple Governments
and to bring about stability in
Legishatuses 10 in their

smooth {unctioning; and

(hb) 10 ensure that duc respect and

and the Council
of Mini the President and mopetation are extended to the
the m"‘“"’ the Governoss Presiding Oficers and notces of
and the Presidi Pre. removal  of  Preudi Olicers
m Offivers M the Chief friom ofixe are now 1 with-
Mini and the Previding out due deliberation and  ade
Oficers and the Houses; quate grounds;
(b) that the lasi wiutions to Requasts the Government of

these “m be distover. take and swtable sepy wmnﬂ:
od # a binding code ol conventions in regard w the powen of

L asles —»
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Governors to summon or proroguc the
Legislatures and to dismiss Ministries in
the light of the following observations: —

(3) That a Governor shall summon
or prorogue the Legilature on
the advice of the Chief Minister.
A oconvention shall be develop
ed that the Chief Minister may
fix the dates of summoning and

mtiun after consulting the

ng  Officer  concerned.
The Governor may su an
alternative date but it 1 be

left to the Chicf Minister or the
Cabinet to revise their decision
or not. Where, however, there is
undue delay in summoning a

tive Assembly and the
majori of members of the
Legislative Amembly desire to
discuss a mntion of no confidence
in a Ministry and make a request
10 that effect in writing to the
Chief Minister, the Chief Minis-
ter shall advise the Governor to
summon the Amembly within a
week of such request.

(b)) The question whether a Chicl
Minister has lost the conhdence
of the Asembly shall, at all
times, be decided in the Awemb
ly; and

EanngatLy Desinzs that Lerpin in
view the need of self-intros lm‘and
the objective amessment of the situation,
the Governments both at the Centre and
in the States, the Political Parties, and
the Members of Legislatures may take all

the necessary steps in tegard to all the
matters refesred to above with a view 10

sirengthening the democratic institutions
in the country,

Cosference of Secretaries  of
Bedies in India (Chandigarh-—)
The Fourteenth Conference of Secre

taries of Legislative Bodies in India. was
held on uary 20 and 21, 1968 in the

Vidhan wan, . Besides the

ve

Secretaries of Rajya Sabha and Lok
Sabha, 15 Secretaries of State Legislatures
attended the Conference.

2. After the welcome speech by Shri
R. L. Nirola, Secrciary, Punjab Legis-
lative Council, Shri B, N. Banerjee,
Secretary of Rajya Sabha (Chairman of
the Conference) and Shri S. L. Shakdher,
Secretary of Lok Sabha addressed the
Conference. Thereafter the Conference
discussed the following points on the
Agenda:

Funcilions of the Presidenti/Gouvernor

l. (4) What is the cxact connotation
of the expression “in  the exer-
cise of his functions” used in
articles 74(1) and 163(1) of the
Constitution?

(b) Whether the President/Governor
is bound by the advice given to
him by the Council of Ministers
in t of his legislative and
judicial functions?

Indian Parliamentary Association

2. The formation of the ‘Indian Par-
liamentary Association’.

Legislature  Secretarigis—Committee o

Determine Staff
3. The desirability of establishing a
Legislature /Parliament  Commitice  or

Committees, to consider, determine and
recommend from time to time the staff
and other requirements of the Legislature/
Parliament riat mttcrndwcm
their imrlemenmum a x-
peditiously. ’

Public Accounts Commillee —Discussion
of Reporis
4. Whether the Report of the Public
Accounts Commitice can be taken up for
discusion in the Auembly?

Members—Divect Access to Head of Stale
5. (a) Whether individual Membenn of
a Howse of Parliament or of the

Legislature of the State can
have direct access to the Head
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of the State in 1espect of mat-
ters connected with the com
sition of the House or
strength of parties in the House,
or in respect of matters affecti
the State and the business
the House?

Conversely, whether the Head
of the State can entertain such
Members and meet them for
such without the ap
proval of the House?

Whether such  action would
amount 10 bicach of privilege?
Presiding Officers—Power to Adjourn

(®

()

House
6. (a) Can a Presiding Officer of a
House of Lq::mm sit in

judgment over the action ol the

in a n
Chief Minister .moi g:‘ other
Ministers, and if he di

® s

(b) PRIVILEGE ISSUES

Allcged insult to the House of Lords by a
Prer's Newspaper Article

On the 7th March, 1968°, Lord Bal
four of Inchrye raised a matter of privi-
lege in the House of Lords over two
sages in an artidde written by the Earl of
Arran and published in ¢t “Evening
News” of the 6th March, 1968, The pas
sages in the article which allegedly trans
gressed the dignity of the House were as
under:

(1) “For the hundied Peers who
voted for the Governmemt, |
have nothing but contempt,” and

(ii)y "We no longer have an U
House for which one cun m
the dightest respeat.”

Lord Balfour submitied thai the firu
rmgt went hevond  “rcasonable  and
air criticisn” and was ally offen
sive” 10 109 Members of the House who
voted for the Government. The sevond
:-ngz was “'a general insult to the House

one of ils Membery”. He, however, ad-
ded that if the noble Exrt Lord Arran,

bt e . At

" ouse of Lwds Woskly Mamsard, No. 663 dotef the 70h Mareh 1905, . 14311488,
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expressed regret for those words
would advise the Housw w0 drop the mas
ter.

The Earl of Arman, the author of the
article, lunﬂerl maintained that it was
his duty as well as W ex
h;:melf’uwcﬂlng to ﬂ%m ﬂ in

30, he had been guilty of any in-
sult against the wraditions or  dignity of
the House as a whole, or againat the feel-
ing of any individusl Peers, then he was
s0OTTY.

The Lord Privy Seal (Lord Shackleton,

Lender of the House) mmmmed up
ure for dea with privilege

cases, in the Housr of Lords as under:

“} do not think that o w
deal

®

ST ae————

SN,
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The Lord Privy Seal was, therefore, of
the view that it would best befit the dig-
nity of the House of Lords to let the mat-
ter drop and suggested that the House
with its “ scnse”  would
feel indined to let the matter . To
this suggestion Lord Balfour and other
Peers agreed and accordingly the matter
was dropped.

Throw of lets penons from
. m%’::n' Gallery

In Lok Sabha

On Decamber 15, 1967, at 5.05 pm,
when the House was discussing an adjourn-
ment motion, a person in the Visitors' Gal-

some slogans and threw
pamphlcts on the floor of the House. He
was immediately apprehended and remov-
ed from the Visitors Gallery by the Watch
and Ward staff and shortly thereafter, the

*L.B. Deb., 15-13-1987, oc. 7430 and 7471-79.
**The Warraat of Uommitment was as follows:—

Minister of Parliamentary Affairs (Dr. Ram
Subbag Singh) moved the following motion
which was unanimously adopted by the

House®:

““This House resolves that the person calling
himself Shri Inder Dev Si who threw pamph
leufmmdw\'inllon'ﬁulayonth:gxd
the House at 5.05 p.m. today and whom the
Waich and Ward took into custody imme.
diately, has committed a grave offence and is
guilty of the contempt of this House."

*"This House further resolves that he be sen-
tenced o simple img;isonmctu til 6 p.m. on

the 16th December, 1967 and sent to Tihar Jail,
Delhi.”

In pursuance of the above resolution,
the offender was taken by the Watch and
Ward staff to the Central Jail at Tihar,
Dclhi, under a warramt of commitment**®
issued by the Speaker to the S$u

. perinten-
dent, to serve his sentence of imprison-
ment.

“WARRANT OF COMMITMENT
Whereas the Lk Sabha had adopied the fullowing motion today, the 15th December, 1967
(The text of tbe Resolution)

Now, therelore, I. X. Buajive Reddy,
gﬁhﬂltﬂhlﬂub—ph

Jail, Tihae, to taks into sustody the said Shri

rh,mluﬂghmdhmmuhhlm
e Dow St o o2 pot gy ity ey

Barein fall not,

Canstral
Tihar il 8 r.x. on the 16th Dooember, 1987,

Given under my hand ot Now Dolbi, this 150k day of Decombey, 1067,

BRAL

Comtend Jull, Thae,
Dalbi,*

¥. SANJIVA REDDY
Speiw, Lok Subhe
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In Rajys Sabhe

A few days later, on December 21, 1967,
a similar incident took place in Rajya
Sabha alo, when two persons were taken
into custody, for committing oon-
tempt of the House. It 50 happened that
while the House was engaged in a discus
sion on the Official Language (Amend-
ment) Bill, 1967, a sheuted slogans
from the Visitors' Gallery and threw some
pamphlcts on the floor of the House at
about 6.15 p.u. Shortly afier he was remov-
cd from the Gallery by the Watch and Ward
staff, the Leader of the House, Shri Jaisukh-
lal Hathi, moved 2 motion that the person,
who gave his name as Baint Singh, had com.
mitted “a grave offence” and was "ﬁuilty of
gross contempt of this House”. He alwo
mwulplthm the comunne’ti :hbe ll:ntlclmtd
to simple imprisonment ti e conclusion
of the curvent session of Rajya Sabha and
detained in the Tihar Jail, Delhi.”

While the discussion on Shri  Hathi'y
motion was still going on, vet another per-
wn in the Visitors' Gallery, who gave his
name as Mahendra Pratap  Singh, threw
leaflets on the floor of the House at about
6.55 r.m. Shri Hathi, therefore. moved an
other motion in connection with the second
incident recommending the same punish
ment as was I for the
contemner. Both the motions were put to
the vote of the House and adopted on 2
division by 48 votrs to 4 and 49 votes to

5. respectively.

The two persons were, therealter, remov.
ed to Tihar Central Jail, Delhi. under
Warrants of Cm;milaml iuuedn to the
Superintendent the Tihar . by the
Chairman, Rajya Sabha. Jall- by

The Leader of the House informed the
House on December 27, 1967, that the
Superintendent of the Tihar Central Jail
had asked the Secretary, Rajya Sabha. as
0 the date and time when the two pervons
who had been commmitted 10 prison till
onciasion of the Rajys  Sebha

were to be released from jafl. He proposed
hat since the Howse was concluding  its

(-]
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seasion on that day, the § ntendent of
the Jail might be 'immm release the
persons concerned at 5§ pad. that day.

On this, Shri B. K. P. Sinha, a member,
raised the point that the semion would
technically end only with its prorogation
by the President and in view of the fact
that the two persons concerned had been
committed to prison by the House till the
conclusion of the session, they could be re.
leased only alier cither the ; 1 of
the Howse or after adopting a resolution
amending the carlicr resolutions commit-
ting them to prison.

‘The Leader of the House, thereupon,
moved and the Housc ad a motion
that “Sardar Baint Singh and Shri Mahendra
Pratap Singh be rclcased at 5.00 ru. to0-
dav.”

The Jail Superintendent wus instructed
uccordingly through a letter by the Secre.
tarv, Rajva Sabha and the two E:-um
were relcased from jail on December 27,
1967.

Comprtence of the House to punish for
contempl.—During the course of the dis.
cumion on the first m‘m by Shri
Hathi. Shri Rhu Gupta from the Oppo.
sitlon had mwpet:‘ llulp'lhe master should
he referred to the Commiuee of Privileges
for investigation and that the offender
should not be convicted without being
heard. In reply 1o this, the Leader of the
House referred him to the in the
Home of Commonms, UK., where, in cases
of contempt commirted in the actusl view
of the House, the Houee at once
to punish the offender without henring

him.
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Chamber”’, published in the paper on June
4. 1967, wzurcﬂecuom on nﬁ conduct of
members and proceedings of both Houses
of Parliament. The passages, he felt, con-
stituted a breach of privilege and contempt
of the House.*

‘The matter wag referred to the Com:
mittee of Privileges after the House had
adopted a motion moved to that effect by
the member.

in their Fourth Report, presented to the
House on December 12, 1967, the Com-
mittee stated, inter alia, that the editor of
the Hindustan Times had been given an
tunity to make his submissions in
wrlti and was later examined in person
ay well. The Comamittee were not, however,
satisfied with the explanations offered by
the editor elther in his written reply or in
the oral evidence.

‘The Committee, were further of the view
that the use of the term ‘Star  Chamber’
with reference to Parliament by the editor
in his impugned article carried the insinua.
tion that Parliament as an institution was
a sort of an oppressive and  irresporsible
tribunal and that a large numbe:.z? Mew-
hers of Parliament funclioned in 4 comple
tely irresponsible manner, misbchaved and
attacked the Igoop!e without proof. The
Committee did not agree with the conten.
tion of the editor in his evidence that in
using the term ‘Star Chamber’ in his anticle
with reference to Parliament, he was refer-
ring ‘to the smumption of judicial func
tions more than to the oppressive part of
it'’, The editor had admitted before  the
Committee that he was aware of the back.
ground of the term "Star Chamber'. Accord-
ing 10 the Committee, there was nothing in
the impugned artidde o indicate that the
editor was referting onlv to a few memben
of Parliament who. according to him. had
vsedd unjustifable language in Parliament.
(m the other hand. the impugned article

L. 9. Deb. &1, 7.8-1067, 0o 3814-98.
*Rale

198 of the Rab of Prossdusy of the Madvas
disperne with

“The Bpmler oy in hin diserstion,

wotien, or interval batwesns Bay Lon viages of lrisletion, sad may,
m.munwmwuwmmwu\q

gave the impression of condemnation -of
the institution of Parliament as such.

‘The Committee were, therefore, of the
view that the article read as a whole and,
in particular, the objectionable passages,
cast grave reflections on the institution of
Parliament as such and the members there-
of and, therefore, constituted a gross breach
ol privilege and contempt of the House.

The Committee, however, felt that the
penal powers of the House for breach of
l::ivilegc or contempt of the House should

excrcised only in extreme cases where a
deliberate attempt was made to bring the
institution of Parliament into disrespect
and to undermine public confidence in and
support of Parliament. In the nt case
the editor had repeatedly disdaimed be-
fore the Committee that he had any inten-
tion to bring the institution of Parliament
into disrespect and contempt and had said
that if that was the result produced by his
article then he would be very sorry about
it. While the Committee felt that the edi-
tor should have unhesitatingly and .
fully expressed an unconditional and un-
qualified regret. they were of the view that
in the totality of circumstances, it would
be better 1o ignore it, as that would add to
the dignity of the House. The Committee,
therefore. did not consider it proper to
;::_«mmd any action to be taken against

im.

The report of the Committee was adopt-
cd by the House on December 23, 1967,

Alleged breach of privilege of the Upper
Howse by the Speaker of Madras Legisia-
tive Amembly.

The Speaker of the Madras Legislative
.\ncnbh'Peuud his di powens®*®
on June 24. 1967 and allowed the motion
regarding Madras General Sales Tax

t Amendment) Bill. 1967 10 be made in the
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House. When an opposition member want-
ed to know the extenuating circumstances
or compelling reasons for the Speaker to
use such powers, he stated:

The Hon. Member assumes that whatever we
pass in this Assembly is automatically passed by
the Upper House and returned in two days. Our
experience is that Bills passed by this House
have been held up by the other House to the
maximum extent possible. The other House has
power to obstruct non-money Bills to the extent
of ninety days. They have not returned the
Madras District Municipalities (Amendment) Bill,
1967, although two months and twenty-nine days
have elapsed. They are waiting for the full three
months, not even one day less...... They have
got powers to hold up even Money Bills for
fourteen days. I am unable to assume that the
Upper House will pass even Money Bill within
that period. I will only assume that the maxi-
mum length of time should be given to the
other House......

On a point of order raised by a member
the Speaker, however, clarified:

What I mean is that the House has delayed
the passing of this Bill. ‘Obstructing’ does not
convey the meaning; I will substitute the word
‘delaying’. What we actually sce is that the Bill
is detained in the Upper House to the maximum
length of period.*

The Chairman of Madras Legislative
Council announced’/in the House, on June
29, 1967, that he had received notice of u
motion given by Shri R. Venkataraman,
Leader of the Opposition, raising a matter
of privilege regarding the remarks of the
Hon. Speaker of the Legislative Assembly
reported in the proceedings of the Assembly
on June 24, 1967. As it was an important
matter affecting the dignity and relation-
ship of both the Houses, the Chairman re-
served his ruling to a later date.**

In the meanwhile, on June 30, 1967, Dr.
H. V. Hande raised a counter privilege
issue in the Legislative Assembly, against
the Leader of the Opposition and the Chair-
man of the Council in regard to the issue
of privilege raised on June 29, 1967 in that

House.t The Speaker reserved his ruling
at the time, but on july 18, 1967, ruled:

When it is alleged that a member of the other
House has committed contempt against this
House, this House cannot take any disciplinary
action or privilege action against the member of
the other House. But the Speaker is bound to
write to the Chairman of the Legislative Coun-
cil making a request that the Upper House may
take action against the concerned member. But
this could not be done in respect of the Chair-
man himself, against whom a privilege issue has
been raised. There are two reasons for this: One
is I cannot write to the Chairman asking the
Chairman to take action against himself. Second-
ly, that House has no powers, so far as I could
sce, to take action against its own Chairman in
the matter of privileges. For these two reasons
I hold that no prima facie case has been made
against the Chairman of the Legislative Council
and I rule accordingly.

As regards the Hon. Member, Thiru Venkata-
raman, it is possible to write to the other House
and send a communication asking the other
House to take action against that Hon. Member.
The procedure as laid down in the House of
Commons is that when such a communication
is sent, it should be accompanied by evidence
that a breach of privilege has been committed.
But I find that the Hon. Member, Dr. Hande,
although he raised that issue, has not placed in
my hands any evidence or document which I can
send to the other House. Therefore, I hold that
no further proceedings be taken in this matter
and with due permission from this House, 1
decide to drop this matter of privilege.

On July 19, 1967, the Chairman, Madras
Legislative Council. also ruled as follows:

Reflections, that is to say, derogatory references
to or criticisms of the Legislature itself or any
of its Houses are not permitted. It is quite
obvious that the Legislature which makes laws
for the people should not be brought into con-
tempt by any utterances of its own members; it
is also necessary that the two Houses, where they
exist should not be brought into conflict by any
derogatory references to any of them in the
other.

Each House of a Legislature possesses equal
powers, privileges, and immunities and one
House is not in any way dependent on, or
subordinate to, the other House.

*See Madras L. A. Deb, June 24, 1967, pp. 660-664.
**See Madras L. C. Deb, June 29, 1967, pp. 624-25.

' tSee Madras L. A. Deb, June 30, 1967, pp. 234-41.
~ IMadras L. 4. Deb, July 18, 1967, pp. 616.
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The Parliamentary theory is that esch House
ﬁi‘mmdthegeuhumdcintheaher.
In the Madras Legislative Council in 1955, a
llu.nlm gave notice of a &dnw motion ob-
to the remarks of the Hon. the Speaker
of the Asembly. 11 was ther, ruled by the Hen.
Chairman thus:
“As | am very snxious to maintain an
a of co:dhli(y and mutual under-
mum the two Houses and their
Presiding Officers, 1 have decided not w take
any further action beyond roaking this state-
ment.”’

ow, buth the Howo of our State Lqi islatuie
hn?e maintained an atmosphere of cordiality and
vespected the privilege of the other. I am ven
anxious, und | hope my Hon: Colleague in the
othes House will agree with me in the wmatta

maintaining an at ere of cordiality, good
‘::hllomhi ?nd mutial understanding between
the two Houses.

In view of this, 1 am withholding my consent
fut taising this matter.®
Alleged disclasure of the recommendations
ol the Busines Advisory Committee to
the Prems by a Member

In Gujaral Legistative Assembly

On July 12, 1967, Shri Sanat Kumar M.
Mchta, a member of the Gujarat Legisla-
tive Amembly raised a question of breach
of privilege in the House 1egarding alleged
disclosure of the recommendations of the
Busincss Advisory Committee to the Press
by Shri Indubhai (. Patel. another mem
ber, before the repmt of the  Commitice
was presented to the House. After the leave
to raise the gquestion was gramed by the
House, the Speaker referted the case to the
Committee of Privileges for inquirv  and
report,

Shri Indubhai C. Patel, in a written state
ment to the Committer. admitted having

inadvertently disclused certain decisions of
the Business Advisory Committee to the
Press and stated that had he known that
premature disclosure of the decisions con-
stituted an impropriety, he would never
have disclosed them. He also tendered an
apology for whatever had happened.

The privileges Committee, in its second
report, recommended that no action be
taken in the matter in view of the a
tendered by Shri Indubhai C. Patel.

Alleged announcement of election’ pro-
gramme Government before amend-
ments to ral Divisions could be dis.
cumcd by Maharashtra Legislative As
sembly

In Maharashtra Legislative Assembly

On July 13, 1967, Shri Navnit Shah, a
member of the House gave notice of
breach of privilege. His contention was
that before his amendments to the Thana
Zilla Parishad (Electoral Divisions and Re
servation of Seats) Rules, 1967, which had
bheen admitted and circulated on July 11,
1967. could be considered hy the House,
the Collector of Thana issued 2 Notifica-
tion dated July 13, 1967 to the effect that
clections would be held on July 30, 1967
for the very clectoral divisions, 10 which he
had suggested amendments, and that the
issuc of the notification was a contempt of
the House and a breach of privilege. The
Speaker made a reference to the notice in
the House on July 14, 1967 and reserved
his ruling. Subsequently on Julv 17, 1967,
he disallowed the notice of breach of privi-
lege and ruled that the mere fact that a
mnember “has given amendments does not
mean that the existing rules cannot come
into force.”

(0 PROCEDURAL MATTERS

Howse of Commons : Report from the Select
Committee on Parllamentary  Privilege
(Decomber 1967)

A Select Commitiee of the House of

Commons (U.K) was appoinied on the 5th

e b b A A 4 e e

?r&.c. Db ety 10, 1967, pp. w1288
' L] . -

M (1001

July, 1966 to review the law of Parliamen.
tary Privilege as it affected the House of
Commans ard the procedure by which cases
of privikges were raised and dealt with in
that Howse and 10 report  whether any
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cha in the law of or i

of tnhiu House were denpr:lﬂl:e‘:a thm::
Committee could not complete their work
before the ﬂ'orog:tion of the 196667 Ses-
sion of the House, it was reappointed with
the same order of reference on the 6th
November, 1967 and their R on the
subject was ordered by the House of
bC:mmor;l to be prmted on the lst Decem:

r, 196

Throughout their enquiry®, the Com-
mim.-c have cndcavnur;:' to relate the role

“Parliamentary Privilege” to the basic
reqmrmcnu of a modem legislature and
posed the questions: first, whether “Parlia-
mentary Privilege” is justifable at all in
modern times, and secondly, what are the
reasonable limits of protection and immu-
nity which must be claimed if the legisla-
ture is 10 fulfil its proper functions, if its
Mcmbers are to be able fearlessly to speak
their minds and to pursue the gricvances
of those who clocted them and if its officers
are to be given the facility to ca out
their several duties on behalf of the House
and of its Memben.

The Committee have reached the conclu-
sion that the word “privilege” has in
modern times acquired a meaning wholly
different from its traditional Parfiamentary
connotation. In ¢ uence its use could
convey to the whlu: generally the (alse im-
Ke-lon tha;xd labe“ lar; ’ndo(d::rr;l to

ivil class”. It is out ng
with n;’:rrn ideas of Parliament as a place
of work and of the status of its Membery as
citizens who have been elected to do lmh
in that place of work their duty as re
sentatives of those who elected them.
Committee have, therefore, strongly em

vileges™ are not the prerogative of Mem
bers in their personal luﬂ In s far
a8 the Houle d:mu Members enjov

under the general descripuon of
qmu » they are‘?inlmd and enjoyed
by lhc ouse in its cotporate capacity and
by its Members on behalf of the citizens
whom they represent.
The principal recommendstions of the
Committee are as follows: —

('II The el.preulon Puiiulenury
l’n

s of ity "rights and immunities”
m than “rights and privilqu and
of “contempt” rather than “breach of
wlm“ The Committee of Privi-
f" id be renamed “The Select
Cmnmltue of House of Commons
Rights”.
(2) In the future exercise of ita
jurisdiction the should
the genenl rule that it should be
a) in any event as sparing-
pom e; and (b) only when the
ﬁmn.nw that to exercise it is
essential in order to reasonable
for the Howse, its Members
or its Officers, from such (mproper
ohutnmlw or attempt at or thmt of
obstruction a9 Is causing, or b likely
to cause, substantial hmhena with
the performance of
functions.

should not be qultolmﬂcm

penal jurisdiction of the Hmial&u
do;ll addition to that remedy. Nor
should he normally be pu-mcd (7

mmmlﬁh obstruction
uuauenplor reat of im

lu!uncﬂm those

of its Members and Oficers, whenever

this may be essential in the public in-
terest.

i i & e i e i e i s b s

" *The Select Comenittn ol and roseived covers) writion Memerends,

md Il-—clbl:‘u“ -‘mamwm'ﬁﬁm
.mmc—a.mu Jowrnalistn,

Propriviors’ Auaciotion, Pres Oveschl Lo Gensyal Counefl of the Bar and °-f=-.

Mhudmdﬁm M. Q.0ILP., Deputy

T T )

hhnulm”dbhwwﬂm
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{4) 1t should be open to the House,
in deciding whether. or not a contempt
has been committed, to take into ac.
count cither the truth of, or reason-
able belief in the truth of, the allega-
tions made, provided that they had
been made only after all reasonable
investigations had taken place, had
been made in the honest and reason
able belief that it was in the public in-
terest to make them and had pub-

lished in a manner reasonably appro-
priatc to that public interest.

(5) islation should be introduced
to ext and clarify the of the
defences of absolute and q‘cuzﬁeﬁcd pri-
vilege which are available in the courts
to actions brought against Members
and others.

(6) The immunity of Members from
arrest in civil suits should be abandon-
ed and legislation should be introduc.
ed for this purpose.

(7) The Speaker should be informed
whenever a Member is arrested in the
course of civil litigation, in the same
way that notification is given when a
Member is arrested on a criminal
charge.

8) The immunity of Members (and
of the Howse) from jury service
should be retained.

og) The immunity of Members and
ers of the House from attendance
an witnml ll;:)ll“mh retained, to the
extent only that Mr. Speaker upon
bei infu:mud of the service upo|:1° a
Member or Oficer of the Howse of
a mhm to attend court as a wit-
ness be empowered in the
name of the House in appropriate
cases to require the attendance of the
Member ar Officer at the Howse in
priority to the uh:o?:h of the
should be introduced. Pl
* (H) The use of thi expremion "free.
dom from molestation” shouid be dis-
continued lnsofar as it §4 weed w0

describe a right of Members separatc
and distinct from the rights which are
protected by the ordinary penal juris-

diction in contempt.

(11) The right to impeach, which has
long been in disuse, should be formal-
ly abandoned, and legislation should
be introduced for this purpose.

(12) All resolutions prohibiting the
reporting of proceedings of the House
should be formally rescinded and all
rules of practice analogous to them
should beprabandoned.

(13) The rules governing public ad-
mission to the House and its Com-
mittees and to other bodies establish-
ed by or under authority of the House
should be amended to provide that: —

(a) save in the case of the House
itself or a Standing Committee,
strangers should excluded
unless it is otherwise decided;

(L) unless the House  specifically
order otherwise in any particu:
lar case, the decision whether o
¥it st1angers Lo attend should
made by a majority of those
voting in the relevant Com
mittee or other body concern
ed; and

(¢) unless the House or the paremt
Committee or other parent bodv
urder otherwise in amv particu
lar case. the decision be made
by a majority of those voting in
the relevant Sub-Committee or
other subordinate bodv concern-
ed.

14) (i) The reporting of the
c-Sdil)'!drth::u":danyf:ll}
mittee or Sub-Committee of the House
M:‘uh:l ine-llbcmnﬁﬂadn
capable a contesapt if st
are .llaiunlnlg the proceedings; m
(ii)th;tdhlmnw :ovitl
on | uired i reports
dthep':?udinpnllkﬂom. in



Privilege Issues.

Committees or Sub-Committees [rom
which strangers are excluded should
be capable of being held to be a con-
tempt.

(li} ‘(lif !:cllowin; conduct should
not 1 Iw as W ’
able of constitution a contem otct.l!:
House and the House resolve
accordingly: —

blish in ad of i-
@ ibon of the reievant Notce
Papers: —

(i) how any Member in fact
voled in a division;

(ii) the contents of any Parlia.
mentary Question or Notice
of Mouwn which has in fact
been tabled; and

(1) to publish the expressed inten:

tion of 2 Member to vote in «

icular manner (or 1o abstain

rom voting) or to table a parti

cular Parliamentary Question or
Notice of Motion,

(16) The Houw should ictain i
penal jurisdiction.

{17) Under the new system of deal
ing with complaints of contempt, in
vestigations should be made by “the
Select Committee of Howse of Com:
mons Rights” g‘m name for the
Committee of Privileges).

(18) Legislation should be introduc
od 10 enable the Select Committee of
Housc of Commons Rights to autho
risc legal aid in appropriate cases in
dealing with complaints of contempt.

d(l.!;) lqidatim:h:htﬁx:i be introdu

usc to im
mﬁ imprisonment m
uch M‘ . vaspend or vary soy
A Member who speaks upon 2
finan

twpic in which he has 2
fmerest, whether divect or indirect,

In accordance with the provisions of
Direction IOIbS&::ntbe Directions by the
m. a Su ittec of the Estimates

ittee is appointed under Rule 263(1)
ol the Rules rocedure and Conduct of
Business in Lok Sabha and entrusted with
the task of examining the estimates of the
Ministry of Defesne. The Sub-Committee
on Defence of the Estimates Committee
(1965-66) appioved ut their sitting held on
the J6th )ﬂ::h, 1966, the draft r&mﬂ on
u:l Miniwry of Defence—Delence Research
and Development ence
Research and t Laborsuwy,
Hyderabad. 1n accordance with the ib-
ed procedure, the draft wits forward-
ed 0 the Ministry of ence, for factual
venification and for indicating the portions
which might be treated as secret from. the
sccurity point of view,

Whilc returning the rcport after factual
verification, the Ministry requested that the
entire report should be treated as “socret”
ag it contained 2 lot of damified matevial.
The Chainman, Estimaus Commiuee,

to this and the r was Dol
thercfore. placed before the whole Com-
mittee in terms of the i 10 Clause

(viil) (a) of Directiwn 101 which lays down
that—
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he report, treated as a special ad hoc

from the Chairman to the Speaker,
presented to the § by the Chair-
man, Estimates Committee, on the 25th
March, 1966 under Clause (ix) (b) of Direc-
tion 10]* with the request that the same
might be transmitted by him to the Gov-
ernment.

On the 28th March, 1966 after the Ques-
tlon Hour, Secretary, Lok Sabha, handed
over in the Chamber a copy of the report
to the Minister of Defence along with a
forwarding D.O. letter from the Speaker
and thereafter the Speaker made the follow-
ing announcement in the House: —

“1 have to inform the House that the Chair-
man of the Estimates Commitiee, Shri A C.
Guha, has under Clawse (ix) (b) of Dircction 101
of Dircctions the Speaker presented to mie a
report of the Sub-Committee of the Fstimates
Commiltiee on the Defence Research and Develop-
ment Laboratory, Hyderabad, of the Ministry
of Defence. The Sub-Committec at theit sitting
held on 16th March, 1966 approved the report.
As in the view of the Sub-Committee the Report
contains information of casilied nature, the
disciosure of which is likely to be prejudicial to
national security, the Chairman has devired that
the report may be trestod as secret and has alwe
requested me 10 forwand the t to Govern-
ment. 1 have accordingly forwarded the report
to the Minister of Defernde with a roguest that

i;

the action taken thereon may, in due course, be

intimated (0 the Chairman, Estimates Com-

mittee.$’

In his letter, dated the 29th March, 1966,
addressed to the Speaker, the Minister of
Defence stated that the recommendations
contained in the report would be consider-
ed and action taken thereon intimated to
the Chairman, Estimates Committee, in
due course. '

‘The Ministry of Defence subsequently
furnished a statement showing the action
taken on the recommendations/conclusions
comained in the ad hoc report of the Sub-
Committece. The replies of the Ministry
were examined by the Chairman of the
[Estimates Committee (1967-68) and were
accepted by him. The Chairman r ed
this fact 10 the Speaker who made the fol-
lowing announcement in the House on the
14th February, 1968: —

"I have 1o inform the House that the Chair-
man, Fstimates Commitiee, has intimated to me
that he has acoepted the replics of Government
indicating action taken on the recommendations/
condusions contained in the ad hoc secret report
of the Sub‘(‘.;rmmittu of the Fstimates Com-
mittee on Deferee Research K Devel t
Laboratory, Hvderabad, which was fdnn'm
|‘hr Minister of Deferwe on the 28th  March,

(d) CONSTITUTIONAL AND LEGAL MATTERS

Outh by candidates at Elections

The Election Commisdion has recently
revised and made more comprehensive the
instructions for making and subscribing an
oath of allegiance or afirmation by candi-
dates at an election o Parliament or State

tures®®,

Under the revised insructions, the Elec:

tion Commission in pursuance of articles )

f4(a) and 173(a) of the Constitution has
authorised the following, besides the retarn-
ing officer and assistant returning officers of
a constituency. as the persons bhefore whom
the candidate for election to fill a seat in
cither House of Parliament or in the State

atures, may make and subscribe the
said oath or afirmation: --

(ay where the candidate in confined in 2
prison. the superiniendert of the privon;

" oDirestinn 101 (i#) (3) sad (¢} lays down:
ith) Bush poriioas

roport Den

wach od Aee w
mt:‘wmm -ﬁd

he mﬁrd‘ﬁ

b AR Rl

»
s

of the report by the Chalrman 40 the Bpsaker under the
mm-zmuuﬁzwummnm

s.m....,.u-':ﬂf.’

. dted
the Hinutton Commission's Fo. 3/3/00 dated the 20¢h Apeil,
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‘(b) where the candidate is under entive
Lﬂmﬁm.lﬁcmﬂnmd deten-

anp;
© huphal*u ahub‘:mmiq “?Il:::
in a or to |
or any other awe, the medicsl superin-
tendeni in charge of the bospital or the
.n:iul practitiones attonding ou  him;
(d) mu:mmuh?mdmhu:
it O cossn
i In the coumtry wheve. the candidate
:xu:mhtum,ptmamhdh}
Mdiphuucmcmhr repraenia-

The Election Commission has also taken
general powers in its hands to authorise

any other n for administering the said
ocath or affirmation if anv contingencies
should arise.

!ﬂcﬁlﬂm of Articic 359 : Mohd. Yakub
Otherns v. State of Jammu and

Kashmir

The Supreme Court’s ruling of Novem
Yer 10, 1967 in Mohd. Yakub and Others
« State of Jammu and Khloi:litllir‘ o“:pelnl:
scope of the ent’s authority to su
th:':n!atemm t of a fundamental right sets
at rest the doubts created carlier the
Court's ruling in Ghulam Sarver v. Union
of India® *'The Order passed under Article
359", declared the Court. “cannot be tested
under amv of the provisions of Part 111 of
the Coust’tution which it suspends.”

Background: The question whether the
President’s Order suspending fundamental
rights during the emergency could be at
tacked as violative of the guaranteed rights
was raised in 3 group habeas cor
petitions under Article 32 of the Constitu
tion filed by Mr. Mohd. Yakub and 20 other

residents of the State againut the Swaate of
Jammu and Kashmir chal their de:
tention under Rule 30(1)b) of Defonce

of India Rules, 1962,

The petitions were heard by a Special
Bench of scven judges of the Court.
Main Isnes: The main attack of the
petitioncrs was on the order of the Pre

e i i 4 T - PR

sident passted on - Nowember 3, 1962, as
amended on November i1, 1962 under
Article 359(1) of the Constitution. By that
order the President declared that the right
to move any court for the enforcemeng of

the fundamental ts conferred Arti-
cles 14, 21 and of the ion
would remain nded for the

during which the Proclamation of Emer

v tmued under Article mvgl) was in
!om.-. if any person was deprived of such
rights under the Defence of India Ordi-

nance (later aced by the Act) or any
rule or udur:l’l;dc thereunder.

It was cuntended that the President'’s
Order under Article 359 suspending the
enforcement of fundamental rights during
the nw violative of Artice
132) of lge ution which enjoins
that “thc State shall not make any law
which takes away or any of the
rights granted by Part II1 of the Consti-
tution. As the t was an "autho-
rity " within the meaning of Artice 12
and, therefore, was comprised within the
definition of “State”, President's Order
under Articke ‘359 was a Jaw within the
meaning of Article 13(2), and oon uently,
was liable 1o be wsted on the anvil of the
fundamental rights enshrined in Part 111
of the Constitution. And even if the Presi.
dent could yus, the enfoccement of am
fundamental right, his order under Article
359 being made in the context of an emer.
gency must have a nexus with the reasons
that led to the Proclamation of Emergency
In conscquence, only the enforcement of
fundamental rights relating 10 preventive
detention and property ts as
in Articles £2 and 31(2) of the tu
tion could be suspended during the emer

gency.

A further to the President’s
Order was that it atod the rantce
of equality under Article 14 of tw Coneti.

tution bw allowing the execwtive 10 choose

i A 0 461 g A 8 e

' Weit Peaitions Nes. 100 0o 114 of 1997, sia.; dosided st Kovember 16, 1997,
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arbitrarily to detain some persons under
the Prcvgntive Detention Act while others
could be detained under the more strin-
gent provisions of the Defence of India Act
and the Rules made thereunder. In ll:‘?
port of thudpln reliance was placed on
udgment of the Court in Ghulam Sarvar's
case where Mr. Justice K. Subha Rao, then
Chief Justice, had held thay even the Pre-
sident’s Order could be tested by reference
1o Article 14 of the Constitution.

Ty

Judgment of the Court—Chief Justicc
Wamﬁza giving the judgment (on behalf
of himsclf and Justices ]. C. Shah, R. S.
Bachawat, V. Ramaswami, G. K. Miuer
and K. 8. Hegde) declared that the Presi-
dent has the power to nd the enforce
ment of any of the fundamental rights
conferred by Part 11T and said:

It will be seen (rom the terom of Art. 389
that it gives categorical powerns to the President
during the perid when @ Prxlamation  of
Emergenay is in opetation to the ¢n
forcement of any of (he fundamental rights
uonferred by Part 111 . There b nothing in
Artule 389 which in any way limits the power
of the Presudent 1o snpemd the enforcement of
any of the fundamemial rightsa conferred by
Prart 1 amd there is nothing thereunder
whith  mukey  anv  distinction ween  one
fundamcntal right or another,

Once an order su ing fundamental
rights had been md":ntdhe Chief Justice
held. there wus no scope for enquiry into
the question whether the fundamental

right. the enforcement of which had been
sunpended, had anything to do with the
sccurity of India. for

At 33 pwrats that o iy be necessary ot
the Proswdent to unpend anmy of the lunda
mental Tghis n Part U for the  security of
tnddia Art. 339 (1) prnides jor the smpen.
sim of the cnlotiement of  the lundamental
mu in Part 1T 4 e Comstitatwn  only

ing the period of Emcrgency mcaning these-
b that mapewsion of the roforcement of amy
ol e hindanwoisl ;
conniders teorwary i the swtity of India

. IA:;‘: \t ] -:um that any fods
manta ¢ Part I can e cpended
during a% Fwrigeney amd [the Court) commot

limth.:t‘idclcmml.bc gauc:m;nmbi

words y
ﬁmm c:xwuloramt of fundamental rights

Article 22 and 31(2) an be swpended
thereunder. It may be that prima facic thew
two fundamental ts & r to have a clear-
er nexus with security of Indis; but it does not
follow that other fundamental rights may not
in an Emergency have such a nexus.

The Chief Justice further held that
th an order under Article 359
may be awumed to be a law in its widest
sense, it could not be considered to be a
law for the purpose of Artice 13(2) and
tested thereunder, for if it were so, Artice
359 would be made nugatory. Elaborating
further the Chief Justice observed:

Article 13(2) and Articke 339 being rlru ol
the same Constitution stand on an equal footing
and the two provisions have to be read harmo-
niously in order that the intention behind
Article 339 is carried out and it is not destroyed
alogether by Article 132).

“It followed, thercfore”, said the Chief
Justice, “that an order under Article 359
derives its force from Article 359 itself and
takes effect in accordance with its tenor
and cannot be affected by Articde 13(2)
and cannot be tested under any of the
visions of Part 111 of the Constitution
it suspends.”

Regarding the j t given by Mr.
ustice SubL Rav, former Chief Justice,
n Ghulam Sarvar's case, wherein a distine.
tion was madc between the President's
Order under Article 359 ivelf and the
effect of that Order and it was obeerved
that if the Order did not vialate Article
i4 it could validly take awny the to
enforce the fundamental right under Article
14. the Chief Justicc said that it was
rather dificult to appreciate the
and the distinction on which it was .
Clarifying this further he observed:

U oW trae thet there s 2 distinction betwren
Articie 38 and Articie 351, Article 358 by in

!
i
P
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fundamental right during the iod of Emer

v. B '3“"3"“&“0""
under Article 35%(1)

t of a particular fundamental

Hght whih i apews, That would

ight which It T

mmu-m:mmmmm-

¥
3

:

ely nugatory. It sceam that the majority
Shulam Server’s case was alio conscious of
fact that the reason

conclusion that an
be

(e) MISCELLANEQUS

Byeclections to Lok Sabha and Stase
Awemblics and Biennial clections 0
Rajya Sebha

Four bycelections to Lok Sabha and
fouricen to the State Asemblies were held
during the period—Int October 1967 to
Siu March, 1968.

Of the four Lok Sabha seats, one each
was won by the Swatantra, DMK, PSP and
CPl. Of the fourwen y seats, six
went (o the Congresa. two to the Independ.
ent candidates and one each was taken by
the DMK, PSP, Jan Sangh, Akali Dal Sant

(itmp. SSP and Maharashtrawadi Goman-
tak.

Biennial elections to Rajya
alw held recently. Out of the
candidaies elected to Rajya Sabha, 33
longed 10 Congres, 6 10 Swatantra, 7

an Sangh 5 to SSP, 2 each w CPI and
SPI(M) and 13 [
dates or bel

o

The wbles that follow give a state-wise
analvsis of these bye-clections to Lok Sabha
and Ntate Asemblies and biennial elections
1o Rajva Sabha.

TABLE |
Analysis of
Resulty of Bye-elections held to the Lok Sabha and State Assemblies
during the period (rom 11067 to 31.368
(Position as on 3ist March, 08)

(A) Lok Sebhe

Total Xo.  Xo. of sents wou by the dilrent purtise/Iadopaydents
of By»- .

Kome of Mate in whish beid -Iu-l'i:- Cong. Swa, DMK mr Comm.
Males
1. Ribar . 1 ! v .o
2. Mndrna . ! . - ] . .
3. Mysere . ] . . . P ] s
4. Ustar Prodesh ] . .. ,e |}
L . ! 1 ] ]
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(B) State Assembiies

Total No. No. of seate won by the differont partiss/Independents

of bye. -
Namo of the State in oloctions Cong. Ind. DMK PSP J8 ADS BSP MG
which held held in
States
1. Andhre Pradeah 2 ]
2. Assam 3 3 . .
3. Madhys Pradesh 1 1 . o’
4. Madres . 1 e 1 . e .
5. Maharasbtre  § ] ve . .
6. Mysore . ] 1 .e 1
1. Puajadb . 1 . . . 1 .
8, Utdar Pradesh 2 1 . . . B . 1 .
9. Gos, Daman & Diu . [} . ' . . . . .  §
14 [] ] 1 1 1 1 1 1
Abbraviations Used—
ADS . Akali Dal Band Growp.
Onmm. Commwnint Party of India,
Cong. . Cungress.
mxE . . . Dravide Munasive Kashagam.
M¢ . . . Mo
30 Jen Beagh.
wm . Mabarsshtzavad] Oomentnh.
e . . . Pyaja Soslalist Party.
- . . . wwm~
o ., . . Owstenien Purty.

{SouresNisstion Comumission—tiudis. |



TABLE II
Analysis of

Results of Biennial Elections held to the Rajya Sabha in 1968,

. Bws. J§ &3P PGP Comm Comm Ind. Othem

Ceng.

Total o,
of
Masubore

alested

-
- @y
lm
. 8 v o
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L e
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Obituary References

Two mmbcuoflhel"ourthl..ok&bha

pamed away durini Ist Janu-
ary, 1968 to 30th April, 1968, They are:
Shri Charanjit Rai (Dausa, Rajur.hm—

Swa)) and Rupnath Brahma (Kok-
rajhar, Asam-—Cong.).

Shri Charanjit Rai, had just begun
his career as a legislator after having
made a mark in the world of
and of industry. He used to take an
active part in the proceedings of the
House and was a forceful speaker. He
had evinced grea interest in l-
tural problems and in the welfare of
kisan. He also championed the cause of
Backward Classcs. He passed away at
Bombay on the 1st January, 1968 at
the early age of %0.

Shri Rupnath Brahma, had rend

ered signal service to Assam, devot-

ing his life to social work and speci-

ally to the uplift of the tribal people.
He took active interest in the pro-
ceedmgs of the House pamcula.rly

to Assam. He was
clccte(itoLok gzbha in the last gene-

ral election but his seat became va-
cant as he did notreuxatm
the Assam islative bly with
in the prescri iod. He was re-
elected to Lok Sabha in the bye-election
so caused and had taken his seat in
the House on November 13, 1967. He
passed away in his own Constituency
2;1 Gtéxe 25rd January 1968 at the age

When the House met for its Budget
Session on February 12, 1968, references
were made to the sad demise of Sarvshri
Charanjit Rai and Rupnath Brahma Il‘ss
the Speaker, the Prime Minister a
leaders of all sections of the House. The
House then stood in mournful silence for
a short while as 2 mark of respect to the
memory of the departed souls and ad-
journed for the rest of the day.



The Critical Problems of the Indian Con-
stitution by Justice P. B. Mukharji (of
g:hln. Lectureship Series, Uni ’

v,

of Bombay, 1968; pp. 195; Prioe Rs. 13.

Acrording to Mr. Justice P. B. Mukhar-
ji, his book—"The Critical Problems of
the Indian Constitution—is not "'a disser-
tation on the principles of constitutional
law. It picks out areas and cmg under
the Indian Constitution which are show-
ing the stress and mrain of both constitu.
tiom] and unconstitutional chall

The author thinks “it is neccssary to have

periodic conventions on the Constitution

o take stock of the working of the Consti.

tution in the intervals of time, so that pro-

gress, achievements, failures and actual ad.
ministration are periodically under critical

;!:r}ttiny n;odlecp the Cobr:;ti:‘t;tiou as the
m a amec a W‘

andnsmloplny: mtimm:likt India”. o
In the six of the Constitution

and its working, dealt in the “Chimanlal

Setalvad Lectureship Series”, delivered in

November 1966, the author has covered lot

of fresh and unded several

idcas, which we may or may not agree.
but we have to admit that he has put in
lot of labour and advanced judicious argu-
ments for the conclusions drawn by him.

Below is a summary of the main
points by him with remarks
where necessary.

Chapter I deals with the executive
and iai:mituﬁum under the Indian i
tution.

The author feels that the poweny of the
while those of

ment in exerciswe of their responsbilities.

BOOK REVIEWS

The Indian President is not a figure-hoad
as he is not chosen as a tical party
undid.az and his dinrr tions show
that he is to represent the executive power
of the Union and the whole country and
not merely the party in power. Further,
Courts cannot enforce Directive Principles
whilc the President can prevent their vio-
lation by the executive. He can alwo act
othcrwise than on ministerial advice—in
the choice of a new Prime Minister; in dis-
nising a Prime Minister or Minikry or
House of People; in determining whether

a member of J;lairzemm has lbm;lne sub
t to any tion; in or
ri:thholding of ament to a Bill; in g[ﬂ

messages to Parliament regarding bills; in
promulgation of ordinances; lnngomu!th
the Supreme Court or the At Gene.
ral on a question of law or fact and to de

fend and protect the country.

The President’s authority is also acute in
:;: dmk isws in respect of X
er 10 ¢ lnws

ll-!:'lmthcm&emunm n
relation to them must be vested in the
President. In this the author
mmmthem t-ithmh
tionary powens than warranted
wording of the Constitution.

Further, if the President was not the real
wmmummm
ficance in casting d on the .
Minister 0 communicate decisloms of
ministers to the President, etc.

The provision for the
the President also implics

the

t of
at there
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He feels that constitutional confusion be-
tween the legislative and executive power,
as in the case of the President, also marks
the office of the Governor. The Indian
executive, the author concludes, js thus
authorised by the Constitution to be stron
and effective. But by wrong action a
wrong interpretation of the constitutional
provisions it has been reduced to a degree
of incffectiveness which unless corrected is
going to create not only constitutional
problems but extra-constitutional problems
which might spell disaster for the country.
Chapter 1l deals with the division of
legislative power between the Union and
the States which is peculiar to India. While
describing the pattern of division of legis-
lative er as prescribed in the three ll}sl:s
g'ven in the Seventh Schedule, the author
maintains that the following six exceptions
made in favour of Parliament 1o legislate
hag put the States jn a subordinate posi-

t'on:

(1) Powers of Parliament 1o make laws
for establishing additional courts
for better administration of laws
made by Parliament.

Residuary powers of Parliament
to make laws regarding matters
not enumerated in Concurrent
and State Lists,

Parliament’s power to legislate
with to matters in the
State List on ground of national
interest.

In case of incomistency between
laws made by Parliament under
Articles 249 and 250 and the laws
rande by Seate legislature, the
latter will be inoperative.

Power of Parliament to legislate
for two or more States by consent.

Inconsistent law made by a State
leghslature to that of a law made
by Parliament, which Parliament

is competent to enact, shall be
void,

®

™

L)

(%)

He discusses at length the various interpre-
tations that the Courts have or might put
in future regarding the division of legisla.
tive power according to the three Lists.

The various amendments made to the
Constitution upto June 1964 have been dis-
cussed and the author deplores their fre-
quency. He considers additions of entries
to the Ninth Schedule through amend-
ments, whercby constitutional protection
has been given to infirm State acts, as an
affront to the Constitution.

The majority judgment in C. Golak
Nath Vs. State of Punjab, has been critical-
ly commented and the author maintains
that the elaborate procedure prescribed in
Article 368 is an inherent proof itself that
it is not merely a procedure, but a charter
for amendment of the Constitution, and
Fundamental Rights cannot be made
transcendental and unalterable.

Delegated legislation, its and ex-
tent, l'fgbccn‘g:lc\mcd at length and inter
alia, Shri Mukherji refers to recognised
constitutional limitations on legislative

wer, i.c., bar against ex-pasi-facto laws,

ouble jeopardy for the same offence. pro-

‘hibition against self-incrimination and the

limitations imposed by the Fundamental
Rights.

While analysing Articles 1, 2 and 3, State
List I1, etc.. the author ably argues that the
States have no right to secede or the Union
to expel a State, because the Constitution
is framed by 'people of India’ and not
the States. He also examines the lega
character and consequences of Resnlutions
passed by Parliament and State legislatures
as provided in 16 constitutional provisions
and concludes that the Constitution has ac.
corded them legal force or effect.

The author considers resolutions passed
under specific statutes and those controlling
the proceedings of the House. He concludes
by saving that Indian statutes ave imira.
tions, Inck originality and are prducing
terv’'ons. He sumgests oo ordinavien  and
plannine of Iaws at the Centre and States.

Chapter ITI on judicial power awd jodi.
clal institutions starts with the premise that
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justice is the very fest objective of the
Coanstitution and is ‘social, economic and
political' in its content. Thereafter a sum-

of the constitutional provisions re-
:an the Supreme Court and High
Courts is given.

As rds the power of the President to
l:omulr:!:he Supreme Court under Article
143, it is concluded that: (i) such opinion
will not be immunc from challenge; and
(ii) the Supreme Court cannot refran from
si;lin; opinion when consulted by the Presi-

t.

With the increasing tendency to shift the
struggles between political parties from the
Icgislative arena 10 the Courts of justice, a
judge, according 1o the author, has to
unction as a constitutional statesman. The
author is at pains to help the judiciary by
suggesting that the Supreme Court and
High Court judges should have the same

of retirement—not less than 70; their
aries should be enhanced: their pensions
should not be less than their salaries; they
should be allowed to ise; transfer of
High Court judges should be with their
consent: different standards for determin
ing the of u judge of the Su
Court ad a Hip;h'Cou; were un‘d : nl;l;:
svstem promotion judges from wl
ordinate judiciarv 10 h'gher courts wa-
detrimental to judicia! independence. Nonr
of these abowe suggestions appear to be in

the practical realm.

Chapter IV dealing with  Federalism
statey that the Indian Constitution s
ncither federal nor umitary but a mixture
of its own.

Part XI of the Constitution regarding re-
lation betrween the Union and the States
indicates 3 federal texture with bhalsnce in
favour of strenpthening the Feders! Union
as againet the States. In 2 subsequent para
graph the awrhor makes a cootradictory
rermark that Chapter T of Part XI regand
ine Administrative Relations “is againet all
princ'p'es of ferderstion known in  cometl
tutiona! law™. He feels that this prov'slon
was perhape a lerscy from the Coverrment
of Indis 1993, where it way necrssary

in that context to encourage provincial
autonomy.

According to the author the provisions in
Part X1l regarding finance are ‘definitely
antifederal’ since they make the States
supplicant for favour of money grants (rom
the federal power which j ises their

ition as federal unius a encourages

obbyins;
The three trecill features of the Consti-
tution, viz., (1) single citizenship; :52} All
India Civil Service; and (3) a unified judi.
ciary—which cut across the basic texture of
federalism and are met with criticism from
coastitutional lawyers—have been justified
by the author. He states that the Constitu-
tion has introduced a special new feature
in federalism, i.c., commisions for finding
facts and solving tensions. Thereafter he
describes Finance Commission, Public Ser.
vice Commission, Election Comm wion,
Commission re: backward clawes, authori-
ties for adjudicating disputes relating to
water, trade, commerce, etc.

The obscrvation of the author that con.
l'igs ‘;ms;m’d belw:;n lhc“ l-‘ldmtiou
a ¢ States In regard to: (1) Ia H
(@) wxation; (3) wade and tomn:nuc.n":
(4) administration: and (3) legislation ap.
pears to be an exaggeration,

The author asmerts that the tendency to-
wards central'sation and acquisition of
larger ers by the Union s creating anti.
e diﬁ“ and ovfcr-amﬂl oi:: : local

tevests and passions for | fc states,
He rightly aserts that :he'%"ma'm- ol
Anr:kin 29 and oS:llart Imrndrcg for defence
and protection lf‘\l‘ﬁ. , seri
ot culture and are not to be used ay lprin':
boards for claiming full Bedged States.

s To av‘::d u-r;:ion between llf.:t Union and

ates, author surge t "mm
should be appoinied In a Scate the
smembers of that Swate”™,

el gyt il
ment a success, two party sy at
the Centre and the States—has been com.
mend~d hy the suthor,

The Constitytion has adomrd s secvlar
policy with the rewults that enscied Jogisla-
tion has made bigamy » crime for the
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Hindu while not for 2 Muslim, Hindu
succession has been controlled but not
division among Muslims. Secularism in
India has meant a Hindu Code for the
Hindus but that secularism has not brought
the much needed Muslim Code.

Again, Article 28, laying down that no
religious instruction shall be vided in
any educational institution maintained out
of Statc funds, has raised many far reach-
ing controversies. Education has been crip-
pled morally and socially, with resulting
evil effects in faithlessness and indiscipline
among students. The author suggests that
such neutrality could have been maintain-
ed by providing that religious instruction
will be accord ng to the faiths or religions
of the students. In that context he recom-
mends amendment of the Constitution to
change the federal approach to education
and religion.

Chapter V starts vith the proposition
whether in the Indian Constitution, which
is the largest in the world, there is any
scope for conventions to grow. The author
aptly remarks that the words of the Consti-
tution can teach prohibition and separa.
tion but it is conventions alone which can
teach cooperation. The author mentions a
number of arcas where conventions can
grow with advantage: )

10 help the achievement of nom-justi-
ciable aspirations mentioned in Direc:
tive Principles of State Poliry: Presi-
dent should not be elected bevond the
second term: aid and advice by minis-
tery; appointment of Prime Minister:
furnishing of information to President.
President's power to and dis-
solve the House; privil and immu-
nities of members: healthy and harmo-
nious working of legislatures; Presi
dent's relationship with State  gover-
nory; collective and  individual res
pomibility of ministers; size of minis.
trien and cabineta

A fentile held for conventions has been
already growing in the area of rules and
practices which influence and govern rela-
tions with memhers of Commonwealth and
forrign states.

The author a1 adds a word of advice to
the leglslaton, ies., greater earnemnes and

restraint and responsibility are
to preserve the forms of lginhtive institu
tions in a democracy. In this field healthy
conventions should also to ensure
that legislative forms procedures ar
not dishonoured or disregarded.

In the last chapter, the author eulogizes
rule of law and ,Sﬁ that the Constitution
enshrines some of the basic principles of
the rule of law in the Fundamental Rights,
namely that no tax shall be levied except
by authority of law, ctc. India being a wel.
fare and service State, national life has to
be regulated in diverse ways and spheres
by creating special tribunals and courts
outside the ordinary or constitutional laws
like tax tribunals, company tribunals, in-
dustrial tribunals, etc. He suggests that
these tribunals should be independent of
the executive. One way to achieve that end
would be to provide right of appeal on a
point of law to a superior court.

The Constitution, in the opinion of the
author, docs not ide immunity to the
State or the Government from the rule of
law cxcept for certain protections to the
President and Governors, disputes relati
to treaties and agreements, proceedings
Parliament, electoral matters, etc. Ac.
cordingly creation of institutions like the
Lok Pal, Lok Ayukt and Vigilance Com-
mission are serious infractions on the rule
d'l:“.. The whole idea is impnc;.lical and
will encourage a society of grumblers and
critics and is bound to fail.

The rule of law is not a static concept
but flexible. Its dimensions increase with
the progress of mankind, complexity of
government and time. It only insists that
the powers and their mechanism must be
exercised genuinely for the purposes con-
ferred by legislature and if they are exercis-
od in a way which is unreasonable. bevond
the purpose and bevond the limits of the
statutes, then the Courts and the processes
of law should be able 1o effectively inter.
fere. That is why the Constitution en-
shriney the aspiration of the people that
the major d'sprtes and controvensies in the
mtion and the society must accept the dis-
cipline of the courts and the rule of law.

—A. L Ra
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Procedusm

The book contains selecied articies

eminent authors on the Parlia

It is intended to be a

su reading to the already pub-

lished books ‘dealing with the mn:Inmﬂ

of organising and conducting a meeting’

‘These essays include the history of majo-
w. evolution of purliamentary

, the history of the quorum, an
i attitude and some of the im
portant court decisions bearing on  the

wral . They are intended to
elp the mt of parliamentary proce
dure in understanding the phi ¥y

history, law and rationale hehind many of
the parliamentary cdures. The chapter
on 'Evelution in Parliamentary Procedure’
gives in a nuthell the proceses
which the important procedural rules like
major.ty rule, concept of the quorum have
evolved. Since the parliamentary form of
nt is Lbased essentially on {reedom
of discumion, freedom of specch, {reedom
of the press, freedom to evaluate, to criti-
cise, t0 protest. 1o act, or o rewcind action
and also on the recognition of the fact that
no onc member or group of membery has
rights or privileges that may be desied 10
one mecmber or group of members, and
that minorities have privileges 2y great as
have majorities, it is necessary that the

hackground to these basic  requirements
must be understood those who have

‘Ihe article entitled “The Legul Side ol
Parliamen Procedure' by Paul Mason
included in this book makes an interesting

on the point
law is law’. According to Paul Mason, we
basic requiresaents ot a parunentary law
are: (1) that there must be a suthcicut 1o

ion of a group o act for it, of that
a quorum must De present; (2) that any
acuon must be taken by a proper woic,
usnallynmlﬂir; (3) that the perwons
voting bave ht to act for the group

¥ to act for; (4) that the
as P at a meeting W:'lyaum
(5) that the action taken has not j
upon any of the rights of the wmembers,
‘These basic requiremeuts have been ilius
trated by court docisions,

Another article about ‘ I'be um’ by
Robert Luce describes the y of
'‘Quorum’ and endeavours to trace tue
tory behind the practice of having a quorum
n order 0 come 0 a legal ud%indln‘
decision made by an assembly.

The artide "Histou i of the Majority
Prindx' by John Gilhert Heinberg traces
the majority principle as it has
come to be practised in modern democra-
tic socicties. As the author points out the
“majority concept is subject to modification
and even to antagonistic influences. The
deliberations of the political body are con-
santly influenced by its mare powerful and
competent members. Decisions  are  often
simply the determination of an individual
or of a faction duly ratihed. While it may
not be su that a will more
certainly arrive at the truth a0 indi-
vidual. and whilc majority decisions are
often crroneows or partisan, it would seem
that there are several  characteristia  of
group action that tend to further
I 1s. The practice of referri
nical matters 10 select committees, oppor.
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is not absolute. Its content varies in so far
as» method of voting, er of presiding
officers, clectoral procedure and philosophi-
cal justifications for its use are concern-
ed, ‘T'he author points out that certain fac-
tors relating to the concept of majority
appear irequently, viz., conditions At
L ng an accurate counting of votes; the pre-
scnce 6f common interest or of group soli-
darity; an inclination to discuss, concede,
and compromise; conviction of the need of
conce action. These factors are usually
present whenever the principle of majority
s acted upon. "The majority p'inc{;le".
as the author puts it, “is simply a conve-
nient rule of law and has no inherent ethi-
cal vnlidietJ. A theory may serve as the basis
for procedure in dcl'berative assemblies,
and without doubt a uniform method of
reach'ng decisions is necessary, if bus'ness
is to be transacted in an orderly and expe-
ditious manner; but the achievement of
wise decisions ultimately depends upon full
ﬂiqa{tliur; o!‘:he best judgments of the
individials who compose ups. These
may be assumed equal for ﬁ: ;:eron of
voting, but at least in some caws special
attributes, such as ability and technical

knowledge, must be allowed to modify a
rigid use of the majority principle.”

At the end of the book a cha entitl-
¢d ‘Court Decisions Related to Freedom of
Assembly and Parliamentary Procedures’
has been 2g‘igw.'u. The cases of De Jonge v.
Oregon (299 US. 353 1937) relating to the
rights of frce speech and peaceable assemb-
ly; Christoffel v. United States (338 U.S. 84
1949) dealing with the question of quo-
rum; Ostrom v. Greene #55 N.E. 919 1900)
dealing with the right ot an association to
make changes in its procedure, at will, at
any duly constituted meeting if there are
no written rules to the contrary; Caffey v.
Veale (145 P. 2nd 961 1944) dealing with
he question of abstention from voting—
whether it amounts to a pestive vate, etc.,
prov'de a good insight into the legz] aspect
n{ parliamentary procedure. On the whale.
the hook provides good reading material
for those who want to be initiated to the
workinag  of parl’amentary institutions.
Thus, the book is a welcome addition to
the existing ones which are intended to
help in inculcating the spirit of democracy
and its outward manifestation in the

people.

—M. C Caawtra.
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rasad (Searchlight, March 12, 1968).

A Plea for All-Inclusive Cabinet by N. G.

Ran%a (Swarajya, Annual Number, 1968
73—175).

Australia

Some Asgu of the Australians Federal
System by Edward Cough Whitlam (Jour-
nal of Constitutional and Parliamentary
Sl‘“-d;ﬂ. October—December, 1967, pp.
11—20),

Canada

Privilege in the Semate of Canada by
D. F. Daivson (Public Law, (UK.),
Autumn, 1967; pp. 212--229).

India

Administrative  Accountability to Par-
iament in India I and II by S. L. Shakdher
(Parliamentarian, July—October 1967; pp.
133—140 and

Election of the President of India by
Jal Nanain Lal (Journal of Comstitutional
and Parliamcntary Studies, October-De-
cember, 1967, pp. 35—41).

Eligibility for thhuwml;nﬁa—
ment by M. M. Sankhdher ( ] lary
Studies, October-November, 1967, pp
18—28).

India’s Multi-Party System & G. D.
Khosla (Pioncer, January 14, 1968).
lJ:llidan‘ Versus by Bima-

war Dayal ;f_n"dm stion, December
31, 1967, pp. 3 1

Moncy Bills in Upper Houses of Legis
latare &y G. M.."Ah.umm (Journal of
Parliamentary Information, April, 1967,
pp 31-38)



Recent Laterature of Parhamentary Interest

Parliament and Public Enterprise
D. N. Tiwary (Indian and Forcign Re-
view, August 15, 1967, pp. 16-17).

\é;?m (Hitaveds, January 28,

U Chamber of Legislature by Sel

Prakasa (Indian Nation, October 1, 1967).

of Parliamentary Governsment

in India Bharat Bushan Gupta (Cer

rent Events, February, 1968; pp. 52—34).
Committees

The Committee System in Pasliament by

R. K. Khadilkar (Journal of Parliamentary
Infarmation, October, 1967, pp. 162—168).

Public Accounts Committee of the Indian

Parliament &y Arjunrao  Darshankar
(Modern  Review, March 1968, pp.
155—159).
Constitution

Amendment of the Constitution &
P. 5. Chaudhari (Ail-India Reporter,
October. 1967, pp. 146—149).

Amending Fundamental Rights &y N. C.
Chattetjee (Amrit Bazar Patrika, Septem.
bher 1. 1967).

Amending of Fundamental Rights &

M. M. Sankhdher (Mainstream, August 26,
1967, pp. 33—38).

Cracks in the Constitution by K. San:ha
nam (Hindustan Times, January 26, 1968),

Constitutional Basis of the Union Cabi-
net by N. M. Khilnani (Journa! of Cons-
titutiona! and Parliamentary udies,
October —December, 1967, pp. 1—8).

India Needs a New Coastitution
B. P. Sinha (Moweer, January 26, 1968).
The Indology of Our Constitution by
K. Subbe Rao (Swerejye, Annual Number,
1968 pp. 43—47).
The
Ra
1988, pp. 1D)

of the Constitution &y C.
{Swersjva, November 25,

73

Need for a New Constitution by G R.
Rathee (I.NF.A. Feature, Decemmber 21,
1967).

Need for a Constitutional Tribunal &y
K. Santhanam (Hindu, March 22, 1968).

Review of the W, of Coastitution
by M. C. Chagla (Mail, March 27, 1968).

Crossing the Floor end Defection
Defections by A. G. Noorani (Opinion,
January 2, 1968).
Defections—Causes and Remedies by Dr.,

Vishwanath Prasad Verma (Hindustan
Standard, January, 1968).

Democracy and Defections P. R.
Chakravarti (4mrits Baar Pairike, Janu-
ary 5, 1968, pp. 56).

Politics of Defections z Balraj Madhok
(I'nited Aria, January.F . 1968, pp.

%2.-26).
Politics of Defections by B. K. R. Kaped

(Times of India, March ?l, 1968),

_ Should Defections be Banned by Niran.
:;1; Dhar (Swarejva, March 3, 1968, p.

Govermors: Their Role and Powers

Can the Governor Dismis Coundl
of Ministers by Indu Shekhar Prasad Sinha
(Searchlight, January 14, 1967).

Dangers of Governor's Discretionary
Powers by Nll‘l"ll'l Swamy (Deccan
Herald, November 14, 1967).

The Governors and his Ministers by 8.

Mohan Kumara (Economic and
Political Weekly, s ,
1 I, Aly ber 23, 1967, pp.

Governors and thelr Powery
Prakama (Tribune, Decesmber 11, lz e
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Governor’s Discretion: Historical Prece-
dents by Pannalal Das Gupta (Mainstream,
Republic Day Special, 1968; pp. 21—26).

Governor and His Powers by Dr. Hasan
Nishat Ansari (Searchlight, January 21,
1968).

Governor in Indian Comstitution by
Aswani Kumar Ray (Mainstream, Repub-
lic Day Special, 1968: pp. 27—33).

Governors in Indian Constitution by Jai-
narayan Sahaya (Searchlight, January 21,
1968). .

nor and Mid-Term Election by
At?i:‘:r Krishna Prasad (Searchlight, No-
vember 19, 1967).

in a New Role—An_ Optical
lll(t‘l?me:ng'& K. R. Kapad (Times of
Indis, November 23. 1967).

The Governor's Plcasure by B.
Sarkar (Century, December 9, 1967,

3—b).

Governor's Powers and "“Discretion”—
Right wo 'Diun-’u Ministry by Sarjoo
Prasad (Mail, November 30, 1967).

K.
PP-

The Governor Powers by Amar N?th
Vidyalankar (Indien Expres, August 26.
1967).

s overnor's Powers to Dismin a Ministry

(.:i“ Moha:l Kumaramangalam (Econo-
mic and Political Weekly, Annual Num:
ber, January. 1968, pp. 19-20).

Governor's Powers in Legistative Crisis
{.-!mn?ﬂsur Patrika, November 13, 1967).

Governor’s Role and Functions by C. R.
Rachee !_N:tr'mm‘ Herald, November 19,

1967).

Governot's Role Under Constitution
K. Santhanam, (Hindw, November
1967).

The Gewernor—What He Can Do and

What He Cant by A. G. Noorani (Indiew
Express, December 3, 1967).

by
26,

T4

¢ d of the State/Governor visawvis
islative Assembly Maya
er, November, 1967; pp.

Leﬂda' tive Officer and the Prerogative of
the Hea
er

Krishnan (
157—162).

Ministerial Advice and Governor’s Dis
cretion in Dissolution of Asembly by
B. dK'P P.iSinhn (J«m‘;"l:'ajl of C:lmtimtioul
and Parliament ies, y—Septem-
ber 1967, pp. 1—02;. J '

(o) ions of Governors in Times of
Stress by Ashok Chandar (Statesman, No-
vember 11, 1967).

Obligations of Governors in Times of
Stress by K. Santhanam (Statesman, No-
vember 11, 1967).

Obligations of Governors in Times of

Stress by Mohan Kumaramangalam (States-
man, November 11, 1967).

The Office of the Governor—Status and
Powers by Dalip Singgs(zl.f.c.c. Economic
Review, February, 1968: pp. 11—M4).

Powers of the Governor under the Cons-
titution by Satrpnl Dang (Patriot, De-
cember 25, 1967). (

Powens of the Governor bv C. K. Nan-
vanaswamy (Bharat [Jyoti, January 7,
1968).

Pariiament and Democracy

The Functioning of Parliament In India
—Basic Maladies How To Solve Them
by B. Goswami (Meil, February 29, 1968).

Government and Parliamentary Democ-
ey ;’1& K. Sarkar (Cemtury, December
16, 1967, pp. 5-6).

)

How Can Be Multiplied by

Walter Lippman (Indien ,
9, 1968) ( Express, January

Is Democracy Distintegrating?
bhai, M. Chinai (Indien mb’u:::
ber 24, 1967),

I"Ii: ::.gr DV szd wh
. . . ‘ 2
Annual Number, 1988, m’?l.—-ﬂ)



Recent Literature of Parligmentary Interest

Power And Politic Of Indian Democ-
1acy by Dr. Ram Chandra Gupta (Mesl,
November 13, 1967).

The Point Programme to Destrov  De-
mocracy by M. R. Pai (Swarejye, Aonual
Number, 1968, pp. 161-162).

Parli Government and Un-

rliamentary Tem I+I1 & Anand
E:'hhua Prasad. (Searchlight, March 11 &
12, 1968).

Spgaker's Role

The Condwct of the Speaker by D. N.
Banerjee  (Swarnpve, February 24, 1968,
pp. 910).

WBOpMaLES—13 .

\éﬂ.ﬂ"l Powers: Case for Review
. C. R. Rathee (National Herald,
6, 1968).

Speaker’s Powers of t b{ N.
Gorla Menon (Swerejys, March 30, 1968,
p 3

\{pnkcr'a Role—Factors Making For

Party Bias by B. K. R. Kapad (7Ymer of
India, March 14, 1968).

\/'l'hc.\ruken\nd‘l'beﬂmae'byk.l.

Sheahady

(Undian  Express, March 98,
1968). " Expres

15-70
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Bills Passed by the Houses of Parliament and assenied to by the President
List of u’dmbpmodlu musmmmmb’

= - pid
the
Prosidont
1 *The Appropristica (Railways) No. 2 BiR, 1997 « s+ v s s s+ a4 1
S The Approprietion (o. 3) B, 1967 s x4 s s s w s w s »-7.47
3 The Finanes (No. 1) D, 1967 Aoe s e e a s a e s 881
4 The Tes (Amewdment) BOL 1967 . . T T
] mmw&mmdumammnm . . . . . 16887
¢ **Appropristion (Railways) No. 3 BiiL, 1987 . . . « e s e . 18807
7 T Indisa Ofislal Becrets (Amendment) BilL, 1987 . . . 10-0-87
(] mmawmnammum-amman oo
9 The Cotton Fabries (Additional Exeise Duty) (Repeal) Bill, 1987 N BT Y
10 The Tauation Lews (Amendment) B, 1867 . . . . . ., . . In18.07
11 The Court.foms (Dathi Amsadment) BitL, 1987 . 11207
12 mm&m mu-p-ul Uul-uuqulmuum niser
13 The Harysns Stale Legisiaiure (Dolagation of Powers) Bill, 1987 v s s s . NIV
14 The Indise Terlf (Amendment) B, 1907 T ST
16 ThoAppropristion (No. HIBEINT . . . . . . . . . ., sise
16 The Appropristion (Wo 4) BaL, 1907 Y ]
17 TeoMenipur Approprictica BAL 1067 . . . . . . . . . ., ;iBeY
18 The Haryuna Appropristion BEL 1997 . - T TF
" mmmmwum c e e e s . BB
20 The Uslowful Astivities (Provention) Bill, 1967 . 4 s e w . s . PS8
21 ‘The Ofsial Language (Amendment) BAL, 1067 B X
o0 Bl v kgt 0 The Apmepsiion (e TS DR TOET™ when pamed by Lok Bubir o Bl
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APPENDIX I

SUBJECT-WISE LIST OF BILLS PASSED BY THE STATE LEGISLATURES DUR-
ING THE PERIOD (IST JULY, 1967 TO 31ST DECEMBER, 1967)

!Ii‘ll-

Assam

1. The Prisons (Assam Amendment) Bill,
1967.

2. The Societies Registration (Assam
Sixth Amendment) Bill, 1967.

Bihar
Bihar Premises and Vehicle (Requisi-
tion) Bill, 1967.
Kerala
1, The Kerala Stay of Eviction Pro-
ccedinp Bill, 1967.
2. The Cochin Abkari (Extension and
Amendment) Bill, 1967.
Madhys Pradesh
Madhya Pradesh Government Em-

ployees (Superannuation Age) Bill, 1967,
Madras .
Madras Essential Articles Control and!
Requisitioning—(Temporary - Powers),
Amendment Bill, 1967,
Maharashtra

The Maharashtra  Village Policey’
lm. 1967,

2. The Bombay Police Bill, 1967.
Mysore
1. The Mysore Vill
(Amendment) Bill, |
2. The Land uiduon
Amendment and V-lkhuon) Bill, l
Orissa

1. The Orima Mu-pd 'l‘mllmlel
llll Ofices Mnlltltn ml

Offices Abolition™

!'I\clnllhnhm(()rhlh-
temsion) Bill, 1967,

3. The Offices of Vil
tion (Amendment) Bill, 1
4, The Orissa Gram Rakshi Bill, 1967.

5. The Orisa (hogerame Societies
(Amendment) Bill,

Pungjab

1. The Punjab Requisition and

sition of lmmable Property Amend
ment) Bill, 1967. (

, 9%7111: Punjab Official Languages Bill,

Police Aboli-

Rajasthan

The Rajasthan Societies Registration
(Amendment) Bill, 1967.

Goa, Daman and Diu
I. Prisons (Goa, Daman and Diu)

-Amendment Bill, 1967.

. 2. The Goa, Daman and Diu Registra-

tion of Births and Deaths (Amcndment)
Bill, 1967.

3. The Goa, Daman and Diu Weights
and Mecasures (Enforcement) Rill, 1967.
Pondich
The Pondicherry Survey and Boun-
daries Bill, 1967

Tripura

The Tripura Weights and Messures
(Enforcement) Bill, 1967,

Rdocation
Assam

The Asam Education
{Amendment) Bill, 1967.

Modhye Pradesh
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Meharashira

1. The Mabarashtra icultural Uni-
venity (Krishi Vidyapeeth) Bill, 1967.
2. The Maharashtra Universities
(Amendment) Bill, 1967.
. The Maharashtra Public Libraries

3
Bill, 1967.
4. The Shreemati Nathibai Damodar

Mm Womens' University (Amend-
ment) 1967.
5. The Prince of Wales Mueum

(Amendment) Bill, 1967.
Mysore
l. The Bombay Pri
(Mysore Amendment) Bill, 1967
2. The Karnatak University (Amend-
moent) Bill, 1967.
Onas
I. The Orissa University Laws (Amend
ment) Bill, 1867,
2. The Orisa Governing Bodies of
Non-Government  Colleges  (Validation

and Extension of Term of ) Bill,
1967.

Education

Punjab
The Punjab Local Authoritics (Aided
Schools) Amendment Bill, 1967.
Finance

Andhra Pradesh

I. The Andhra Pradesh Stumps (In-
caease of Duties) Bill, 1967.

2. The Andhra Pradesh Appropriation
(No. 2) Bill, 1967.

S. The Andhra I'adeah Land Revenue
(Enbancement) Bill, 1967,

Assom

I. The Assam Finance Bill, 1987,

2 The Amam Sales Tax (Amendment)
Bill, 1967.

3. The Amam Fimance (SalesTax
Amendment Bill, 1967. )

4. The Assam tural Income-Tax
(Amdt.) Bill, 1967.

5. The Asam (Sales of Pctroleum &
Peuwoleum Produca), including . Motor
Spirit and Lubricants Taxation (Amdt.)
Bill, 1967.

6. The Assara Appropriation (No. III)
Bill, 1967.

7. The Assam Purchase Tax Bill, 1967.

8. The Asam Appropriation (No. II)
Rill, 1967,

9. The Assam Tea Plantations - Product
Fund Scheme (Amendment) Bill, 1967,

10. The Indian Stamps (Asam Amend.
ment) Bill, 1967.

Bihar
I 9;7 Bihar Appropriation (No. 3) Bill,
2 .Bllnr Contingency Fund (Amend
ment) Bill, 1967, y ¢
3. Bibar Appropriation (No. 2) Bill,

1967.
Gujarat
l. The Bombay Sales Tax (Gujarat
Amendment) Bill, 1947
mf‘."l‘h Gujarat  Appropriation  Bill,

8. The Bombay Inams (Kutch Arca
Abolition (A.mmc[nm) Bill, 1967, )
Kevala

l. The Kerala General Sales Tax
(Second Amendment) Bill, 1967.
2. The tural Income Tax
(Amendment) Bill, 1967,
{Amendment)

o Ty K Same
li‘lll F;?lxnh Approptiation (No. 2)
ol T Ko A 6
na‘:l 'lr:;,‘ Kerals Appropriation (No. 4)
Tas) Amcodment. Bl oey, 144100
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8. The Kerala Motor Vehicles Taxation
(Amendment) Bill, 1967.
9. The Kerala Motor Vehicles (Taxa-

tion of P and Goods) Amend-
ment Bill, 1967.

10. The Kerala Taxation Laws (Conti-
nuation & Validation of Recovery Pro-
ceedings) Bill, 1967.

Madhya Pradesh
9;? Madhya Pradesh Appropristion Bill,
l .

2. Madhya  Pradesh
(Vote on ts No. 2)-Bill, 1967.

3. Madhya Pradesh Appropriation
(No. %) Bill, 1967.

4. Indian Stamp (Madhya
Amendment) Bill, fm.

5. Madhya Pradesh General Sales Tax
(Amendment and Validation) Bill, 1967.
Madras

1. The Madras (Transferred Territory)
Jennikaram Payment Abolition Amend-
ment Bill, 1967.

2. The Indian Stamp (Madras Amend-
ment) Bill, 1967,

3. The Madras Appropriation (No. 2)
Bill, 1967. P

4. The Madras General Sales Tax
(Second Amendment) Bill, 1967

5 The Madras Inaus (Supplementary)
Amendment Bill, 1967,

6. The Madran City
and  Revenue Recovery
Rill, 1967.

7. The Madras Sales of Motor Spirit
Taxatlon (Amendment) Rill, 1967.

8. The Madras General Sales Tax

(Third Amendment) Bill, 1967.
Maheraihtra

Maharashtra

Appropriation

Pradesh

Land Revenue
{(Amendment)

1. The Appropriation
Bill, 1967,

2. The Mabharashtra Supple-
mentary) Appropriation 1967.

3. The Maharashtra (Third Supple
mentary) Appropriation Bill, 1967.

4. The - Mabarashtra A

iation
(Excess Expenditure) Bill, 1967.
5. The Maharashtra A iation

(Second Excess Expenditure) Bill, 1967.
6. The Maharashtra A tion
(Third Excess Expenditure) n’:ﬂmrnl; '
7. The Maharashtra A it
(Fourth Excess Expenditure) ﬁll,' 1967.
8. The Bombay Sales Tax (Amend-
ment) Bill, 1967.

9. The Bombay Entertainment
(Amendment) Bill, 1967.

10. The Mahadashtra
Tax Bill, 1967.

11. The Bombay Court-Fees (Amend-
ment) Bill, 1967.

12. The Maharashtra Advertisements
Tax (Amendment) Bill, 1967.

13. The Bombay Entertainments Duty
(Sccond Amendment) Bill, 1967,

14. The Maharashtra Education (Cess)
(Amendment) Bill, 1967.

15. The Bomba Public
(Amendment) Bill, {967.

Duty

Advertisements

Trusts

Mysore
1. The Mysore (Abolition of Cash
Grants) Bill, 1967,

2. The Mysore Appropriation o.
Bill, 1967. P (Me. )

3. The Mysore Appropriation )
Bill, 1967. ’ PP Mo 3

4. The Mysore SalesTax (Amendment)
Bill. 1967,

Bi‘l.)!' The Mysore Appropriation (No. 4)

B'IGI' The Mysore Appropriation (No. 3)

m;ll.'l‘lnllme Appropriation (No. 6)
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Iﬂe&mmnmh'it axation
mSalu)(&mendmt) 1

2. The Orisaa umllnmc"l’n
(Amendment) Bill, 1967.
lémmmmmw.
4. The Orisa A iation (No. 2)
Bill, 1967. Ppeowe ®

5. The Court Fees
ment) Bill, 1967.

6. The Orisa Motor Vchicles Taxa-
tion Laws (Amendment) Bill, 1967.

7. The Orissa Appropriation (No. 3)
Bill, 1967.

8. The Orima Sala Tax (Amendment)
Bill, 1967.

(Orisa Amend-

Punjab

l. The Punjab Appropriation (No. 3)
Bill. 1967. !

2. The hmlab Prolcsstons, Trade, Cal-
li and Em t Taxation (Repeal-
...';.? Bill, 1967.

S. The Punjab General Sales Tax
(Amendment and Validation) Rill, 1967.

4. The East Punjab War Awards
(Amendment) Bill, 1967,

Rajasthan

The Rajasthan  Taxation Laws
(Amendment) Bill, 1967.
Uttar Pradesh
I. The UP. A istion  (Second
Vote on Account) 1967.

2. The Uttar Pradesh Appropristion
Bill, 1967.

saton of Birew " Eepiadewe, | 1360

Bill, 1967.
4.'nu ur mu-m_’rhhr

WODMLES 18

Coutingency  Fusd

(Anendman) Bi!l. 1967,
6. The U.P. Gift Articles Bill, 1967.

West Bengal

The W A tion
m'meum ppropriation (No. 2)

GoquanandDm Motor

4. The
(Amendment)  Bill,

Vehicles Taxation
1967.

Goa,
967.

tion
t) Bill,
Himachal Pradesh
I. The Himachal Pradesh Appropria-
2. The Himachal Pradesh
tion (Excess Expenditure) Bill, |1
Pondicharry
I. The Pond Motor
Taxation Bill, 1967

2. The Pondicherry General Sales T
Bill, 1967, =

Vehicles

Tripura
The Appropriation (No. 4) Bill, 1987,
Heakh and Housing
Gujarss
The Cuj ic (Amend-
mpnl Homoeopathic (.

Madras
The Madras Occupants of K
pu (Protection from an)m
ment B, 1907,
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MaRarashitra

1. Tho Maharashtra Medial Council
(Amendment) Bill, 1967.

¢ 2. The Mabm&mp()wneuh:p cf»f gl:nu
Regulation of romotion o
struction, Sale, Man. nt and Trans
fer) (Extension of DNuration) Bill. 1967.

Lodgin 3. The Bomba Rents, Hotel and
Bl ents Control (Amend-
ment) Bill, 1967.
Mysore

‘The Mﬁm Ayurvedi¢ and Unani Practi-
tioners' Registration and Medical Practi-
tioners' Miscellancous Provisions . (Amend-
ment) Bill, 1967,

Orissa

1. The Orima
(Amendment) Bill, 1

2. The Orissn Houswe Rent
Bill, 1967.

Ayurvedic  Medicine

Control

Punjab
The Punjab Ayurvedic and Unani

Practitioners (Amendment & Validation)
Bill, 1967,

West Bengal

The Calcutta National Medical College
and Hoepital Bill, 1967.

Goa, Daman and Du

The Goa. Daman and Diu
Board Bill. 1967.

Industry snd Trade
Kevale

Housing

1. The Unregistered Cashewnut Fac
tories Prohibition Bill, 1967.

2. The Kerala Khadi and Village In-
dumries Roard (Amendmem) Bill, 1987
Meharushtra

|. The Maharashtra Industrial Deve
lopment (Amendment) Bill, 1067

2. The Maharashtra Industrial Deve

lopment (Second Amendment) Bill, 1967,

Labour
Madhya Pradesh

1. Madhya Pradesh Labour Laws
(Amcndmcm.) Bill, 1967.

2. Madhya Pradesh and Estab-
lishment (Amendmem) Bill, 1967.

Maharashtra

The Trade Union and Bombay In-
dustrial Relations (Amendment) Bill,
1967,

Land and Agriculture
Andhra Pradesh

1. The Andhra Pradesh (Andhra Area)
Tenants of R Protection (Amend-
mem) Bill,

. The Andhra Pradesh (Andhra Area)
I:.uaten (Abolition and Conversion into
Ryotwari) Amendment Bill, 1967.

3. The Andhra’ Pradesh (Telengana
Arca) Tenancy and Ar‘lculluul Lands
(Amendment) Bill, 196

Bihar

Bihar Agricultural Law (Amendment)
Bill, 1967.

Kerala
The Kerala lrrigation Worlks ecu-
tion by Joimt Labour) Bill, 1967 (B
Madhya Pradesh

Madbya Pradesh Agricultural Produce

Marketing Committ ponement  of
Elecuon) Repeal :'mf' lg‘?‘

Meadras
1. The Madras Land Revenue and
Water Cos  (Surcharge) (Repeal) Bill,

1967.
L The (Say of Execution
Amendmen) Bill.

1967 (
3. The Nadras land Reformn (Fixa-
%dl’mm on land) Amendment



Appondicss

Maharashira

i. The Mabarashtra Felling of Trees
(Regulation) Amendment ., 1967.

2. The Bombay T: and Agricul-
tural Lands Validation A
as Mamlawdar Bill, 1967.

Mysore

The Mysore Land Reforms

ment) Bill, 1967,

Nagelend
The Nagaland Forcets Bill, 1967.
Orissa

I. The Orissa lrrigation (Amendment)
Bill, 1967.

2 The Orima Land Reforms (Amend-
ment) Bill, 1967.

5. The Orima Bhoodan Yagna (Amend:
ment) Bill, 1967

4. The Orima Livestock lnprovement
(Amendment) Bill, 1967.

Punjab
l. The

b Land Revenue
(Am}hﬁ 19687,

(Amend.

2. The Punjab Canle Fuirs (R a-
tion) Bill, IOJ;. ' -
Lagal
Assam

B, 1
The Pondicherry Decree
(Amendment) Bill, 1967.
Local Bediee
Andhre Pradesh
The Andhes Pradeh Municipalitie
Amendmant

Bikar ;
Bibar M Committee  Survey
{(Amendment) . 1967,

Bibar Municipal Committee (Amend-
ment) Bill, 1967,
Gujera:
The Bombay Povincial M
Wlﬂon (Gujarat Amendment) Wil
1967. ,

Kerala

1. The Kerala Municipalities (Amend-
ment) Bill, 1967, .

2. The Kenala Panchayats (Amend-
ment) Bill, 1987.
Madhya Pradcsh

1. Madhya Pradesh Municipal Corpo-
rations (Agndﬂllﬁ Bilt, l;

2. Madhya  Pradesh  Municipalitios
?:;ndm and Legal Recognition)

$. Madhys Pradesh Local Authoritics
Pou of Flection) Repesl Bitl,

4. Madhya Pradesh Panchayst (Amend-
ment) Bill, 1967.

Medras
1. The Madras District Municipalities

(Second Amendment) Bill, 1987,
2. The Madras M 1
ration (Ammﬂl. w Corpo-
Maharashiva
1. The Bombay Municipsl
tion (Temporary Amendmess
sion of Duration) Bill, 1967 ’m
2. The Maharashtrn Munidpalities
(Second Amendment) WL, 1967.
3. The Mabharahtrs Zila Parichades and
mg Semities (Socond Amondment)
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4. The Maharashtra Zila Parishads and
Panchayat Samities (Third Amendment)
Bill, 1967.

5. The Bombay l‘roviml':l Mngpﬁl
Corporations and City of po-
rstlg:"(AmendmeM) ill, 1969,

6. The Maharashtra Municipal

rations (Postponement of Elections dur-
ing the and the Bombay Pro-

)
vincial Muni;{;:r Corporation (Amend-
ment) Bill, 1967. )
7. The Maharashtrs Municipal Corpo-
nations (Amendment) Bill, l!)g';.
Mysore

1. The City of Bangalore Improvement
(Amdt.) Bill, 1967.

2. The Amikora Town Municdpality
Bill, 1967.

3. The City of Bangalore Municipal
Corporation (Amendment) Bill, 1967,

4. The Mysore Local Authorities (Post-
nement of Elections and Continuance of
Administrative (Repealing) Bill, 1967.

Orisse
l. The Orima Panchayat Samiti and
Ziol;; Parishad (Second Amendment) Bill,
1967,

2. The Orisa Grampanchayat (Second
Amcndment) Bill, 1967,

Goa, Daman end Diu
The Goa. Daman and Diu Village Pan-

chayas R tion (Amendment) Bill,
e S (i)

Pondicherry

The Pondicherry Munidi, Decree
(Amendment) Bill, 1967, P!

Parliamentary Affairs
Madhya Pradesh

ty er  (Salaries and Allowances)
(Amendment) Bill, 1967.

2. Madhya Pradesh Legislators’ Sala-
ries and Allowances Bill, 1967.

3. Madhya Pradesh Legislators’
vention of Disqualification Bill, 1967.
-

4. Madhya Pradesh Members of Legis
lative Assembly (Salaries and Allowances)
Amendment Bill, 1967.

Maharashtrs

The Bombay Legislative Members'
Salaries and Allowances (Amendment)
Bill, 1967.

Mysore
l. The Mysore Legislative Salaries
(Amendment) Bill, 1967.

2. The Mysore Ministers' Salaries and
Allowances (Amendment) Bill, 1967.

Orisss

islative Assemnbly Mem-
Allowances (Amend.

The Orisa
bers’ Salaries a
ment) Bill, 1967.

Punjad
1. The Punjab : .
i, "I pilaie Councl
Salaries and Allowances (Amendment) Bill,

1967.
2. The Punjab Legislative Assembly

Speaker's and Speaker's Salariey
(I:ﬂ;m) BT 167 Tk
Goa, Deman end Din

The Goa, Daman Salaries
Allowances of ll-ll:;’u?it‘;nad.ﬁ
Assembly (Amendment) Bill, 1967,



Appendices

Religiows and Sodal
Kerala

1. The Madras Hindu Religious and
%:ﬁt::"k Endowments (Amendment)

2. The Places of Public Worship Laws
(Repeal) Bill, 1967.

Madhys Pradesh
Mn%nmrmlﬁh&mhwke-
peal

Madras
1. The Hindu Marri adras
(Amendment) Bill, 1967. oM )

2. The Madras Hindu Religious and
ghmnﬂtlag;l’e Endowments (Amendment)

Mehearashtrs

Prevention of Gambl
lll1967 ambling

The Bombay,
(Amendment)

Mysore
The Mysore Prohibition (Amendment)
Bill, 1967.

Negaland
The Nagaland Habitnal Offenden
Bill, 1967.

Orisss

1. The Orima Freedom of Rel
Bill, 1967, ‘gion

2. The Orisma Dramatic
(Amendment) Bill, 1947.
Transport and Communications
Maharashirs
Hi Wa Amend.
lncm) Bill, l%; s m ¢
Mysore
The Motor Vchicles (Mysore Amend-
ment) Bill, 1967.

West Bengal

The Calcutta Tram ak.
ing over ol Management wnm“



APPENDIX IV

Ondinance; Imued During the Peviod 1st July, 1967 to 31st December, 1967.

Dateof Dateon Date of

Berial Subjest Promul. which  Cesss- Remseks
o, gation lsid  tion
before
the
- Houses
2 3 4 ] ]
Union
1 The Taxstion Lews (Amendment) Or-  14-0-67 14-11-67
ke L { ) Replased by Legislation.
3 The Bwential Commodidies (Amend- 16-9-67 14-11.87 Do,
ment) Ordinanes, 1987,
3 The Couri-faes (Delhi Amendment) 7-10.87  14-11.67 Do.
Ordinance, 1987,
4 mmmdm 21-10-87 141187 Do.
Amendwent) Ordinane, 1967.
Qujarat
I The Bombay Provinaial lnln&pcl(ah 14867  11.7.87 Do.
Amendment) Or.
e
Harpana
1 The Punjab Entectainment Tax ((Jine-  11.7.67 Thewe Ordinancs comid mot b e
maiagraph )lu'rm&.nd- Iaid on the Table of the Homse
memt Ordinance, 1987 na the Presideat’'s Proclamstion
the Aseom had
boon issued under Art. 358 of the
Const. on the 3lst November
1967, Thewe wure however laid’
an the Table of the Lok Sabbs.
t TwH Land Revenws 'a’ﬂl 14787 Do,
hll .
] ﬁhﬂn&urllﬂm Amend.  14.7-87 Do.
4 Twe Puajab Urbas Immevable 1.7.. Do,
1y Tax (.‘ mm
nanes. 1
3 The Puajsbh P sad Gosds Ta- 21797 De.
zakien \lm .
asaew, 1987,




10 The Punjab Gemeral Hales Tax (Her
yems Amendment and Validation)
Oedinanse, 1987,

7087

310,

13-11.47

Jommu sad Kachmir

1 Thelammusad Kesbmir Uriminal Law
{Amendment) Ordinsnce, 1947,

2 Tho Jamms and Kashmir University
(Amendssent) Ordinanes, 1967,

3 The Jammu sad Kachmir Tenansy
(Amendment) Ordinanse, 1987,

4 The Esssntial Sepphe
m,‘mom

5 Thelemmm b Knchmir Mator Vehisles,
(Amendment) Ovdinanse, 1987 .

¢ TheJammn & Koshmir Vessination
(Sesond) Ordinancs, 1987 . .

7 The Jamma & Kashmir Hastrichy
(Amendment) Ordicanes, 1987 .

1 TheKornis Bevential Horviess (Main-
nanes) Ovdinanse, 1097 . .
3 "The Kacela Mestsipal Laws (Amend.
wmant) Ovdisanss, 1947 . R .

3 The Kersls fiensral Sales Tax
Anmisnet) Oslisance, 1997

5 The Madew ‘Private
:-"n {mm

.7.47

27-4.87

n1e

13887

»747
Kovale

aan

n.lea?
»ni107
»un

1847

7447

7447

1487

14887
1447

47

16-1-88

1M
i
5148

i 18

. wa
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i1
12
13

The Madras Bales of Motor  Bplris
Tazatica (Amenimeat) Ordinanes,

Madhys Pradesh Midisiers’ Salaries
sad Allowsaoss (Mnnt) Ordi-
nance, 1987 .
Msihyas Peadesh Spuktr nurl Dupcly
8 or's Balsrios and Allnwanos
(Ameaiment) Ordinance, 1967
Madhya Pradesh Maalcipal C:
sloa (Ameadmans) - Ordinasos, 1987
Iadiaa  Jtamp _L sdhys Prul-h
Amoenimear) Osdinsnce, 1087
Madhys Pradesh Prohibition Lcw
Repeal Ordinanos, 1967 . .
Madhys Pradesh Genecal Sales Tll
““lbll Reoognition)

Mo Frde b A

Madhys Pradesh OGovernment Ra-
,lq-mmmu»om

llllon UMI. AMM
Logal V Hﬂhﬂ{ &dhnmlm
Madhys Pradesh Municipalities (fnd

-n;-uund hpip.vumdal‘bn)
Ordinanes, 1967 .

Madhya Pml-h Pua-ym {L-d
meat) Onlhlnu.

M)Onﬁum M

Madhys Pradesh Agrienliursl

l.‘.‘hbmhm Repeal &a-—.

Malre Pudeh Agrosowrst s
Ordinanee, 1987 . . .

“'m.r..,"“"‘.':':’.:..“"""". e
slon of Dursiion) Ordinenss, 1907
The Mahorsahtra Induwsiriel

Madras
15-11-67 24.11.87
Modhys Pradeh
20-4-87 $7.87 14-8-87
1-8.67 3.7.87
25-8.87 14-11.87
30-5-87 14-11.87
30-8-67 14-11.87
30-8.67  14.11.07
13.9-87  it.11-87
10-11-87  14-11.87
10-11-87 141187
17-10-87  14-11.87
18-10-67  14-11.87
39-10.87 14-11.87
238-10-87  14-11-87
1713487  11.3.84
Mohavdshive
15487 16-8-87 27.7-87
=407 1087 T1T1.1487
180 15481 N.747
uessn s il
[ 31}

Boplased by Lagislation.

FPYYRP ¥

?

| T8

FEP¥ §F

¥

F

yFy

Beplassd by Ovdinanse Mo IX
‘Iﬁ.”




The Mysore
(Amendment)
The Mywrs Aywvedic snd Unani
Proctioney’ Regivtration and Medioal
Prantionors Miscollaneows Provisions
{Amsodsaeat ) Ordinance, 1087 .
The Karnatak University {M
ment) Ordinance, 1967

The Ociss Grama Mnyu(ﬂnnd
Amendment) Ordinance, 1967

The Orima Land Reforms {l.-ud
ment) Ordinsnce, 1987 . . .
The Oviess Monor Vehickm Tazstinn
Laws (Hevound Am; Odi-
nancw, 1967 . .

The Orissa Grama I.hh
tirdinanss, 1987

Tae Oriua (uu_qlul{f. l)
Ordinanes, 1997

The (i lhh\“u (M-l’
Ovdinanes, 1967 .

The Orvisss Paschayat lﬂ
uwumw

l‘ﬂ !i

naars, 1987 .

The (vissa luﬂiu
{Amendment | 1947 .
Ths Orima LM‘-"- {Amsand-
moat) Ordinaune, . .
hvl-lm-bl'ul-mlnuﬂ
-ﬂ Nedinance, 1007 . .

%(&q
e ™

11067 011487 IT.1367 Replased by Lagidation,

et s i i

3 4
1011
1-1187 P-1107
16-1)
(Asenmbly)
Mypore
7-1387  T-18.87
74887 7.13.87
7-12-67 74287
7.12.07 71287
Owissn
3407 19.4.87
1587 19.4.87
3.3.87 19487
1.587 19-0.87
10587 19487
131187 1547
NNt ) 207
%1147 121087
a1147 51287
Punjul
28587 [ 3L "
waeN Al2EY
"

11148 Replessd by Lagislamcn,

11-1.48

11.1.88
11-1.88

2e.7.87
7.4

14747

n1.47

S-1-00

a1 4

».10.87

3L

3N

De.

PYT RPFFF Py 9y

4
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1 2 3 4 [ ] ]
B The Land {hn[sba.-nd
ment) Ordinsooce, 1947 . . 20-6-67  5.12.87 3168  Replaced by Lagislatior..
4 Tbe Paajab Public Premises and Land ’
{Bvistion and Reat l&‘orﬂj Amend.
‘went Ordinance, 1967 30-6-67 5-12-87 2-1.68
5 The M 1m
mmlm'ﬂ?‘ . . .} 19.7-87 (u-u.c':) l-lﬂ Do,
le
6 The PEPSU Tensncy and Agricaltura]
Lands (Ameadment) Ordinance, 1967, 2.8-67 11.12.87 3-1.88
- (Assombly)
. 5-13.
T The Panjab Sesurity of Luad Ten (Couneil)
ures
(A-,-Ld' ) 1967. . 2-8.67 11-12-67 3-1-8§
! (Asssmbly)
({;::mm
* The sh Sisle {Pre-
vlﬁ.'-ld thnllﬁmmm
ment Ordinance, 1907 . . 10.8.67 11.13-87 S.1.08
(Assembly)
512
¥ The Punjab Passeagers and Cuod Wuancil)
L7
Tazstlon (An-d-lul) i)ldmum:
1907 . . f . ' 19.8.67 11.12-67 FAR.C]
(Assembly)
5128
10 The Puajsh General Sales Tax (Amend. (Comeil)
ment sad Validation) &sm.
1 « «  + « 4 . 2588 111347 3188 Replaced by Laghistien,
(Oounett)
11 The Penjeb Local Awthorities (Aided
Bebools) Ameadment Ordinance,
1987 . N . . . . 1.10-87 11.13-87 3-1.08 e,
( 51287 )
Cowneail)
12 The Puajab Cattle Pain (Regulation)
Ovdinance, 1987 . . " . 2l.10-8T 1)-12.87 3-1-88 Da.
{Asnam
512
(Counell)
Rejostian
L The Rajasshan Tenancy (Amendment
&d'h.liv.. 17 | . . .’ i 0.8 - .s .
2 Tw snban Nales Tax | Assendament
ond ¥ ) Ovdinsars, 1967 . MWloa7 . .. e
3 The Rajaddss Miabten' Halaries : .
{Amsndsant ) (edinanes, 199 . Bl . . »e
A T Salm Tax (fecond
MWMIH . . nBae



1 2 3 [ s (]
Dtiar Pradeh
1 The Ustor Prollesh Sitate Laghistive
(Prevention of Disqualiieation) Ovdi- .
nasee, 1987 . . . . 9.1048T7 161287 O-1.68
2 The Uttar Pradesh Publie Men [nquiried
Ordinance, 1967 , . . . 211087 151247 30.).88 Awuth
s hoany woad.
3 The Ustar !:'-l-n Ssate Logislative
(Provention of Diaqualifieation) Amend -
meat) Ordinanve, 1967 . e o BILET 181567 M0.l.08
4 The Usiar Preded Itkriltnrm
dhan) Ordinano, 1947 . 27.11.87 181287 148 A Bill to replace she Ordinance
has boon introduend.
8 The and Mesrut Universitios
{ ) Oedinance, 1967 . 12-12.87  IN-10.87 0.1-84
Wost Bengal
1 The Calontia Thika Tenancy Sta n( 20587 10.1.868 Was o be Jaid befove the
Procesdings rr--pnq Assnbly un 99.11.87, but the
(Hlm 987 . Housr having been
since die and -hqm
proragund  the ordinaase
not be lnid, .
2 The West Bengal Prrmise ‘rﬂnmr
(Amdt . ) Ordinancs, 1987 . 26.5-87 10.1.08 s,
3 The Weat Beagu! Utilisations of Land . .
for Prodastion of llndf‘nrp-(\ldi e
m,lm . . . 14947 10184 Do. :
4 The Uakwita Univemity (Second
Amendment) Ordinance, . 2-9.647 Iol.an De.
5 Twe Calewtsa Thika Tenancy (Amdi.)
Ordinagor, f . . . me.e7 18] De.
¢ The Court Pres (West Ovdi-
sance, 1067 . . m . aloey 10.1.00 Do,
7 Tee West Beagal Tazslion
(Amdt.) Ordinanew, 1987 . . B1.87 10.1.88 Do,
' m m 1987 281587 Pramaigated alter the
' P ’ *d*huﬁ




APPENDIX V

Perty Position in Perliament end Stete Legislative Amemblies

I—LOK SABHA

(As on Shrd May, 1966)
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